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LISGISLATIVE ASSEMBLY. ‘
Wednesday, 9th Septembder, 1936.

»

'Phe Assenvbly met in the Assembly Chamber at Eleven of the Cloek,
Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

QUESTIONS AND ANSWERS. .

INDIAN SEPOYS IN ADDIS ABABA.

212. *Mr. B. Satyamurti : Will Government be pleased to state :
(a¢) the number of Indian sepoys in Addis Ababa ;
(b) the number of casualties among them ;
(¢) their present health ;
(@) when they propose to call them back to India ; and
(¢) the nature of work they did and do in Addis Ababa

Mr. @. BR. F. Tottenham : (a) to (¢). The attention of the Honour-
able Member is invited to the Press Communiqué issued on September 1st, a

copy of which I am laying on the table.

GOVERNMENT OF INBTA.
DEFENOCE DEPARTMENT.

Simla, the 1st September, 1936.
PRESS COMMUNIQUE.
BuBJEcT :—The Legation Detachment at Addis Ababa.

1. Origin of the Legation Guard.—3ince its original establishment, His Majesty's
Legation at Addis Ababa has been provided with a cavalry escort of 2 Non-Commis
sioned Officers and 7 sowars, the escort being drawn from different Indian Army regi
ments in rotation and serving at Addis Ababa for a tour of three years. This escort,
while sufficient for ceremonial purposes and as a personal guard to the Minister, wa#
quite inadequate and never intended for the protection of the Legation itself.

With the increase in temsion between Italy and Abyssinia during the first half
of 1935, the question arose whether a reinforcement of this guard was not necessary
for the protection of British and Indian subjects in Abyssinia. The situation
envisa%ed', and which ultimately materialized, was that, under the strain of bombard-
ment from the air or as the résult of defeat in the fleld or on account of politieal
changes, the civil control of the population of Addis Ababa might break down, resulting
in rioting, looting and probably a definite outbreak directed indiscriminately against
all foreigners, '

At thie time the number of British and British-Todian protected residents in
Abyssinin was estimated at ome thousand, four huvilred of whoti lived in and around

_ ( 651 )
L234LAD - £
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Addis Ababa, two hundred at Dire Dawa on the Djibouti railway and the remainder,
generally speaking, in the Harar consular distriet to the south of the capital.

The adoption of an evacuation scheme was considered but it soon became apparept
that most of the Indian population, having considerable property and investments in
Addis Ababa, would decline to be evacumted fromm Abyssinia: It was therefore decided
to provide for their protection.

The decision to augment the Legation Guard was taken in the latter half of
August, 1935, His Majesty’s Government, requested the Government of India to
make available a detachment of troops which was to consist of three British officers,
one hundred rifles, and ua section of machine guns. The British Minister at Addis
Ababa particularly asked that the contingent, if supplied, should be of Sikhs, since
Sikhs had bween specially assigned to the Legation Guard for the past forty years and
had earncd the respect and good will of the loeal pepulation.

His Mujosty 's Government made it clear that the whole cost of the contingent
would be defruyed by them. With this stipulation and the proviso that the onus of
responsibility for the withdrawal of this detachment in case of necessity would also
rest on His Majesty’s Government, the Government. of India agreed to furnish the
necessary troops. This action was felt to be the more appropriate inasmuch as the
great majority of British subjeets ih Abyesinia were Indians and the protection of
their lives and property essentially an Indian interest.

The contingent was found from the 5th Battalion 14th Punjab Regiment (late 40th
Pathans) aund left Poona on August 22nd with a strength of :

3 British officers,
4 Viceroy's commissioned officers,
129 Indian other ranks,

11 Followers.

In addition to the above, one Indian Mediehl Service officer was attuched to the
contingent and joined it at Bombay.

Addis Abuba wus renched on September 7th without ineident and without casualties,
except for one Other Rank who was admitted to the French Military Hospital at
Djibouti and rejoined his unit on September 18th.

2. Work of the Legation Guurd at dddis Ababa.—1t is unnecessary to describe iu
detail the work of the Legation Guard during the first seven months of their rojourn
at Addis Ababa, A Defence Scheme was driwn .up and the necessary digging and
wiring of defensive positiona undertaken, in so far as political considerations allowed.
Particular attention was paid to the question of defence against gus, over two thousand
regpirators being held as reserve for issuc in case of air raids. A system of alarm
signals was insugurated and the necessary practices carried out to accustom all ranks
to -their duties in the event of both ground and air attack. Measures to ensure the
seeurity of all foreigners had to be worked out in conjunetion with the representatives
of other nationalities. Trees had to be felled, searchlighta to be positioned, field
telephone systoms installed, and reserve stocks of supplies, firewood, petrol, ammuni-
tion and many other stores accumulated, housed and periodically inspected. In addi-
tion to the manifold duties in connsection with the protection of the Legation and of
Indian residents, of which the above is merely an outline, the ordinary training of the.
troopa was continued as far as considerations of space and the weather permitted,
while the many unusual problems comnected with the administration of the unit,

iiseparable from its sifuation, were successfully handled. '

Although certain instances of anti-foreign feeling had occurred earlier and alarms
had been-caused on two or three cecnsions either by rumours of impending air raids
or by actpal air reeonnaissances carried out over Addis Ababa, the situation in the
capital remained generally satisfactory until tho beginning of April, 1936, Through-
out that month, however, alarms became mere frequent and the uneasiness among both
local inhahitants and foreigners increased. On April 20th the first refygees - bagan
to arpive at the Legation and arrangements were made to necommodate them and to
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allot specific areas to the different communities. BEventuslly a total of 1,520 refugees
were nocommodated, comprising nationalities and communities as follows :

Americans - ‘e .o . 31
Arabs . e .. 253
Armenians . . . .o 174
Austrians .. . . - o 8
Belgians .. . .. . . 12
Bohras .. .. .. Ve . .. 160
British Islanders . o . . . a3
Cypriots .. . . . . . 8.
Egyptians . . .. .o 12
French .. . . T .e 15
Germans .. . . . . . 11
Goanese .. .. . . . . 7
Greeks .. - . . .. 819
Hindus .. .. . . .. 161
Hungarians . .. . .. .. 4
Jumaicans .. .. .. 1
Jows .. .. .e .. .. 16
Latvians .. o o . . 2
Moslems, Indians .. .. . e .. 198
Poles . . . . e .. 1
Portuguese .. .. .. .. .. 6 -
Russians .. .. . . . 12
Beandinavians . .. .. .. .. 14
Bomalis .. . .. .. T e 30
Spanish .. .. 1
Syrians 2
Turks e .e e . 29
1,520

Cortain Indian nationals did not take advantage of the protection offered in the
refugee camp but preferred to risk their lives in defence of their properties. The only
a sistance which conld be afforded to these, apart from patrol visits which were arranged,
was to supply any deficiencies in arms and ammunition.

The crisis in the situation may be said to have started from the 1st May with
the complete break up of the Abyssinian forces in the field. That evening continuous
riflo fire broke out in the city and lasted all night. In the morning numbers of refugees
of all nationalities arrived at the British Legation and reports were received that
the city mobs had got out of hand and that fighting and looting had become general.
By midday, part of the city was on fire. Lorry patrols werc sent out to establish
touch with the other Legations and to report on the situation. Tt was found that the
largest shop in the ecity, that of Mohamed Ali and Company, an Indian firm which
had heen of great ussistance throughout in supplying stores required at the Legation,
wag still intact and had become a rallying point for British-Indians. Throughout the
day and night more refugees continued to arrive at the Legation and were provided
with rations and accommodated in tents. '

. On the 3rd May the situation deteriorated. Up till then the patrqls from the

Legation had not been opposed, but on that day a patrol visiting the Belgian, French

ahﬂLT’grlEih] Legations found traces of fighting everywhere and the Turkish Legation
234 ) T A2
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im & stato of siege. The patrol waus itsolf fired on. Al the oeceupants of the Turkish
and the majoeity from the Belgiun Legation were succcsafully evacuated that even.l.?
while other patrols rescued parties of Missionaries and part of the personnel of the
United States Legation. It was on May drd that Dr. Melly, commanding the British
Red Cress Ambulance, was mortally wounded while attending to casualtive in the
eity.

On the 4th May the town was somewhat quicter and the opportunity was seized
to send ammurition to Messrs. Mohumed Ali’s premises and rifles and grenades to the
Vnited States and German Legations. In the evening an appeal for assistance was
received from the Belgian Legation. This was at once answered, and a detachment,
hurrying to the point in lorries, arrtved just as an attack, covered by heavy supporting
tire, was being made on this forcign Legation. The attackers were at once engaged
in tlank by automatic fire and the survivors routed by the Bikh riflemen. The civilian
staff was then evacuated from the Belgian Legdtion and the position, which war a key
one in the defenmsive system, was garrisoned by a detachment of Sikhs,

Some fighting took place during the night, and during the following morning
(May 5th) it became necessary to rescue more occupants of the United BStates Lega-
tion. The British-Indiansd who had elected to defend the Mohamed Ali premises were
stil]l holding out well.

In the early afternoon the erisis passed with the arrival of the first Ttakon troops,
a proceas which continued throughout the evening and night. Attacks by rioters
were made on the United States and Belgian Legations during the night, the former
peing relieved by Italian troops. By the morning of tho 6th partial control of the
popouiation had been re-established and refugees at the Legation began to return to the
city. Practically all refugee areas were cleared by dark. Our troops suffered no
canualties.

There is no question that, but for the presence at the British Legation of Major
Charter and his company of Sikhs, who not only protected what became the rallying
point for nearly all refugees but also served as a central reserve for the relief of
other Legations, Missions and civilian establishments generally, the loss of life among
toreigners, which was practically negligible, might have heen much greater. In faect,
the situation might have resulted in a general massacre. As matters turned out, the
only known fatality among British and Indian subjects was that of Doctor MeRy.

3. Conditions at Addis Ababa.—As has been pointed out above, the decision to
reinforee the Legation Guard at Addis Ababa was taken suddenly and the despatch of
the troops followed very shortly afterwards.

The available accommodation in the Legation grounds was naturally imedequate
and, to begin with, a proportion of the troops had to live in tents under heavy raim
and in thick mud. With the onset of winter, however, the weather improved and
thin, combined with excellent rations and the taking of adequate medicnl precautions
enabled the Commandant to report on December 9th that no ense of scrious illness
had occurred since the arrival of the detachment. Games were organized from the
start, and though the surface of the ground did not allow the construction of a
hockey field, football, rounders and other games were pluyed -agula rly.

The Commanding OMicer of the Regiment, rcporting early in Mareh after a visit
of inspection to Addis Ababa, found the health and morale of the detaichment exeellent
and statod that the only admissions to hospital had been eases of minor injuries received
in playing gamea.

During the winter, sanction for the construction of barracks for the accommoda-
tion of the whole detachtent was received and the new harracks were completed and
neeupied before the commencement of the disturbances in Mav. Tt wag found possible
to grant ‘‘ town leave '’ lo small parties in plain clothex at intervals, hnt this was
ouly tuken advuntage of to a limited cxtont. Free postage to Indin for Indian officers
and Other Ranks was sanectioned at the end of February., On April 28th one scpoy
dicd in hospital, hut the general health of the troops at that date was still exeellonf.
At the heginning of July the hig rains arrived in full force but thunks to the provisiom
of waterproof cuapes, bi-weekly rum issues and plentiful chareoal for heating purposes,
conditions of life have remained quite tolerable. Throughout, the morale of the troops
has' beewr of the highest and' neither the uncertainties of the situation, nor the monotony

of long hours of hard work in a constricted arca, nor the torrential rain appear to have
sapped their vitality or dimimished their cloerfuliioss,



QUESTIONS AND ANSWERS, ans

. 4. Ohe Fulurer—Although diskiad trepps have for seme thrpe months heen in
ocgypatiopn of Addis Ababa sand its communications with the Red Sea and Italisn
fpmaliland, the situation in Abyssinia is not yet stabilized. The Legation Guard is,
therefore, to remain in Addis Ababa for the present, to safeguard the Yves and interasts
of Britieh and British-Indian subjects in the eapital. -

Mr. B. 8atyamurtj : Are there any Indian soldiers yet in Addis
Ababa 1

Mr. G. R. F. Tottenham : Yes, if the Fonourable Member will
read the Press Commyniqué, he will find that that is so. ' '

Mr. 8 8Batyamurti : Have all the men been withdrawn ?
Mr. G. R. F. Tottenham : They are still in Addis Ababa.

OriNtoNs oN THE REporT oF SiR OTTO NEIMEYER.

213. *Mr, 8. S8atyamurti : Will Government be pleased to state :
(a) whether they are aware of the public opinion and the opinions
of the Local Governments on Bir Otto Neimeyer’s Report ;
(b) whether all Loeal Governments have protested against the
Report ; and
(c) whether they have accepted the recommendations of the
Report ?

The Honourable 8ir James Grigg : I would refer the Honourable
Member to the answers which I have already given on this subject
duzing the eurrent Session.

ARTICLE ENTITLED *“‘ MADRAS AND NEIMEYER REPORT ' REGARDING
BORROWING ARRANGEMENTS OF PROVINCES.

214, *Mr. 8. Satyamurti : Wil Government be pleased to state :

(a) whether their attention has been drawn to a leading article
entitled ‘* Madras and Neimeyer Report '’ ; and

(b) whether they propose to devise methods of borrowing pro-
grammes on the lines suggested in the article ¢

The Honourable 8ir James Grigg : The question of the borrowing
arrangements of Provinces in future is under consideration.

Mr. 8. S8atyamurti : Will Government issue a communiqué, or other-
wise make their intentions clear at a suitable time ?

The Honourable 8ir James Grigg : I will certainly consider that.
This was one of the suggestions which was under consideration at the
meeting which we had a short time ago with provincial financial
representatives. T cannot give a promise to make public the results
of thnse deliberations, but T will certainly consider whether we cannot
clarify the position for the future in due course.

Mr. 8. Batyamurti : May T know whether the Reserve Bank is
really going to be a kind of adviser, or is going to be used in a con-
suitative capacity, with regard to the borrowing programmes of Pro-
vincial Governments !
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The Honourable 8ir James Grigg : I think I can put it ‘sbortly in
this way. In future, the Reserve Bank will be the interpreter to Pro-
vincial Governments of the conditions of the momey market and the
means of giving to the money market information as to the financial

osition of any prospective borrower, including for that purpose the
Brovmcml Governments.

Mr. 8. Batyamurtl May I take it that the Reserie Bank w1II alsn
be required to regulate the borrowing programmes of various Provm‘
cial Governments or other _public bodies, so as not to upset the money
market, and so as not to increase the rates of interest unnecessarily 1

The Honourable 8Sir James Grigg : 1f you mean- os-ordinating it
in the way the Bank of England does in London, arranging publie
issues so that they do not clash and so that each prospective borrower
gets the best terms consistently with his credit, yes, certainly.

Mr. Ram Narayan Bingh : Are the Government aware that there is
great resentment and discontent against this report among all classes
of people in Bihar !

The Honourable #ir James Grigg : The ' Honourable Member’s
supplementary question would have arisen on the immediately preced-
ing question. It does not arise out of this.

Mr. 8. Satyamurti : May I know if the Reserve Bank came into
the picture at all, when the United Provinces Government is raising a
loan at 3 per cent., whereas I believe the Honourablt ‘the Fmanca
Mémber's Government raised at two per aent 1 -

The Honourable Bir Jxmes ‘Grigg: The Reserve Banlt ‘and,-
ineidentally I may say, the Government were fully consulted in this
matter,

Mr. 8. Satyamurti : Do the Government of India take it that the
credit of the United Provinces Government is leas by a '} per cent than
that of the Government of India %

The Honourable 8ir James Grigg : I should have thought that that
was not an exaggerated estimate of the position.

ATTITUDE OF THE GOVERNMENT OF THE UNION OF SOUTH AFRICA WITH REGARD
TO THE ISSUE oF mem:s TO Irmuns

215, *Mr. B. S8atyamurti : Will (fovernment be pleased to atate

(a) whether their attention has been drawn to the attitude of the
Union Government of South Afr)ca. wlth regard to the.
issue of licences to Indians ;

(b) whether they will take it up with the South African Govern:
- ' ment ; and : .

(e) it ‘not, why not ¢
8ir Girja S8hankar Bajpai : (a), (b) and (¢). The attention of:the.

Honourable Member is invited to the. reply given by me . to .Mr.
Anapthasayanam Ayyaugar’s questlon No. 91 on the 3rd of t thm mop,th

‘Mr. 8. Batyamurti: Has this matter been ‘under correnpondmw
between the Government of India and the Union Gowvermment ! .

"



A e QUESTIONSAND ANGWERS, . 607

..;Bir Girje. Shankar Bajpali: The. main Jines om which .thig question
was to be explored were settled several. years: ago. - The . position jis;
that the Union Government have appointed a committee to go into the
qnestxon of the underlying principles of the licepsing laws, and the
matter is belng watched by our Agent.

Mr. 8. Ba.tya.mu.rtl Have the vaemment of Indla mﬂtructeﬁ{ the
Agent to make representations to this Committee, " which has ‘been
appointed to examine this whgale question ? RSN )

Bir Girja Shankar Bsjpai : I have no doubt tho Agent in Boutll
Africa will assist the Indian community in putting forward its point of
view before the Committee. .

CoLLECTION AND UTILISATION OF PUBLIC SUBSCRIPTIONS. .

216. *Mr. 8ri Prakasa : (a) Are Government aware that public
subscriptions sponsored by local officialg or under the patronage of high
officials are collected through police, magmtenal or income-tax officers; and
that the system has led to much abuse in the way of harassing of indivi-
duals !

(b) Are Government prepared to issue instructions that such oﬁceﬁé
are not appointed to colleot: public subseriptions ?

(¢) Why is it that the assistance of Judlcml officers is never u{.].hsed
for such purposes Y

(d) Are Government aware that there is a widespread feeling that such
subscriptions are not properl; utilised and thelr final aceounts neverf;bub-
lished !

The Honourable 8ir Henry Oraik : (a) (¢) and (d\ Gnvemmmt:
are not aware that the facts are ag gtated. -

tb) I would invite the attention of the Hmmur&h!o Memher to the
reply gwen by me on the 24th March 1936. to question No. 1428 asked
by Mr. Satyamurti.

Mr. 8ri Prakasa : Is it not a fact that, for the King's Silver Jubilee,
Magistrates were asked to collect subser iptions, and sometimes figures
up to Rs. 25,000 were fixed, and that they called meetings of local
traders and -merchants and put down figures against the names of -each
which they were thus forced to subscribe ? R

Mr. K. Ahmed : What is the harm ¢ T

An Honourable Member : King (ole ! 1

" The Hanourable Sir Henry Craik :' T have no information to that
effect. ‘
Mr. T. 8. Avinashilingam Obettiar: Is it not s fact that some

volunteers went out on cyeles. daily and collected subscriptions for
Lady Willingdon *

‘Mr. President (The Honnurable Sir Abdur Rslum) ‘That "“ﬂOes
not arise. T

Mr. Bri Prakase : Will the Honourable:the: Home Member:just. dook
behind 'and- ask the. Distriet Magistrates whe are sitting there whntber”
thia is a fact or not ! o S
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¥he Nonoursble Wir Seary Grath ¢ The Bistriot: Magistrato sitting
behind'me informs me that he never got 25000 from merchants.

Mr. Sri Prakasa : Go further baek. "

. Mr 8 K Des-Gupta : So far ag my district is con_cép:néd, I can
assure any friend that it is riot trye. '

Mr. N. V, Gadgil : Is it not a faot that, in the districts of Wesgt
Rhandesh and East Khgndesh, compulsory smbscriptions were levied
from many villages in order to buy stud bulls ¢

The Honourable Bir Henry Oraik : The answer is ‘‘ No '

Mr. Ram Narayan Bingh : Is it not a faet that subscriptions for
the King George Memorial Fund are being collected in the mofussil {

The Honourable 8ir Henry Oraik : I believe that is so.

Mr N. V. Gadgil : Is it a fact that in Chalisgaon, in the distrigt
of East Khandesh, a certain dramatic performance was organised by
the District Magistrate and people were foreed to buy tiekets, and part
of the proceeds went to the buying of stud bulls.

Mr. President (The Honourable Sir Abdur Rahim) : That does

not arise.

- Mr. 8 Batyamurti : Will Government inquire into the allegation
contained in part (a) of the question ¥ Some of us can positively suy
that thig is being done every day.

The Honourable 8ir Henry Oraik : This is a matter for the Loeal
Gevernments.

Mr. 8 B8atyamurti : Will Government make inquiries of all-Indig
officers who are serving under Local Governments, and find out whether
subscriptions are being collected by them by the exercise of undue
influence and coercion !

Mr. T. 8. Avinashilingam OChettiar : Will the Honourable Member
make inquiries so far as the Centrally administered areas are con-
cerned 1t

The Honourable 8ir Henry Oraik : If the Honourable Member will
pefer to the previous answer I gave on the 24th March, he will observe
that it says that the Government Servants’ Conduct Rules contsin

es which restrict the freedom of officers. I invite attention to Rule
4 {2) (c) which enables Local Governments to issue general or special

orders, and T have no doubt that they have done so.

Mr. 8. Batyamnprti : Is the Honourable Member aware that -these
yules are disobeyed every day ! Will he make inquiries ?

The Honoursble fiir Henry Oraik : T do not see any special neces-
sity to make inquiries. The mratter is entirely within the diseretion of
Local Governments. S R P R
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17. Bri Projaap :  (a) Is it p fact that the wopd ‘ Native ’
was ?med‘gflndmns and * Eurasian ’ fO: Arglo: J.nﬂ}m in the old dags
on the leways

(b) If so, when snd why were these tarma Mlllbed %

(¢) Was the Oxford or any other dictionary consuited ‘to find -out
their exact meanings, and were the words found objectionable ¢

(d) Do Goverpment preposé to consider the desirability of abolishing
the uge of the word ‘ Coolie * for porters at railway stations 7

(e) Are Government aware that English people objeet to the use of
the word ‘ Coolie ’ for English porters 1

The Henoursble 8ir Muhammad Zafrullah Khan : (e) Yas.

(b) So far gs can be readily ascertained instructions were issued to
the State-managed Railways in 1911 directing them to substitute the
word *‘ Indian "’ for ‘¢ Native ’’. The subst:tut:on of the words ‘‘ Angla~
Indians *’ for ‘‘ Eurasian '’ was permitted in the census statistics of the
same year. The substitution of these terms seems to have been due
to a desire to fall in with modern practice. .

(c) and (d). [ would invite the Honourable Member’s attention tu
Mr. P. R. Rau’s reply to his question No. 5§86, asked on the floor of
this House on the 25{h February, 1935.

(¢) Government have no information.

Mr. Sri Prakass : Did not Mr. Rau reply to the effect that th2
Oxford Dictionary permits the use of the word' ¥ That is why I am
asking whether the Oxford Dictionary was consulted in the case of
other terms also 1

The Honourable BSir Mubhammad Zafrullsh XKhan: [ note the

explanation given by the Honourable Member.

Mr. 8ri Prakasa : Sir, one more supplementary. I just want to
knog what objection (Government have to abolu.hmg this undesirable
word ?

The Honourable Sir Muyhammad Zsfrullah Khan : How ean Gov-
exnment abolish it ! Passengers start shouting out ‘‘ Coolie, eoolie ™
the moment a train stops at a station. Bow can Government abolish
the use of the werd by passengers ?

Mr. Bri Prakasa : By not writing the word ¢ Coolie’’, but by
writing the word ‘‘ porter '’ on the badges of these men. That is all

The Honowrable Sir Muhammad Zafrullah Khan : Most porters;

1 have noticed, have the word ‘‘ porter ’ on the number plate.
.. Mr, fixi Pralegss : | think everywhere the word used is ‘‘ Coolie ",
ASSESSMENT OF INCOME-TAX mbu INcomﬁ-mx OFFICERS.

218. *Mr. Sri Prakasa: (a) To what authorities do Tneome-tax
Officers return their own incomes for purposes of assessment of income-tex ¥
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(b)..Axe ineome-tax officers required to show their private accounts

(c ) Are Government satisfied to deduct income-tax from the salaries
paid by themselves to their servants, or do they also invéstigate into the
income of Government servants from other sources !

-Hr. A. H, Lloyd : (a) The Income-tax Officers submit returns of
their income to the In¢ome-tax Officer having jurisdietion. In almost
all cases the latter is a different officer from the one who submits the
return.

(b) Yes, where there is reason to think this necessary.

(¢) The income of Government servants from sources other than salary
i8 investigated in the same way as in the case of other assessees.

Mr. Bri Prakasa : Is the Honourable Member aware that a
District Magistrate in the United Provinces did net pay the income-
tax due from him on income besides his salary for about fifteen years,
and, when he retired from service, he was caught and fined a thousand
rupees ¥ And, in view of that fact, will he see to it that other District

Magistrates do return their incomes properly !

Mr. A. H. Lloyd : May I ask whether it is in order to ask as a
supplementary question one of which_ notice has been given and which
has been disallowed by you, Sir?

Mr, President (The Honnurahle Sir Ahdur Rahim) : That certainly
cannot be put.

RESERVATION OF SOME COMPARTMENTS FOR MEN ONLY ON RAILWAYS.

219. *Mr. 8ri Prakasa : Is it a fact that women are allowed to travel*
in the general compartments on railway trains, even when compartments
reserved for women are empty, and are Government aware that much
inconvenience is caused to men passengers ? Do (Government prepose
to consider the desirability of reserving some compartments for men
only, or presecribing some specifically. in which hoth men and women
can trave] ?

The Honourable 8ir Muhammad Zafrullah Khan : The possibility
of taking action to mitigate the inconvenience referred to was con-
sidered by the Indian Railway Conference Association at the instance of
the Railway Board about three years ago, but it was not felt that action
could be taken on the lines indicated by the Honourable Member. The
inconvenience arises generally in the case of second class compartments, the
number of which on most trains is not sufficient to permit of reservations
in the manner suggested.

PERSONS CONVICTED TN CONNECTION WITH THE RAID ON THE BENDA VILLAGE.

220. *Mr. 8ri Prakasa : (¢) What are the names of the gf-ntlemen
who were convicted in connection with the raid on the Benda village and
the amount of punishment awarded to each !

(b) Have they been classified as_higher class prisoners 1 If so.
what class has been given to each ¥ Will Govmment. atato the n:ut
reason for the classification of each prisoner ! - ... :,
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cwnigey Do they reesive any yalavy fwom: Government at present ¢ If
not, shall they be entitled to any peunsion on their release ¥

\'"The Honourable-Sir ‘Henry Ordik : («) It is not in the public
interest to give the ‘mames. “The ~semtences ranged from eighteen
months to seven years rigorous imprisortment. - - . IR

(b) They have been classified as B class. I presume that in giving,

the classification the Local Government and the convieting Court”
followed the principles stated in the Home Department Communigué
of the 19th February, 1930.

(¢) No.

Mr. Bri Pradkasa : May 1 ask where they were kept in the summer,
and, if they were kept in the plains, were' they supplied with
punkhas'?. And, if so supplied, who pulled the punkhas ! Whether
it was their fellow-pnsoners who_pulled the punkhas or _ persqos . £rum
outside ?

Mr. President (1'he Honourable Sir Abdur Rahlm) That does not
arise out of this question.

Pandit Laklhm.i Kanta Maitra : In view of the facf t.hat theﬂe
wentlemen were convicted of heinous oﬂences do Government approve
of their classification in class B ¢

‘The Honourable Sir Eenry Oraik : The nature of the offeneé is
not one of the ‘elements in deciding classifications under ¢lass B,—
w1th of course certain exeentions.

Pandit Lakshm Kanta Maitra : Is not the elass of t.he offence
factor in considering, the matter of classlﬂcatlon?

" The Homourable Sir Henry Oraik : The nature of the offence only
enters into the question of classification for Class A. I do not think
the nature of the offence enters lnto the elasslﬁeatmn £0r clasa B, exeept
that habltuals cannot be ‘classed. in class

Pandit Sri Krilh:nl. Dutta Paliwal : Do Government intend to
send them to the Home Member’s ‘‘ paradise *’ ?

Mr. Prealdent (The Honourable Sir Abdur Rahlm) Next ques-
tiom, ;.

Pluo'nsma oF me‘ Snom:mu WITH AN ‘AiR-GUN BY THE VOLUNTEERS OF
THR HINDUSTANI Seva Dar..

'221. *Mr. Bri Prakasa : (a) In view of the Honoursble the Home
Member’s statement that volunteers cf the Ilindustani Seva Dal were’
found practising rifle shooting with an air-gun, will Govemment state at
what place and timne was such pmotlce discovered ¥

(b) Was the air-gun recovered and any action tsl:en against the
Person practising it under the Arms: Aect t

(¢) If not, what action was taken against the official who discovered
aneh; Prmhﬁeeand «did 'not- take any step to recover the axr-glm or urrost
the volunteer concerned !
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(d) Wea the possession . of an air-gun fence the Arms
Act at thatplmndgt that time ¢ "o Under the

(e) 1s this the sole reason w dpetami. ,}at.:ll
continues to be an uplagwful a&m;umhg 1;” ;ﬁpmvmm&“ P

The Honourable 8ir Henry Orsilt ; (o) Volunteers of the Hmduwm
Seva Dal were found practising rifle drill with air-guns st Bénares in

1931.
(b) Na.
(¢) None.
(d) No.
(e) No. 2

Mr. Bri Prakasa : When such u dangerous practiee was dis-
covered, why were they not promptly arrested and proseeuted 1

" Mr. President (The Honourable Sir Abdur Rahim) : When was
that 1

An Honourable Member : In 1931.

Mr. 8ri Prajkass : Sir, the year really does not matter.

The Honourable Sir Henry Orajk : Will the Honourable Member
kindly repeat his question !

Mr. 8ri Prakasa : ] was asking : when such a dsngerous prastice
was discovered, why were not the guilty persons immediately arrésted
and prosecuted ! ¢

The Honourable Bir Henry Oraik : I cannot say that they yere
committing any offence. _

Mr. Sri Prakasa : Does not the Honourable Member regard _p'rac'-
tising of rifle-shooting an offence ! If he does not, why was the whole
institution barred on that account ?

The Honourable 8ir Henry Qraik : 1 have already explained that
there was no question of rifle-shooting. The air-guhs were used for
practice in drill and aiming. So far as I know, that is net. an offence.

LEAVE GRANTED TO THE GOVERNORS OF MADRAS AND THE CENTRAL PROVINCES.

222, *Mr. M. Ananthasayanam Ayyangar: (a) Are Government
aware that His Excellency Lord Erskine, the Governor of Madras was
.granted leave to proceed to England, and the Governor of the Central:
Provinces also was granted leave ?

(3) Why wasg the Governor of Madras given leave 8o soon pafter
hig appointment ?

(e¢) What is the amount of loss incurred by the Local Government.
by granting leave ?

The Honoursble Sir Henry Oraik : (4) Yes.

(b) The leave was given for urgent méasons of hesith amd -pni'vu'h
affairs.

‘(¢) During hin leave TLiord Mne ‘vnﬂ draw lem dlomu l.t m-
rate of Rs. 4,000 a month, be o
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My, 8. Setymowrtl : Bir, Mave Govérnors pot $o sibrit say nhedical
certificate, when they get leave ofi grounds of ilt health ¥
The Henourable Sir Hénry Oradk : 1 must have netice of that.

Five-Year Protrastdr or BrosDPoASTING,

223. *Mr. M. Ananthasayanam Ayysngar : (¢) Has a five-year plan
\hrnitli,e development of broadeasting in Indis been settled by Govern-
e

(b) What is the probable cost of such a scheme ! What is recurriag

COSt per year 1

~ (c) Have Government considered any similar plan fo mprov. the
economic condition of the country, its trade and industry and for the
rdlist of unemployment 1 I so, what are the dedails of such 8 pro-
gramme 1

(d) M not, what is the urgent pecwisidy to take wp the gnestion of
broadoasting in preference to o¥hers !

(e) Is any portion of the amount set apart for the five-year plan
proposgd to be set apart for the mupydachure of the broadcasting machi-
mery and reeeiving sets in India 1 If net, why not 1

(f) Wherefrom are the bremdeasting apparatus and the receiving
sets to be purchased f _

The Honourable 8ir Frank Noyoe : (4) and (b). No five-year plan
has been settled but a sum of Rs. 40 lakhs has been set aside as a fund
for the development of broadcastimg. The recurring cost will depend
on the scheme on which the Rs. 40 lakhs is spent.

(¢) This is not a subject which can be adequately dealt with in reply
to a question. The Honourable the Finance and Commerce Members
have dealt with it fully on more ﬂm orre oceasion in the course of
the debates in this House.

(d) Broadcasting is a valuable social service which it is in the interests
of the country to develop. It is also likely to be at least self-support-
ing.

(e) None of the 40 lakhs has been set aside for this purpose, but &
researeh organisation has been established under the Controller of
Broadcasting and it will investigate problems connected with the
best type of receiving set for India and encourage manufacturers here
to produce them.

(f) As I have previously stated, apparatus purchased for Broad-
casting Stations will be bought after calling for tenders. Receiving
gets will in general be bought by the public in the open market.

Mr. M Ananthigayanam Ayyangar : Sir, is a five-year plan in
contemplation ¢

The Honourable Bir Frink Noyoce : I have already answered that
question. I said that ‘‘ no five-year plan has been settled but a sumr
of Rs. 40 laiehs Kap bebsk sed 4side an' 'a fund for the development of
broadecasting ’’.
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" Mr. - Bam Narayan 8ingh : May I know whether #lF 4his upmatus
wlll be purchased from outside or made in this eountry % ...

The Honourable Bir ¥rank Npyse : That depemnds. - The ordinary
rules will be followed. If satisfactory apparatus is made in this
country—which is not the case at present—it will be purchased in this
country. If it is not avmlable herq, it will have to be boug-ht from
outside.

Mr. Ram Narayan Singh: What is the difficulty of makmg all'
possible arrangements so that all the apparatus may be prepared in
‘this country ? -

Mr. President (The Honourable Sir Abdur Rahim) : That does mot
"ariae’ LT ’ N ) I e B . . . I )

The Honourable 8ir Frank Moyce : How can Government make
arrangements {

‘Mr. M Ananthasayanam Ayyangar : Is there any programme for
spending the sum of Rs. 40 lakhs * What is ‘the programme that is
likely to be :evolved ?

The Honourable Bir Frank Noyce : As I explained the other day,
proposals for the expenditare of the Rs. 40 lakhs will shortly be placed
before the Standing Finance Committee.

Mr. M. Ananthasayanam Ayysnga.r What will be the cost of the
investigation that has been started 1

. The Honourable 8ir Frank Noyce : I would ask my. Honourable
friend to wait until the detailed scheme is placed before the Standing
Finance Committee when he will get the 'Iullest mformahon in reply
to the questions he is now putting. '

Mr. M. Ananthasayanam Ayyangar : As regards the apparatus,
may I know if the tendors will be invited not only from the United
ngdnm but from other countries as well which manufacture the

receiving apparatus ¢

The Honourable 8ir Frank bece: The ordinary rules will be
followed.

Mr M. Ana-nthasayamim Ayysngar : What are the ordinary rules {

The Honoursble 8ir Frank Noyce : T should require notice of that
guestion.
Mr M. Ananthagayanam Ayyangar : If this broadcasting programme

shonld Le extended fram Clape Camorin to the Himalayas. what will be the
total eost of the apparatus that might be intended for this country ?

The Honourable S8ir Frapk Noyce; 1 submit that that is a
hypothetical question.

- Mr. M. Anmthuaymm .Lmnw Mpy I,}zr,;pw pow mut'.b. has
been spent so far !

The Honourable Sir m !qud 1 I dhou!d ‘Tequire- notiee ot i’hm
question.

13
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‘Pandit Lakshmi Kants Maitra: May T know whether beyond
imposing an ad valorem duty of 50 per cent. on all foreign imports of
radio sets and appliances Government have so..far done anything for
the manufacture of indigenous sets in this country t

" 'The Homourable Sir Frank Noyde :'I am mnot in a position to add
anything to the reply that I have already given, namely, that a research
organisation has been established under the Controller of Broadeasting
and it will investigate problems connected with the best type of
receiving set for India and encourage m_anu.t'acturers here to produce
them.

- Mr. M, Ananthasayanam Ayyangsr . Would Government con-
u;ﬂm the desirability of giving any subsidy. for such ‘an infant mdustxy
if it should be started in this country ?

The Honomhle 8ir Frank Noyoe' I aubnut that ‘that ql‘le’snon
does not arise. In any case, the answer is in the negatlve

RAISING OF THE .RUPEE Lou OF 1948 52

224, *Mr. M. Ananthasayanam Ayya.ngar (q)_Why' was the mew
Rupee loan .of 1948-52 raised ! s P

(b) Why was not the same provided for in the budget of 1936-37 !

(¢) Is not the raising of the loan contrary to the statement of the
Honourable the Finance Member in his budget speech this: year, and what
is the change in the mmum.stanaes which necessitated the loan and why'
were these not satisfied ?

(d) Are Government contemplating raising any further loans this
year !

The Honourable 8ir James Grigg : (a), (b¥ &nd (¢). I-would invite
the attention of the Honourable Member to the following sentence m my
Budget speech on the borrowing programme.

¢« However, that depends on conditions later in the year and not being a prophet
I ean only expross ]mpes " )

(d) I am not prﬁpared to make any statement

Mr. M. Ananthasayanam Ayyangar : Why is it that in the Budget
this loan was not referred to at all 1.

The Honourable 8ir James Grigg : Because, like most sensible people,
I adapt myself to changing circumstances.

Mr M. Ananthassyanam Ayyangar : How did the HOhoﬁfable
Member expect to do away mth the raising of the loan, and how did he
qxpect to get along without raising a loan ¢

The HOnoumbla 8ir Ja.mes Gﬂgg‘ I am' sorry I cannot understand
that question. :

Mr. M. Ananthasayanam 'Ayyangar : Was it not. contemplated or.
intended by. the Honourable Member that a loan w1ll be necessary during
the coursg ‘of the yeai' . o

The Honourable Bir James Grigg 1 si';d that (aRY,, £Xpression of.
opinion about a loan programme is provisional and must cﬁapend on the
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changing «ircumstances during the course of the year. It is no good
sitting or stamding unmoved wlien the world is moving ahéad of you. .

Mr. M Ansirthassyavam Ayyangar : May ! know how the eircem-
stances have changed so soon after the Budget speech that it has been
shsolutely impossible for the Finance Member to get on without raising
a loan t

The Honourable Sir James Qrigg : | never said it was absolutely
impossible to get on without raising a loan. 1 said that circumstances
have changed. It is not the qmestien of impossibility, it i8 a question of
expediency.

Mr. M. Ananthasayanam Ayyangar : What were the changed circum-
stances ? Sir, it is a point which I wish to bring to your notice. ... ..

The Honourable Bir James Grigg : I cannot |io through a description
of everything which has occurred during the last four months.

Mr M Ananthasayanam Ayyangar : Last year you will remember,
Bir, that in Budget itself a provision was made for raiging a loan in this
eountry but the raising of a loan in England was not contemplated. A
supplementary demand was brought for the expenses that were incurred.
We objected then that it ought not to be allowed as it could have been
anticipated. This year mo oppertunity is given for its inclusion in the
Budget. We may have......

Mr. President (The Honourable Sir Abdur Rahim) : Order, order :
Phe Chair cannet allow a speech on a matter like this. The Honourable
Member will have plenty of opportunities to raise that question,

InpiaN OVERSEERS IN THE MILITARY GRASS FarM DEPARTMENT.

225. *Bardar Sam Simgh : Will the Army Secretary please state if
it is a faet that prior to 1930 Indian Overseers in the Military Grass Farm
Department were divided into two classes, viz. :

‘¢ A '—* Civilian ’, t.e, non-pensionable, and
“ B Military ’’, t.e., transferred from combatant Units on the

unattached list on Form 1. A, F. U.-1741 to whom special
rules of pension applied,

and if so, give the total number of Class A and B respectively employed
upto 1930 before the coming into force of the new scheme *?

Mr. G. R. F. Tottenham : Yes ; class A—NH4, class B—46.

InpiaN OVERSEERS IN THE MILITARY GRASS FARM DEPARTMENT.

326. *8ardar 8ant Singh : () 1s it a fact that in 1930 the Indian
Overseers in the Military Grass Farm Department were militarized and
every one of them was given an option to say whether he wanted to be
governed by the old rules or by the wew rules ?

(b) If so, will Government be pleased to state the number”of men
who selected to be under the new rules and of those who selected to be

vindey fhe old rulés !
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».. .{c) Is it a fept that the majority of the Indian Overseers who
seldeted, tp be.gaverned by the ald rules were of the Military class, serving
under the terms of the unattached list ?

Mr, G, R F, Tottenham : (a) Yes, with the exceptiomn of ten who
were retrenched.

(b) 76 elected the new rules, and 14 the old rules.

(¢) Yes.
INDIAN OVERSEERS IN THE MILITARY GRASS FarM DEPARTMENT.

227. *Bardar Bant Singh : (a¢) Is it a fact that the Indian Overseers
in the Military Grass Farm Department, who were serving under the terms
of the unattached list, selected to be governed by the old rules for the
reason of protecting their pension, to which they would be entitled ou
completion of their service !

(b) How long will an Indian Overseer servmg under the new rules
take to reach the rank of a Risaldar ¢

(¢) Are the I. O. designated ‘* civilians '’ Senior to the I. ). serving
under the unattached list having regard to the date of their employ-
ment in the department f

Mr, G. BR. F. Tottenham : (a) Government are not aware of the
reasons which led the individuals to elect the old rules,

(b) Promotion is by selection and not by length of service in any
particular rank.

(c) On the mtroductlon of the militarisation seheme, .all Indian
overseers whether serving under old or new conditions were placed on one
list, seniority being determined aceording to the length of service.

" INDIAN OVERSEERS IN THE MILITARY GRasS FARM DrrantMeNT.

228. *Bardar Bant Bingh : Is it a fact that the following grades
were in force among the Indian Overseers. in the Military Grass Farin
Department prior to the introduction of the new scheme :

No. of posts. Pay.
6 . . . 150
6 .. .. e 1256—3—140
10 . o . 100—3—115
12 .. .. .. 80—2—90
22 - .. . 60—2—170
44 .. .. .. 50
and that by the new scheme the following grades were introduced :
~ Rank. No. of posts. Pay.
_Risal_'dar jor o 2 200
ar . 9 150
Jaw o 9 100
afadar Major .. .2 70
Dafadar . . 50 . 40260

L284LAD ' B
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© Mr, G R P. Tottenham : The reply to the first part'is in the
-affirmative, but the 'number of posts in the last two grades was 21 and 45,
respectively.

Under the new scheme the following grades were introdueed :

Pay
Rank, No. of o~ A —
posta. Rank. Departmental.
Ras. R,
Risaldar Major 2 160 40
Risaldar ) 104—8—128 26—2—32.
Jemadar . 9 80—4—80  156—1—20.
-Dafadar Major 20 23 37 plus extra
duty pay Re.
. 10,
Dafadar . e .. ‘e ‘e 50 23 17—2—37.

_ Mr. President (The Honourable Sir Abdur Rahim) : A question like
this, which merely asks for certain figures ought to be unstarred.

INDIAN OVERSEERS IN THE MILITARY GRASS FARM DEPARTMENT.

229. *Bardar Bant 8ingh : Is iL not a fact that most of the un-
attached list Indian ‘Overseers in the Military Grass Farm Department
who selected to be governed by the new rules were those in the grade of
Rs. 50 ¢

Mr. G. R. F. Tottenham : Yes.

INDIAN OVERSEERS IN THE MIITARY GRASs FarM DEPARTMENT.

230. *Bardar Sant Bingh : (a) Is it a fact that only one list is now
maintained of all the I. Os. for promotion 1

(b) Is it a fact that the I. Os. previously on the unattached list will
get grade Rs. 60—2—70, when they will be due Dafadar-Major’s rank 1

(¢) Is it a fact that the I. Os. who have selected the New Rules ave
getting Rs. 60 though those under the old rules are getting Rs. 50 per
mensem 1 :

Mr. G. R. F. Tottenham : (a) Yes.

(b) and (¢). I would refer the Honourable Member to the reply I
have just given to his question No. 228.

INDIAN OVERSEERS IN THE MILITARY GRASS FARM DEPARTMENT.

231, *Sardar Sant Bingh : 1s it a fact that while under the old
scheme the Indian Overseer in Military Grass Farm Department, 56th on
the roll, was drawing Re. 70 per mensem, under the new scheme 40th
on the roll was allowed Rs. 70 per mensem and that the lowest pay drawu
by any one of them was now Rs. 60 per mensem !

Mr. G. R. F. Tottenham : 56th on the roll cannot draw Rs. 70 per

mensem under the old ¢anditions. Under the new conditions, 40th can.
The lowest pay under new conditions is Rs. 50 and not Rs. 60 per mensem.
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IND1AN OVERSERRS IN THE MILITARY GRASS FARM DEPARTMENT,

. 232, *Bardar Sant Singh : Is it not a fact that prior to the new
scheme the Indian Overseers in the Military Grass Farm Department
serving under the unattached list were entitled to ration or ration money
and to furlough leave with free Railway pass under the Military Rules,
and the Civilian Indian Overseers were not entitled to these concessions,
but under the new scheme the latter have been granted not only these
concessions but also free quarters and clothing allowance ?

Mr. G. B. F. Tottenham : Yes,
INDIAN OVERSEERS IN THE MILITARY GRASS FARM DEPARTMENT,

233. *Bardar 8ant 8ingh : Are Government prepared to consider the
case of the old Military Indian Overseers, serving under the old rules and
keep them for purposes of promotion on a separate list and grant them
promotions according to the old rules, so that the 56th man on the roll
be given the grade of Rs. 60—2—T70 and the 34th man the grade of
Rs. 80—2—90 and so on, or to grant them pay according to the new
rules as soon as any one of them is entitled to promotion ?

Mr. G. BR. F. Tottenham : No.

InDIAN OVERSEERS IN THE MILITARY GRABS FARM DEPARTMENT,

234. *Bardar Bant 8ingh : Will Government please state :

(¢) how many of the Indian Overseers of the Military Grasy Farm
Department who selected to serve under the old rules, are
still serving ; and

(#) how many of them have retired before completing their serviee
or have been dismissed or discharged and after what perind
of service and why ?

Mr, G. R. F. Tottenham : (i) Seven.
(%) Seven. Details are given below :

One with 22} years’ service was dismissed for being involved in
certain defalcations. One with 16 years’ service waa di
as his services were no longer required. Three were discharged
to pension. They had 17—19 years’ service. One died and
one resigned.

CONDITIONS FOR TRAVELLING OF SERVANTS WITH THEIR MASTERS 1IN FIRsT
AND SECOND Crass Rainway COMPARTMENTS.

235. *Mr. 8ri Prakasa : (¢) What are the conditions for servants
for travelling with their masters in the first and second class compart-
ments t

(b) In the absence of any rules on the subject, are Government pre-
pared to ask the Railway Administrations to frame specific rules to
prevent any misunderstanding betwcen fellow passengers or between a
passenger and the railway official, on this score ?

L234LAD B
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The Honourable Bir Muhammad Zafrullah Khan : (a¢) 1 would refer
the Honourable Member to rules 83 and 84 on page 73 of the Indian
Railway Conference Association’s Coaching Tariff No, 10, & copy of which
is in the Library of the House.

(b) Does not arise,

Warrine RooM Por INTERMEDIATE CLASS PASSENGERS AT THE BENARES
CANTONMENT RaILway STATION.

236. *Mr. 8ri Prakaga : With reference to the reply given to
starred question No. 1617 on the 14th April, 1936, regarding the
partition of a portion of the sweetmeat-vendors’ shed at Benares Canton-
ment Station to provide for a waiting room for intermediate class
passengers, or permitting them to use the Second Class Waiting Room in
the interval, will Government state what answers, if any, they have
received from.the Agent of the East Indian Railway on the subject !

The Honourable 8ir Muhammad Zafrullah Khan : The Honourable
Member is referred to the reply given to starred question No, 1617, on
the 14th April, 1936. As promised, a copy of the question was sent to the
Agent, East Indian Railway. Such matters are within the competence of
the Railway Administration and Government are satisfiled that the East
Indian Railway Administration will give due consideration to the sugges-
tions made by the Honourable Member.

Mr, 8ri Prakast : In view of the fact that a common waiting room is
now provided for first and second class lady passengers at the Benares
Cantonment Bailway Station, will the Honourable Member suggest to the
Railway that a eommon first and second class waiting room may be provided
for gentlemen also ; and the room that will then be left vacant might be
converted into an intermediate class waiting room, pending the construe-
tion of a separate room ?

The Honourable 8ir Muhammad Zafrullah Khan : I will send down
the suggestion made by the Honourable Member to the Agent.

AVAILABILITY OF TRE DUFFERIN BRIDGE NEAR BENARES FOR VEHICULAR
TRAFFIC.

237. *Mr. 8ri Prakasa : (a) Is it a faet that the Dufferin Bridge
near the Kashi Station on the East Indian Railway is the only bridge
available for vehicles to eross over the river Ganges during the rainy
season when the pontoon bridge is dismantled, and are Government
prepared to ask the Railway Administration to set aside an hour defi-
nitely both in the mornings and the evenings when the bridge shall be
available for vehicular traffic, besides opening it hetween the passage of
trains for the large traffic that goes over the bridge ?

(b) Are Government aware that sometimes persons , coming by
motors from Caleutta, even though facilitated to cross the river Sone at
the Sone East Bank, by expeditious supply of trucks, are held up help-
lessly for hours at the Dufferin Bridge near Benares !

The Hononrable Sir Muhammad Zafrullah Khan : (a) There is no
other bridge for a considerable distamce, but Government would poini
out tj;at the Dufferin Bridge was built mainly for railway purposes.
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Jo view of -the very heavy railway traffic, Government do not eonsider
that any increase in the existing faeilities for road traffic of the nature
proposed is possible.

(b) The Honourable Member is referred to part (d) of the informa-
tion placed on the table on the 5th March, 1935, in reply to starred gquestion
No. 5 asked by Dr. Ziauddin Ahmad on the 5th February, 1935:

Mr, Sri Prakasa : What is the difficully in setting apart one hour
definitely both in the mornings and the evenings when the bridge shall
te made available for vehicular traffic during rainy season when the
pontoon bridge is dismantled ¢

The Honourable Sir Muhammad Zafrullah Khan: I have pointed
out the difficulty ; that is heavy railway traffic.

NoN-AccEPTANCE or CurrRENcY Nores witH Cracks BY THE CURRENCY
OFFICES.

238. *Mr. Bri Prakasa : (a) Are Government aware that even if
there ere the slightest of cracks through the printed numbers on currency
notes, the same are not accepted by Currency offices and that very often
not more than half the amount is regarded as payable to the owners ?

(b) If so, are Government prepared to relax the rules, if any, in this
behalf, and if not, instruct the offices concerned to accept such notes at
their full face value ?

The Honourable Bir James Grigg : (¢) and (b). The Reserve Bank
makes full payment on a defective or mutilated note if it is katisfied
that the pieces produced form part of the same note and that no, claim
can be based on any missing portion,

Mr. M. Ananthasayanam Ayyangar : Is it a fact that oiled notes

are not received in any bank ?

The Honourable 8ir James Grigg : I want notice.

ATTACHMENT OF A THIRD CLAss BoaiE POR SERVANTS To THE EastT INDIAN
RarLway PunNjaB Main.

239. *Mr, 8ri Prakasa : Is it a fact that the East Indian Railway
Punjab Mail carries no third class passengers and are Government
aware that the amount of accommodation provided for servants of first
class and second class passengers is insufficient in view of the large
number of first and second class bogies attached to this train 1 If so,
are Government prepared to consider the desirability of running an
extra third class from Howrah to Saharanpur to provide for an over-
flow of servants of first-and second class passengers, as is done between
Madras and Caleutta in the combined mail trains of the Bengal Nagpur
and the Madras and Southern Mahratta Railways 1

The Honourable Sir Muhammad Zafrullah Khan : Third class pas-
sengers, other than servants of first and second class passengers, are
ot hooked by the :Punjab Mail. Gevernment afe -irnformed:'that' the
servants’ .compartments of nupper class carriagés ranning on this irain
provide accommodatiom for 35 servants,. and .that this. is conaidered
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sufficient for traffic requirements. The reply to the latter part of the
Guestion is, therefore, in the negative.

Mr. N. M. Joshi : May I ask why third class passengers are not
booked by the Punjab Mail ¢

The Honourable 8ir Muhammad Zafrullah Khan : Because there are
clternative convenient services for third class passengers.

Mr. N. M. Joshi : May I ask whether the Honourable Member has

enquired and found that the alternative services are not as fast as the
Punjab Mail %

The Honourable Bir Muhammad Zafrullah Ehan: I have  not
enquired and found whether that is so, but T have no doubt that there
are wood alternative services.

Mr. N. M Joshi : May I ask whether the Honourable Member wiil
enquire into the facts of the case ¢

The Honourable 8ir Muhammad Zafrullah Khan : Facts of what
rase ?

Mr. N. M. Joehi : That the third class passengers have not got as
fast a passenger service as first and second class passengers have.

The Honourable 8ir Muha.mmad Zafrullah Khan : It is quite pos-
sible that they have not.

Mr. N. M. Joshi : If it is possible, may I ask the Government of
India whether they will attach third class carriages to the Punjab Mail
which is the fastest service between Caleutta and other places ?

The Honourable 8ir Muhammad Zafrullah Khan : I will send down
ihat suggestion to the Agent of the East Indian Railway.

Pandit Lakshmi Kanta Maitra : Particularly for long distance
travel.

The Honourable 8ir Muhammad Zafrullah Khan: Obviously the
uestion refers to long distance travel.

Mr. 8ri Prakasa : What is the amount of accommodation for firsi
and second class passengers on this train ¥ Is it not also a faet that
each first class passenger can take two servants and each second class
passenger one servant with him ¥ Ts the Honourable Member satisfied
that accommodation for 35 servants is enough ?

The Honourable 8ir Muhammad Zafrullah Khan : T have not got
ihe exact figures. May I point out however that it is not a question of
niaximum accommodation; but a question of the average number of pus-
sengers of those classes travelling by that train.

" 'Mr. 8ri Prakasa : Has the Honourable Member assured himself that
the accommodation provided is enough for the average numbeér of
servants of first and second class passéngers that travel by that train ?
T ean say from personal experienge.that while coming up to.Simla, I
experienced a lot of difficulty in actommodating my servant in this train

The Honourible Sir Muhammad Zafrullsh Khan :.T am asmed by

the administration that the accommodation iis sufcient. “Through what.
cther means does the Honourable Meomber want mwe to assyre myself 7
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Myr. 8ri Prakasa : 1 am the means. I got into a lot.of trouble in
finding room for my servants because there was no room in the servants’
compartments and other servants would not allow my servants to go in.

Mr. K. Ahmed : Then buy au intermediate class ticket for your
servants.

PERMISSION FOR A BREAK OF JOURNEY AT MIRZAPUR OR CHUNAR.

240. *Mr. 8ri Prakasa : With reference to the reply given to starred
question No. 1622 on the 14th April, 1936, will Government state what
the Agent of the East Indian Railway has replied to the suggestion of -
permitting a break of journey for 24 hours at Mirzapur or Chunar, as is
allowed at Bindhachal, for passengers between Benares and Allahabad !

The Honourable 8ir Muhammad Zafrullah Khan : The Agent, East
Indian Railway, states that permission to break jourmey'at Bindhachal
was allowed in consideration .of the fact that it is a famous place of
Hindu pilgrimage, a consideration that does not &PPIy to either Chunar
or Mirzapur,

Mr. Sri Prakasa : Is it not a fact that Chunar is regarded as a sani-
tarium by people in Bengal, and that it is an important station on the
line 1

The Honourable 8ir Muhammad Zafrullah Khan : I am not aware
of that.

OPENING OF A PASSAGE DIRECT TO THE DHARMASHALA OUTSIDE THE ETAWAR
Ramwway BSTATION,

241. *Mr. 8ri Prakasa: (a) With reference to the reply given to
starred question No. 1623 on the 14th April, 1936, will Government state
what the Railway Administration have replied as regards the date of
acquiring of the land by the Railway outside the Etawah Railway Station:
and the purpose for which the same was required 1

(b) Are Government aware that the Government of the United Pro-
vinees pleaded with the Railway, after making local enquiries and con-
sulting the convenience of passengers, that a gate should be left open in
the wall that shuts out the frontage of the Dharmshala outside the
Etawah Nlailway Station and that the Railway has declined to do so !

The Honourable 8ir Muhammad Zafrullah Khan : (¢) The Honour-
able Member is referred to the information laid on the table of the
House on the 31st August, 1936.

(b) It is understood that the United Provineces Government unoffi-
cia]ly drew the attention of the Agent, East Indian Railway, to represenia-
Wiens on the subject which they had received, but have taken no further
actmn after hearing the other side of the case.

Mr. 8ri Prakasa : Is it not a fact that the Umted I’rovmceu Go vern-
ment asked me to negotiate with the Government of India after they’
had Talled to induce the railway authorities to agree to their wishes ¥

The Honourable 8ir Muhammad Zafrullah Khan: Surely that is p,
matter within the knowledge of the Honourable Member hlmaelt
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Mr. Bri Prakasa : Is there anywhere in the universea Ghm‘t'yazd
ottside the railway premises over which the railway has proprietary
rights as is the case at Etawah !

The Honoursble Sir Muhammad Zafrullah Khan 1 am atraid my
knowledge does not extend to the whole universe.

RuLEs oN THE EaST INDIAN RAILWAY re ALTERNATE RoOUTES FOR THROUGH
TRAVELLING AND BREAK OF JOURNEY.

2:2. *Mr. 8ri Prakasa : With reference to the reply given to starred
question No. 1624 (¢) on the 14th April, 1936, are Government prepared
to afford an opportunity to some members of the Assembly to examine a few
Travelling Ticket Examiners selected at random on the rules pertaining to
alternate routes and break of journey on the East Indian Railway and
thus find out if all of them interpret these rules similarly {

The Honourable Sir Muhammad Zafrullah Khan : No.

Mr. 8ri Prakasa : Why not, Sir !

The Honeurable 8ir Muhammad Zafrullah Khan : There is no need,
Sir.

Mr. Sri Prpkaga : Is it not a fact that various ticket examiners
imterpret the same rules differently ?

The Honourable 8ir Muhammad Zafrullah Khan: ] do not know
whether that is a fact, but that is a possibility certainly.

Mr. 8ri Prakasa : If it is a possibility, will not the Honourable
Member then take steps to sec that there is uniformity of interpreta-
tion of the rules in the interests of the passengers !

- The Homourahle Sir Muhammad Zafrullsh Xkan : Everything is
done to secure that there should be uniform interpretation. The Honour-

able Member is aware that with regard to perfectly elear matters, there
is often a difference of opinion between reasonable men.

BOOKS FORFEITED UNDER A CERTAIN NOTIFICATION OF THE FINANCE
DEPARTMENT.

243. *Mr, 8ri Prakasa : (a) Will Government lay on the table a list
of books forfeited under the Finance Department (Central Revenues)
Notification No, 61, dated September 10, 1932 at the various ports of
India ¥

(b) TIs it a fact that books are seized from publishers on suspicion
that they are of the deseription specified in the said notification and kept
on for menths before being sent back ?

(c) What relief, if any, have such publishers been given in such cases !

The Honourable 8ir Henry Oraik : (o) I am not prepared in the
public interest to lay a list on the table.

{b) Books may be detained for examination under the provision of.
the Jaw.  When it is found thai they are unob;ectmnable they are passed
th with 38 litfle deiny as the cireumstaneex permit.

(¢) No oceasion has arisen to ‘grant pubhshers rehef



QUESTIONS AND ANSWERS. o756

Mr. 8ri Prakass : Is it in the public interest that the public should
suffer 1

Mr. 8. S8atyamurti : What are the tests by which Government decide,
whether certain books are objectionable or not t

The Honourable 8ir Henry Oraik : 1t is difficult to state that in
reply to a supplementary question, but 1 should say generally the deci-
sion 1s arrived at on a perusal of the book or on a perusal of a note as to
its contents received from reliable sources,

Mr. 8. Batyamurti : Are there any rules or conventions governing
tiis matter ?

The Honourable 8ir Henry Oraik : There are notifications of Gov-
ernment,
Mr. 8. Batyamurti : Who are the people to examine these books !

The Honourable 8ir Henry Oraik : Officers of Governmenut.

Mr. 8. BSatyamurti : Are they educated people Do they under-
stand the contents of these books 1

The Honourable Sir Henry Oraik : Yes, Sir.

Mr. Sri Prakasa : Are Government aware that a number of books
belonging to the Theosophical Society, Madras, were delained for about
cight months by the authorities under this notification ?

The Honourable 8ir Henry Craik : My Department has had some
correspondence with the Honourable Member on the subject.

Mr. 8Sri Prakasa : That is why this guestion has come. 1 never
knew of the existence of the notification till then.

The Honourable 8ir Henry Craik : There was a certain amount of
delay, but 1 do not think it was as long as eight months. I think it was
about four months,

Prof. N. G. Ranga : Are books proseribed on the basis of the colour
of the outer cover of the books §

The Honourable Bir Henry Craik : No, Sir.

Mr. M. Ananthasayanam Ayyangar : May I know under what law
or statute was the notification issued by the Fimance Department ?

The Honoursble Bir Henry Oraik : Under the Sea Customs Act : the
particular case referred to in the gquestion.
. Mr Mohan Lal 8aksena : What is the total number of books detained
in this way !

The Honourable 8ir Henry Oraik : T want notice,

Mr. 8ri Prakasa : Why is the Honourable the Home Member reply-
lng to this question when it refers to the Finance Department !

. Mr. N. V. Gedgil : The two are band in glove.

The Honourable 8ir Henry Oraik : By arrangement with the F‘imu
Department, T have answered this question.
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. BAN ON PREM MAHA VIDYALAYA OF BRINDARAN. | .. .

244. *Mr. Bri Prakasa : (a) Is it a fact that the Prem Mahn Vidya.-
laya of Brindaban is still an unlawful association :

(b) 1f so, what are the circumstances because of which this institution
i& not Leing released %

" The Honourable 8Sir Henry Oraik : (a) Yes.

(b) The matter is one for the decision of the Local Government Lut
I understand that the question of the removal of the ban will be con-
gidered by the Local Government after the disposal of the ¢ivil suit now
pending in regard to the proper management of this institution.

Pandit Lakshmi Kanta Maitra : Siiice the ban was imposed on this
institution for the first time, did Government ever enquire into the case
subsequent to that, as to whether the ban should be removed or not?

The Honourable Sir Henry Craik : That is being considered from
time to time by the Local Government.

Mr, 8ri Prakasa : Cannot the civil suit go on after releasing the
institution from the political ban ¥ What have the two got to do with
cach other ?

Mr. President (The Honourable 8ir Abdur Rahim) : Next question.

INADEQUATE GUMMING ON THE FrLAPS oF EMBOSSED ENVELOPES.

' 245, *Mr. 8ri Prakasa : (a) Are Governmient aware that the gum-
ming on the flaps of emhossed envelopes sold by the post offices is very
inadequate and prevents the flap being properly fastened ?

(b) Are Government prepared to issue instructions that the defect be
remedied at an early date ?

The Honourable 8ir Frank Noyce: (a) and (b).- The flaps of
embossed envelopes sold by the Post Office are adequately gummed
with the best gum arabic. Complaints of inadequate gumming are
uccasnonall) received. The gum on the ﬂaps of envelopes which have
been in stock for a considerable period is liable to deterioration which
is also caused by climatic action. Imstructions. have already been issued
to the staff of the department not to sell to the public postal stamps and
stationery if the gum on them is found to have perished or to have become
defective.

Mr. 8. Batyamurti: Will Government issue instruetions to use
good gum, when our letters are oponed by the censor and then pasted,
50 that when we open them, the contents may not be torn ?

The Honourable 8ir Frank Noyce : That possibility will be examined.

Govnnmm SERVANTS EXEMPTED FROM THE NECESSITY or PURCH AS-
mve Prarrorm Tickers.’

246. *Mr. 8ri Prakasa : (a) Is there any class of Government ser-
vants which is exempted ‘from the necessity of purehasirg 'plalform
ticketd Bt stations where theve is & mle to nuehape them befare going
1o the platform !

Cowe T
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(b) Are members of the Government of India required.to purchase
these tickets, and do they always purchase them ¢

The Honourable Bir Muhammad Zafrullah Khan : (¢) On certain of
the principal railways, viz., the Bombay, Baroda and Centml India, Burma,
East Indian, Great Ind.lan Peninsula and North Western, officers or non-
commassmned officers provided with instructions for the reception or
despatch of a party of military personnel by rail are allowed on the station
platform without purchasing platform tickets.

(1) The reply to the first part is in the affirmative. Government
have no information as regards the second part.

Ra1LwAY SALOONS SUPPLIED TO THE MEMBERS OF THE (GOVERNMENT OF INDIA.

247. *Mr. 8ri Prakasa : (¢) What is the cost of the railway saloon
supplied to a Member of the Government of India ?

(b) How many tickets and of what classes have to be paid for the
use of the saloon !

(¢e) What is the amount of luggage allowed to be carried free on these
saloons 1

(d) How much ice is allowed to be carried free in the saloon Lo keep
a Member cool in the summer ?

(e) Is there ever a check of luggage and tickets of persons travelling
in these saloons ?

(f) What persons other than himself can a Member take with him in
the saloon without extra payment of fares !

(g) Can friends of Members travel in the saloons and if so, what clasy
of tickets, if any, have these to purchase ? -

(h) Can Members use these saloons even when they are travelling on
private work ! If so, do Government or they themselves pay when so
travelling 1

The Honourable Sir Muhammad Zafrullah Khan: (a¢) Rs. 90,000

approximate.

(b) A haulage charge of twelve annas per mile is paid to Railways
when the saloon is occupied by a Member of the Executive Council.

(¢) and (d). The haulage charge covers all personal luggage.
(6) Yes.

(f) Only servants.

(9) Yes, on a first class ticket.

(h) Members are entltled to use tha&e saloons so long as they are on
duty as Members,

Mr. 8 Batyamurti : Even if they travel to meet their sons, or
daughters, or wives !

Mr. Bri Prakesa : Are they supposed to be on duty all the time !

. The Honourable Sir Muhammad Zafrnllah Khan : Members are on
duty all the time except when they are on leave.
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DnmoroxmmmAnmsva'l‘nunumanﬂNmmCmmomn
Cmmnam Ranway StaTioN.

245. *Byed Ghulam Bhlk lhl.r&'n‘ 'Will the Honourable the Com—
merce Member please state (after making inquiry, if necessary) :

(@) whether he is aware that one Zamir Ahmad, driving a bullock
oart, was killed on the night of the 29th March, 1936, or there-
about, at the Devi Nagar level crossing near Changigarh Rail-
way Station, by a Railway train, which also smashed his
bullock cart to pieces and killed his bullocks as well ;

(b) whether it is g fact that the gate at the level crossing mentioned
in part (@) was left open by the gate-keeper at the time of
the approaching of the train ;

(c) whether he is aware that just near the level cromsing there is a
curve which prevented the said Zamir Ahmad from Bgeeing
the train approaching ;

(d) whether it is a fact that the gate-keeper was asleep at the time
of the approaching of the train mentioned in part (a) ;

(e) whether he is aware that Zamir Ahmad had eight dependents
who are left without any means of support ;

(f) if the answers to parts (b), (¢), (d) and (e) be in the
affirmative, what action Government intend to take in the
matter ; and

(g) if the answer to part (e) be in the affirmative, what compensa-
tion, if any, Government intend to make to the dependents
of the deceased ?

The Honourable Sir Mubhammad Eafrullah Khan : (a) and (b). Yes.

(¢) Thére is a curve, but had the cartman been on the alert he could
have seen the headlight on the engine of the approaching train.

(d) At the official enquiry held in this case no evidence was produced
to support this allegation.

(e) No. The Administration have not received any eommunication
frora any dependent or relative of the deceased cartman.

(f) The gateman is being prosecuted, and action is being taken to
provide a semaphore signal interlocked with the gates and fitted with a
warning bell worked electrically from a treadle 1 mile from the signal.

(g) The matter is one for consideration by the Administration if and
when a claim for compensation is received from those entitled to it.

BATTALIONS OF THE AssAM RirLes.

249. *Mr. Kuladhar Ohaliha : Will Government please state :

(a) the' number of battalions of the Assam Riftes- a‘ﬂd thoir tidmes
and strength ;

(b) the number of commissioned and mon-commissibried officers .

(e} the tdmbér & 'Fm’fmn o‘fﬁeerp cﬁmﬁ‘issioﬁed’ and hoh‘em'hmm

sioned ;
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(d) the numbeér of Europeau, ‘Assamese and Gurkhn oﬂicers and
() the number of solders in each battalion ) Assamese and (#)
Gurkhas ?

The Honourable Bir Henry Oraik : I lay a statement on the table
giving the information asked for.

Statement regarding the strength of the Assom Rifles.

(a) The number of Battalions of the Amsam Rifles is four ; their namies and
strengths are given below :

Strenglhs (British Ofioers, Indian Officers and other Ramks).
Banctioned Temporary
. uced

1st (Lushai Hills) Battn. . 618 Not reduced) Excluding  supernume-

raries and recruit boys
2nd (Lakhimpur) ,, 1,229 Not reduced who are entertained
at 3% and 29, respeo-
3rd (Naga Hills) " 820 704 tively over sanc-
tioned strength.
4th Battalion, Imphal . 820 704

(&), (¢) and (d).—The number of officers u as follows :

Tem
ru}uuad Actual.

sanctioned
strength.
Europeans R ‘e 18 17
Gurkhas 63 51
Other . . 3
Total .. 81 80
Europeans . .. . Nil Nl
Assamese .. .. .. 42
Non.Commissioned Officers ..
Gurkhas . . . 324 243
Others . . . 30
Total v 824 3156
(¢) The number of Riflemen in each Battalion is aa under :
' Assamese, Gurkhas,
lst Battalion . e . .. . 11 6525 (actual).
2nd " e .. . ‘e ‘e 197 1,013 "
3d .. .. . . . 192 a5,
4h . . . . .. 33 454,

The b.unoeumdu in the lst Battalion by Lushais; in the 3rd Bettalion by
Raguorhhnmdintha&h Mionby'ﬁukil.'by : '
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- .. RECRUITMENT oF ASSAMESE IN THE AssAM Roruze.
250 *Mr. Kuladhar Ohalihs : Will Government please state :

{a) whether according to the Assam Rifles Manual, 50 per ecent.
non-Assamese are to be enlisted -only and not, 62.6, as indi-
cated in reply to starred question No. 1758 put on the 18th
April, 1936, in the Delhi Session ; and

(b) whether they are prepared to take steps to recruit the Assamuse
upto 50 per cent. !

The Honourable Bir Henry Oraik : (a) It is contemplated under rule
12, Chapter VII, of the Assam Rifles Manual that eventually there would be
50 per cent. Gurkhas in all Battalions except the 2nd Battalion where the
proportion would be slightly higher and that the balance would be natives
of the Province from the Hills and the plains districts. The percentage
of 373 given in reply to question No. 1758 was exclusive of the percentage of
124 for hill tribes such as the Lushais, Kukis and Nagas.

(b) Every endeavour is made to recruit natives of the provinee up
to the prescribed percentage but sufficient recruits of a suitable type
are not available.

Mr, Kuladhar Chaliha : Will the Honourable Member be pleased to
state whether 750 Gurkhas were recruited by the Recruiting Officer for
Gurkhas from the depdts at Kuraghat and Ghoom in the year 1934-35
for the first time for the Assam Rifles !

The Honourable Sir Henry Oraik : I should like to have notice of
that question.

Pandit Lakshmi Kanta Maitra : I understood the Honourable Member
to say that suitable recruits are not coming for filling these commissioned
and non-commissioned offices. May I know what steps they are taking
to get the reasonable required recruits from the provinces !

The Honourable 8ir Henry Oraik : There, again, I must aave notice.
I am afraid I have no personal knowledge.

RETIREMENT oF OFFICERS WHO HAVE SBERVED THEIR Usuar TERMS IN THE
Assam RrrLEs.
251. *Mr. Kuladhar Ohaliha : Will Government please state :
(1) the number of officers, Indians and Europeans, in the Assam
Rifles who have served for more than (s) forty years, (ii)
thirty-five years, (4#4f) thirty years and (iv) twenty-five years ;
and
(2) whether they are prepared to see that officers who have served

the usual term retire in due time and not block promotion of
junior officers !

The Honourable Sir Henry Oraik : (1) Number of officers who have
served for more than—
40years,  35years. 30 years. 25 years,
European .. . . .. Nl Nil Nil Nil
Indian . Nl'l 3 2 )

o (2) Under the rules oﬁeem can serve up to the age of 55 years and
they cannot be compelled to retire before that age should they continue to
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be efficient, It does not appear that the promotion of junior officers is
blocked as extension of service to senior officers who have attained the
age of 50 is rarely granted,

Mr. Kuladhar Chaliha : How many officers are there now above the
age of 55 years 1

The Honourable 8ir Henry Oralk : I must have notice of that
question,

Pandit Lakshmi Kanta Maitra : Can the Honourable Member state
in how many cases retirement of these British officials is due ?

The Honourable Bir Henry Oraik : I have said that no British
officers are serving who have more than 25 years’ service. I imagine
that nuone of them have attained the age of 55.

CLASBIFICATION OF TECHNICALLY TRAINED SUPERVISING STAFF OF THE
MecHANIicAL DEPARTMENT, EAST INDIAN RAmLway,

252. *Mr. Amarendra Nath Chattopadhyaya : (a¢) Will Government
please state how technically trained hands are classified with the non-
technically trained hands for the posts of Supervisors in the Mechanical
Department, East Indian Railway, and what qualifications are required
for u technically trained hand !

(b) Is it a fact that in the Mechanical Department, East Indian
Railway, Jamalpore and Lillooah, the supervising staff who at least passed
the Matriculation or Junior Cambridge examination and underwent Lhe
full course of bound apprenticeship training in any workshop and
successfully passed full course of theoretical training from any technical
institution, are classified as technically trained hands, but in Charbagh and
Alambagh in the same Department on the same Railway that principle
is not adopted and the supervising staff, specially Europeans and Anglo-
Indians, who have not passed the Matriculation or Junior Cambridge
examination and have not undergone full course of bound appreuticeship
training from any workshop and have not completed sucecessfully the
full course of theoretical training from any technical institution, are
classified as technically trained hands ¥ If so, will Government please
state the reasons for such difference ? '

(¢) Are Government aware that some supervising staff in the
Mechanical Department, East Indian Railway, Lillooah, who have not
passed the Matriculation or Jumior Cambridge examination, hLave not
been classified as techmically trained hands, although they had undergone
full five years bound apprenticeship training and successfully passed full
course theoretical training from the technical school of the same ad-
winistration 1

(d) Is it a fact that one Anglo-Indian journeyman who has neither
passed any university examination, nor successfully completed the full
theoretical and practical course of bound apprenticeship training from any
workshop, has been classified as a technically trained hand and has been
promoted to officiate as a chargeman in the grade of Rs. 185—15—350 in
suocession leave vacancy of Drogress Supervisor in preference to many
seniors, in the Mechanical Department, East Indian Railway, Alambagh ¥
If so, why ! '
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. (e) If the answer to part (¢) above be in the negative, will Gwerm
ment please state whether :

(1) they are prepared to enquire whether some supervisiug staff
who have not passed any university examination have not
been classified as technically trained hands and have not
been given the benefits of t.ha.t grade although they success-
fully completed full five years’ course of bound apprentice-
ship, both in the workshop as well as in the technieal schoo}

. from the same:administration ; and

(¢i) Lhey are prepared to classify them as technically trained hands
and give them the -benefitsa of that grade without [urther
delay and issue necessary orders to the Agent, East Indisn
Railway, to this effect ?

If not, why not !

() 1t the answer to part (d) above be in the negative, will Govern-
ment please state :

(+) whether they are prepared to enquire whether one Anglo-
Indian journeyman who neither passed any university
examination nor successfully completed full theoretical and
practical course of bound apprenticeship training from any
workshop has been classified as a technically trained hand
and has been promoted to officiate as a chargeman in the
grade of Rs. 185—15—350 :

(#%) whether they are prepared to lay on the table of this Houwe
the name of the Anglo-Indian with the copies of certificates
of his general education, theoretical and practical training
and previous service ; and

($%) how he has been given the higher chargeman grade instead
of chargeman T. T. grade like others ; whether it is due
to his colour ¢

¢ not, why not 1

(g) Will Government please state whether they are prepared to
classify all technically trained supervising staff of the Mechanical Depart-
ment, Kast Indian Railway, under the same principle, as has beea dune
in Jamalpore and Lillooah workshops which are all under the one and
the same head, i.e., the Chief Mechanical Engineer, and issue necessary
orders to the Agent, East Indian Railway to this effect 1 If not, why not ?

The Honourable 8ir Muhammad Zafrullah Xhan : With your per-
mission, Sir, I propose to reply to questions Nos. 252, 253, 254, 256 to
258 together.

I am collecting information and will lay a reply on the table of the
House in due course.

APPOINTMENT OF APPRENTICES ON THE EAST INDIAN RArLWAY.

 1253. *Mr, Amarendra Nath Ohittopadhyaya : (2) Are Government
aware that the amswer given in rep]y to starred question No. 255 of 11th
Fe‘bmary, 1936, regardmg the appointments of two ez-apprentiec

t For answer to this question, see answer to qnaetion No. 282,

.
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« mochanics i not correct and that it is not a faos that they wtoed first in

_the tachnical school in their respectiye batches I If so, will Government
please state what justification they had in seleeting thou two ex-Bpprentite
mechanics in preference to-others {

. (b) Are Government prepared to take immediate steps against such
_action of the Railway Administration, who are acting in contravention of
the policy laid down by them % If so, in what way 1 If not, why not ¢t

{c) Will Government please lay on the table of this House the copies
of certificates of general education, theoretical and practical training of
those Lwo ex-apprentice mechanics ref.erred to in part (a) above ! If not,
_why not §

Ez-APPRENTICES OF THE JAMALPUR TECHNICAL Scr0O0L, EAST INDIAN RaTLWAY.

1254, *Mr. Amarendra Nath Obattopadhyaya : (a) With reference
to the answer to starred guestion No. 254 of the 11th February, 19386,
regarding the appointment of senior ez-apprentice mechanics of the HEast
Indian Railway Technical 8chool, Jamalpore on revised scale of 1934, are
Government aware that those senior ex-apprentice mechanies who have
been re-appointed after 15th July, 1931, accepted their apprenticeship
training for the better prospects of the old scale of pay which then
existed ?

(b) Are Government aware that those senior ez-apprentices were
‘discharged due to no fault on their part and they were re-appointed Ior
‘their good service records !

(¢) Are Government aware that they were in Government service
on and before the 15th July, 1931 1

(d) Are Government aware that other State Railway employees who
‘were in service on and after 15th July, 1931 and were discharged and
have been re-appointed till April, 1936 have been given the benefits of
the ¢ld soale ?

(¢) Are Government aware that they were re-appointed from the
waiting list alike the retrenched staff ?

(f) Are Government aware that those senior ez-apprentices have been
re-appointed according to their old service records and their old service
records are even used just like those of the retrenched staff who have been
referred to in part (d) above ?

(y) Are QGovermment aware that it has been stated in reply to
starred question No. 1325 (f) of the 2nd April, 1985, that the practice
of prom-otlng mistries and others who received no theoretma.l and practical
training, at all, to the supervising grade such as journeyman, chargeman
and Assistant Foreman, in the Mechanieal Department, East Indian Rail-
way, have been discontinued since the amalgamation, and the posts are
reserved for ez-apprentice mechanics 1

(h) Are Government aware that a large number of Mistries and
others who received no theoretical and practical training at all have been
promoted to the grade of Journeyman, chargeman, and Assistant Fore-

n after the amalgamation in the Mechanical Department, East Indian
gmxlway. in Charbagh and Alambagh workshops, although those ex-
appreutice mechanics who have been.re-appointed on revised scale of 1934

t For apswer to this guestion, sec answer to question No. 252.
1;234LAD ' c
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were available ! Are Government aware that there woumld have been no
break of service of those ez-apprentice mechanics if they were appointed
- against those vacancies in accordance with the procedure cited in answer to
starred question No. 1325 (f) of the 2nd April, 1935 1

~ (#) Are Government aware that those senior ez-apprentices are the
only ez-employees of the Railway 'who have suffered a lot—they  had
break of service, not only this they were re-appointed after a lapse of
considerable peripd under new scale of pay !

(j) Are Government aware that a large number of ez-employees
who have been re-appointed have been given the benefit of old scale and
it is anomalous to have excluded those semior er-apprentice mechanies
whose number does not exceed 25 t

(k) Will Government please state whether they are prepared to con-
sider the cases of those senior er-apprentice mechanies who have been re-
appointed on revised scale of 1934 and give them the benefits of old scale
at least as it has been done in the case of the other ez-employees who have
been re-appointed before April, 1936 1

RevisioN oF THE FREE Pass RuLEs oN THE EasT INDIAN RAlLway.

255. *Mr, Amarendra Nath Chattopadhyaya : (¢) Will Government
please state whether they have revised the free pass rules for those who
have been appointed on the revised scale of 1934 in the East Indian Rail-
way 1

(b) Are Government aware that according to the revised scale of
1934, the pay of some posts has been reduced from 28 to 50 per cent. 1

(¢) Are Government aware that a jourmeyman who draws Rs. 130
in the grade of Rs. 100—10—170 is entitled to get second class free passes,
while a journeyman (chargehand according to revised scale) on the
revised scale of 1934 who draws the maximum of the grade is entitled to
get intermediate class free passes ¥ If so, will Government please state
the reasons for such difference ?

(d) Will Government please state whether they are prepared to
revice the free pass rules for those who have been appointed on revised
scale of 1934 ¢

The Honourable 8ir Muhammad Zafrullah Khan : (a) No.
(b) Yes, for a few grades only.

(¢) Yes. The class of pass admissible is determined by the rate of pay
of the employee. Subordinates drawing Rs. 126 per mensem and over are
entitled to second class passes. The maximum of the revised scale for
charge hands is Rs. 85 which entitles them to intermediate class passes.

(d) No.

SUCCESSFUL ez-APPRENTICES OF THE LILLoOAH WORKSHOPS.

1256. *Mr. Amarendrs Nath Chs ¥ya : With reference to
unstarred questions Nos. 434 and 435 of the 28rd March, 1936, regarding
successful ex-apprentices of the Lillooah Workshops, will Government

t For answer to this question, see atiswer to question No. 252,
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please state whether they have received the required information now and
whether they are now prepared to lay the statements on the table t Tf
uot what are the reasons for delay !

AFPPOINTMENT OF BUCCESSFUL MECHANICAL €2-APPRENTICES OF THE LILLOOAR
WoORKBHOPS,

1257. *Mr. Amarendra Nath Chattopadhyaya : Are Government
aware that in spite of the assurance given, one Anglo-Indian who neither
received theoretical nor praciical training at all has been promoted 1o
officiate as Assistuni Foreman against permanent vacancy in Wagon
Repairing Shop, Mechanical Department, Alarabagh, East Indian Railway 1
If s0, will Government please state whether in view of their answer to
starred question No. 1324 of 2nd September, 1935, they are prepared to
take necessary steps in the matter and revert him to his substantive post
without further delay and issue necessary orders to the Agent, East Indian
Railway to this effect ¥ If not, why not ?

E-APPRENTICES OF THE JAMALPUR TEcHNICAL ScHOOL, EAST INDIAN RATLWAY,

1256. *Mr, Amarendra Nath Ohattopadhyaya ;: (¢) Are Government
aware that, in spite of the repeated assurance given, some mistries,
journeymen and chargemen who received no theoretical and practical
training at all are still officiating in higher grades against permanent
vacancies in the Mechanical Department, East Indian Railway, in Char-
bagh and Alambagh Workshops ¥ If so, will Government please state
whether in view of their answers to starred questions Nos. 1325 (f) and
252 {a) of the 2nd April, 1935 and 11th February, 1936, they are prepared
to issue necessary orders to revert them to their substantive posts without
further delay and take necessary steps against such action of the Railway
Administration who are acting in contravention of the policy laid down
by them ? If so, in what way ¥ If not, why not ! Are Government
aware that many successful ez-apprentice mechanics of Jamalpore Techni-
cal School are still waitiug for appointments ¢

(b) If the answer to part (a) above be in the negative, are Govern-
ment prepared to enquire whether some mistries, journeymen, ete., who
(Messrs, Stears, Deen, Md. Razak, Burns, Fluskett, Fanthoms, Arjun
Sing, Lab Sing, Gurdit Sing, Fauja Sing, etc.), received neither theoretical
nor practical training at all, are still officiating in higher grades for years
in preference to many ez-apprentice mechanics who are still waiting for
appointments 1

(¢) Are Government prepared to lay on the floor of this House the
names of the journeymen, chargemen and Assistant Foremen who are
atill officiating, in the Mechanieal Department, in Charbagh and Alambagh
Workshops, East Indian Railway, with the following particulars :.

(7) theoretical training ;
(#) practical training ;
(41¢) division passed in technical school ;
(fv) general eduocation (university euminati_on., passed, if any) ;
t For answer to this question, ssc auswer to question No. 252,
L234LAD" B ' a2
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(v) service ; : ‘ \
(v4) dates of promotions ; '
(vi1) designations and grade ;
{vi#) present pay ; and ‘ .
(1z) the name of the workshop employed ?
If not, why not ? ' e

BPrcIAL QUALIFICATIONR OF SR Orro NEIMEYER FOR CONDUCTING THE
Fivanciar ExqQumy 1N Inpia.

259. *Mr. M. Ananthasayanam Ayyangar : (a) What were the excep-
tional and special qualifications of Bir Otto Neimeyer for undertaking
the inquiry ¥

(b) Had he any previous knowledge of the provincial conditions and
their finances !

(¢) What was the total remuneration paid to him, and what were

" the additional expenses incurred in connexion with the inquiry 1
The Honourable 8Sir James Grigg : (a) and (b). I cannot do more
. than rcfer the Honourable Member to ‘‘ Who's Who "’

(e) Sir Otto Neimeyer received no salary from Government. He was
paid in all Rs. 3,193 by way of allowances. The other expenses of the
_ enquiry amounted to about Rs. 33,400.

InDiA’S WITHDRAWAL FROM THE MEMBERSHIP OF THE LEAGUE OF NATIONS.

260. *Mr. T. 8. Avinaghilingam Chettiar : Will Government state :
(a) whether the League of Nations could do anything effective in
the recent Italo-Ethiopian War ;
(b) what the object of keeping up this organisation is ; and
(¢) whether they propose considering the advisability of withdraw-
ing from the League !

i« The Honourable 8ir Nripendra Birear : (¢) I must leave the Honour-
able Member to form his own opinion regarding the effectiveness o
otherwise of the action taken by the League. :

(b) The Honourable Member is referred to the preawmble to the
Covenant, .

(e) No.

GoverNMENT'S Loan PoLicy.

: ’ . 1.
261. *Mr. 8. Batyamurti : Will Government be pleased to state :

(a) whether'their attention has been 'drawn. to-a leading article in
© the Hindu of the 1st Junt, 1936; entitled ‘‘ The Government’s
Loan Poliey ™’ ; B P LT g

() whi‘tl}ﬁr'.thex(p;onoa‘a to take steps to sée. that they 'so regulate
their demands on the nation’s savings as not to compete with
the needs of productive industry and commerce ; and
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'(c"}‘ whether they propose"to o order their berrowing sbort term
‘and long term alike as to act as g regulator of the flow and
absorption of fiinds to the best advantage of the nation,,

Borrowing when the inarket has surplus furids and releasing.

funds' when stringency makes its appearance 1 -
‘The Honourable Bir James Qrigg : (a) Yes.

(b) and (¢). T would refer the Honourable Member to the answer I
gave to his question No. 159 on a very similar subject.

-~ Mir. 8. Batygnrtd : With referenee to the answer to clause (3), may
I know whether Government are considering er propose to consider any
change in their policy, with regard to their demands on the nation's
savings 1

The Honourable 8ir James Grigg : That is a very general questies,
amd I would rather like the Honourable Member to specify a little more
clearly what he wants. Does he want te know whether we are going
oursclves to indulge in large inflationary loans ! If so, the auswer is
im the regative. : -

Mr. 8. Batyamurti : | am asking specificaly whether in floating
loans Government are considering only their own needs as having to run
the machinery of Government, or whether they will take into considera-
tion the needs of productive industry and commerce.

The Honourable 8ir James Grigg : That was the general effect of
the answer I gave before ; that is, that we take into aceount the needs
and conditions of the market, but our own needs are the paramount
consideration.

Mr. 8. Satyamurti : With reference to the answer to clause (¢),
are Government considering or will they consider the policy of borrowing
when the market has surplus funds, and releasing funds when stringency
makes its appearance !

The Honourable 8ir James Grigg : I think I might without offence
suggest to the Honourable Member to talk to his colleague from Madras.
When 1 did earry out a loan operation in accordance with that principle,
he asks questions accusing me of breach of faith in doing so.

Mr. & Satyamurti : But various friends may accuse him and my
friend is not on the Treasury Bench yet. 1 am asking the Finance
Member who is now in charge of the Government of India's finance as
te 'what the pelicy of Government is. It does not matter who criticises
that.

The Honourable 8ir James Grigg : To borrow when they most
conveniently and profitably can, consistent with the gemeral needs of
the market,

Mr. 8. Satyamurti : And releagse funds when stringency makes its
appearance ? '

The Honourable 8Bir James QGrigg : Release of funds is mueh more
a matter for the Reserve Bank than for Government. Obviously, talking
aR a general principle without reference to any particular case, Govern-
ment would be very silly to borrow, if they can avoid it, at a time of
atringericy, because they would have to pay more interest.
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~ Bir Oowasji Jehangir : I want to raise a point of order, Sir. I
presume that questions and answers are made for the benefit of the
whole House. At present, an important question was asked : we
neither heard the original answer, nor did we hear the supplementaries
on this side of the House. If Honourable Members would only turn
their faces a little more this way, instead of talking exactly opposite to
each other, we may be able to catch a word or two. We, all of us, are
interested.

_ The Honourable 8ir James Origg : Before you give your ruling, Sir,
on that point of order, may I ask how we can turn our faces in all
directions at one and the same time!

Bir Cowasji Jehangir : I will tell the Honourable the Finance
Member how : if he turns his head a little more this way, more of us
on this side will be able to hear him, somewhat more clearly, while
he will not be inaudible to those opposite to him.

The Honourable Sir James Grigg : It is a well-known rule of this
House that Honourable Members must address the Chair.

Mr. 8. 8atyamaurti : But not face the Chair all the time |

Mr, President (The Honourable Sir Abdur Rahim) : I hope Honour-
able Members will try and make themselves heard all over the House.

Mr. 8. Batyamurti : T am not asking question No. 262, Sir.
1262*.

PROPAGANDA MADE BY THE RovAL CoNSUL GENERAL'FOR ITALY THROUGH
THE Post OFFICES.

263. *Mr. 8. 8atyamurti : Will Government be pleased to state :

(2) whether it is a fact that the Royal Consul-General for Italy,
Calcutta, uses the post offices in India for propagating anis-
British and anti-League of Nations literatures ;

(b) whether their attention has been drawn to the following extract
in his cireular, dated the 29th May, 1936 : ‘“ British people
can never tolerate a policy involving the risk of military

. sanctions. Today England is strongly pledged by the
Covenant, whilst she has no sufficient force to carry into
effect her obligations. Therefore, assuming new ones,
Great Britain would commit dishonesty in the true and
proper sense of the term '’ ;

(c) whether they propose to take any steps to stop this ‘abuse of
post offices by the Royal Consul-General for Italy ; and

. (@) if not, why mnot 1

. Bir Aubrey Metcalfe : (a) to (¢). The Honourable Member's atten-
tion is invited to the answer given to his .question No. 141. -

* This question was not put by the questiomer.
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Mr. 8. Satyamurti : Have Government eonsjdered the statements
in clause () of the question :

4¢ British Eople can never tolerate a policy involving the risk of military sane-
tions. Today England is strongly pledged by the Covenant, whilst she has no sufficient.
force to carry mto effect her obligations. Therefore, assuming new ones, Great Britain
would eommit dishonesty in the true and proper semse of the term.’’

May I know why the Government did not take any steps to protest
against this allegation, unless they accept it as true ?

Bir Aubrey Metcalfe : It is difficult to see what steps they can take.
What does the Honourable Member suggest !

Mr. 8. Satyamurti : At that time, was any step taken when this was
brought to the notice of the Government ?

8ir Aubrey Metcalfe : Certainly : I have already stated that protests
were made to the Italian Govemment

Mr. 8. S8atyamurti : On this particular matter 1

8ir Aubrey Metcalfe : On the general matter of this propaganda
that was going on from the Italian Consulate General in Calcutta.

- Mr. 8. Satyamurti : Are Government now examining their pamphlets,
and are they satisfied that this propaganda is not being carried on now %

8ir Aubrey Metcalfe : They have seen no pamphlets lat_e]y.

INDIAN BOLDIERS IN ADDIS ABABA.

264, *Mr, 8. Satyamurti : Will Government be pleased to state .
(a) the number of Indian soldiers still in Addis Ababa ;
(b) the reasons why they are still kept there ; and
(¢) the arrangements made for their safety and convenience ?
Mr. G. R. F. Tottenham : (a), (b) and (¢). The attention of the

Honourable Member is invited to  the press communiqué issued on
Beptember 1st, a copy of which I laid on the table this morning.

Mr. 8. S8atyamurti : With reference to part (¢), are the Government
satisfied that adequate arrangements are being made for their safety
and convenience, and may I add, comfort ¢

Mr. G. R. F. Tottenham : Yes : if the ITonourable Member reads the
communiqué, he will find that that is so.

BaN oN MR. SuBEASH CHANDRA BosE.

265. *Mr. 8. Batyamurti : Will Government be pleased to state :

(a) whether their attention has been drawn to a sta.tementnz
Mr. R. A. Butler in the House of Commons that Mr. Subk
Chandra Bose had been released from gaol but placed under

‘e YO m.int kBT
(b) the nature-of the restraint ; und
; (¢) the reascns for the same ¥
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(b) Mr. Bose is detained at his brother’s residence at Glddapahul:,"
Darjeeling, under the provisions of Regulation IIT of 1818; with' bbrtam_
restnchons relating to his movements, visitors and comspoddence

(o) 1 have already stated the reasoms. A

Mr. 8. Satyamurti : What are the restrictions on his visitors, on
his correspondence, and on his movements 1

The Honourable 8ir Henry Oraik : I understand that, before he
receives visitors, he has to receive the permission of Government or of
the officer of Government in charge : his correspondence has to be seen :
ahd as regards his movements, I think he is allowed to take exercise
within a certain distance of the house he is living in—1I forget the exact
distance.

Mr. 8. Satyamurti : When visitors are allowed, ix anybody posted
there to overhear their talk or be in their presence, or is Mr. Bose
allowed to talk to visitors, without any omne being present ?

The Honourable 8ir Henry Oraik : I think he is : I do not think
any officer is present when a visitor is allowed to visit him.

Mr. 8. Satyamurti : Are letters to him censored, and then sent to
hira or are they w:thheld from him ?

The Honourable Sir Henry Oraik : I must have notice : as far
as I know, they are sent to him.

Mr. 8. Satyamurti : When he takes exercise, does anybody shadow
him, or is he -allowed to go all by himself ¢

The Honourable Sir Henry Craik: I really do not know : I

imagine not.

Pandit Lalkeshmi Kanta Maitra : Is the Honourable Member aware
that Mr. Subhash Chandra Bose is not permitted to read natiopalist
newspapers like the Amrita Bazar Patrika and the Ananda Bazar Patrika

The Honourable Sir Henry Oraik : No : I should be very surprised
to hear that.

Mr. Mohan Lal Saksens : Is the Honourable Member aware that.

Mahatma Gandhi wanted to interview Mr. Bose, and he has been refused
permisgion ?

The Konourable 8ir Henry Oraik : No : as far as I know, there s
no ground for that suggestion whatever

Mr. Mohan Lal Saksena : Is the Honourable Member aware that

Pandjt Jawahar Lal Nehru wrote a letter to Mr, Subhash Chandm Bose
and if has not been forwarded to him ¢

of ’gﬁ !lonomble S HG!II'! Onik I have no kmwledge whntever
that. ,
TRy e

llr l!oha.n Lal Sa.lmena. W:ll the Honourdhio Member mako

inquiries ! ST Cath 0

(No mer.) S BT ST
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b H,k'.lohnmm; Are Government paying any rent for this
The Honourable Sir Henry Oraik : I am informed that that house
belongs to Mr. Sarat Chandra Bese.

Pandit Lakshmi Kanta Maitra : Is the Honourable Member aware
that Mr, Subhash Chandra Bose made several representations to the
Government complaining that he was not permitted to read nationalist
dailies, and that the newspapers supplied to him—the Statesman and the
Star of India were papers which he does not like to read ?

The Honourable 8ir Henry Craik : I am not aware of that ; but if
the Honourable Member will pat down a question, I will furnish the

mformation,

Pandit Lakshmi Kanta Maitra : May I know if Government have.
got any objection to his reading nationalist dailies or any newspapers
other than the Sfafesman and the Star of India t o

The Honourabls 8ir Henry Craik : There, again, it .is quite possible
that some orders have been passed on that, but the Honourable Member
must put down a separate question : it does not arise out of this question.

ApPOINTMENT OF MR. FRANKS AS THE EDITOR OF THE Indian Listener.

266. *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) the reasons why Mr. Franks, formerly News Editor of the
Delhi Broadoasting Station, had to be appointed Editor of
the Indian LAstener ;

(b) whether they are aware of the strong feeling against the
gentleman because of his anti-Indian views ; and

(¢) the reasons why they have dispensed avith his services 1

The Honourable 8ir Frank Noyce : (¢) Mr. Franks was employed
in Delhi in the dual capacity of Editor Indian Listener, and News Editor
of the Delhi Broadecasting Station. It was then found that the arrange-
ment by which the Indian Listener was edited from Delhi was unsatis-
factory and that a full time Editor was required at Bombay., Mr.
Franks was, therefore, transferred to Bombay in the sole capacity of Editor
of the Indian Listemer. His appointment is temporary, and as I stated
during the Delhi Session, the whole question of permanent arrangements
is still under the consideration of Government.

(b) Government are aware that there has been adverse eriticism on
account of some of Mr. Franks’ writings before he took up his appoint-
ment in the All-India Radio.

« {0) Does not arise.
M8, Satyamurti: The word “‘nhot'' is omitted “in &lause
(¢) of the question—whether by me or the office, T do not lm_ow. "
The Homoursble Sir Prark Noyve : T may ‘éay’ that hat" very
obwvigus. alip. -was duly, noticed in the reply : the reply is really to the
Honourable Member’s question: as lte meant. it, not as it is printed, - .
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Mr, 8. Batyamurti : May I know what is the period-of- thwlemﬁorary
appointment of Mr. Franks—how many more months has he a rlg'ht
serve, before his temporary appointment comes to.an end ! .

The Honourable 8ir Frank Noyoe : No period has been speeiﬂed
as I have stated the whole question of permanent arrangements in regard
to news is still under the consideration of the Government. It is an
extremely difficult question and it will probably take some time to arrive
at satisfactory arrangements,

Mr 8. Satyamurti : May I know if Government will expediate the
decision on this question, especially with regard to Mr, Franks’ conti-

nuance, in view of the very strong feeling against this gentleman’s well-
known enti-Indian feelings 1

The Honourable 8ir Frank Noyce : Government will do their best
to expedite the question of the permanent arrangements, not necessarily
with reference to the particular aspect rdised by my Honourable friend.

Mr. 8. Satyamurti : Will Government consider that broadecasting
is still an experiment in this country, and it would be disastrous, if you
put a man in charge, whose views and activities are notoriously ants-
Indian

The Honourable 8ir Frank Noyce : That is asking me for an
expression of opinion.

My, 8 Batyamurti : Is not my Honourable friend aware that this
gentleman has expressed gnt+-Indian views in his own publications 1

The Honourable Bir Frank Noyoe : I have said that Government
are aware that there have been adverse eriticisms on aceount of some of
his writings.

Mr. 8. Satyamurti : Have Goverment examined those eriticisms and
do they accept them as sqund, or do they reject them as unsound 1

8ir Muhammad Yakub : Supplementary question, Sir ........

Mr. 8 Satyamurti : On a pomt of order, Sir : [ want my question
answered first.

The Honourable 8ir Frank Noyce : Government have seen the
article to which my Honourable friend refers, I am mnot prepared to
admit that those articles have necessarily any bearing on the question of
an appointment which has no connection whatever with news.

Bir Muhammad Yakub : Will Government be pleased to state the
12 Noon, Teasons why Mr. Pothan Joseph, formerly Editor of
the Hindustan Times, is appointed as News Editor at
the Broadeasting Station at Delhi *

Are Government aware of the strong feelings amongst the Muslim
community on account of the general anti-Muslim feelings of Mr. Pothan
Josgph which he exhibited in his writings as editor of. the Hmdgatmr
Tymes, and are Government aware that .......... .

.- Mr, B, Batyamurti : On & point of erder, 8ir, ......, .

The Hoenomrable Sir Frank !mo }{sy I ask, 811'E fhat I mav ‘bt‘
permitted to answer-onerquestion at-a ﬁm BT

o
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8ir Muhammad Yakub : These are all parts (a), (b)'and (c) of the
Bame quest;cm.

The Honourable Sir Frank Noyca They are all separate questions
as far as I am concerned.

Mr. President (The Honourable Sir Abdur Rahim) : These ques-
tions do not arise out of the main question.

MOTION FOR ADJOURNMENT.

ExTerNMENT oF MR. M. R. MAsANI FrRoM THE PUNJAB.

Mr. President (The Honourable Sir Abdur Rahim) : There is an
adjournment motion in the name of Pandit Govind Ballabh Pant about
the externment of Mr, M. R. Masani from the Punjab. Under Rule 11 I
carfjot consent to the motion being made as the identical motion by Mr.
Mohan Lal Saksena has been disallowed by the Governor General.

THE INDIAN COMPANIES (AMENDMENT) BILL—contd.

Mr. President (The Hononrable Sir Abdur Rahim) : The House will
now resume consideration of the Bill to amend the Indian Companies Aect,
1913, for certain purposes.

Prof. N. G. Ranga {(Guntur cum Nellore : Non-Muhammadan
Rural) : Sir, yesterday I was dealing with the various measures that can
be taken by Government and this House to see that the shareholders play
their part properly and are helped in that respeect. I find, Sir, that the
various provisions of the Bill are not calculated to help the shareholders
to play their part efficiently and properly. There is one provision accord-
ing to which shareholders are expected to give notice of seven days to the
company after a meeting of the Board of Directors has been held to get a
copy of the minutes of the meeting, and even for that copy of the minutes,
the shareholders are expected to pay a fee of six annas per 100 words. If
this restriction were to be imposed, it would not be possible for the share-
holders to gain an adequate knowledge of the manner in which their
Board of Directors carry on the business of the various concerns in which
the shareholders have invested their momey. Therefore, T suggest that
whenever shareholders wish to have copies of the minutes of the meetings,
those minutes or proceedings should be supplied to them free of charge.

Then, Sir, it is a well-known fact that most of the shareholders are
just as bad as absentee landlords. Many of them have small sums of
maney to invest, and they want merely to get some interest on it regularly,
and if possible, profitably. They come across some one who holds out
huge hopes in regard to a particular concern, and the man who wishes
to invest his money hands it over to that particular person in the hope
that his monev would he safely invested. He wakes up to his responsi-
hility only when he is asked to pay up further calls. or when he is told
that all' his money is lost, the company in which he had taken shares or
made investment having gnno into liquidation. = Therefore: Sir it is mnot
fair that the public should. be expected to co-operate in g laws in
order particularly to benefit the sharehdlders without at same time
fixing a Hmit beyond: which they should not try fo reap. bencﬂ;s from the
companies which, after all, carry ou their business only so long as law
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and order is maintained in the country and the Government' also hedpw
them in every poaslhle manner to carry on their business. I, therefore,
suggest that a maximum rate of interest should be fixed beyond which the
shareholders ought not to be entitled, to get themselves remunerated for
the money’ they “have invésted in these companies. The question ‘then
arises as to what should be done with whatever balance there may remain
over out of the profits made by the companies, T suggest, Sir, that one-
fourth of the profits should be set apart for the welfare of labour, another
one-fourth should be set apart for reducing the prices of goods that are
produced and sold or to reduee the cost of the serviees rendered by the
various companies, another one-fourth for the State in order to compensate
it for all the trouble it takes in earrying on the admimistration of the
country and for making it possible for these companies to prosper and alho
because the State goes out of its way almost to protect many of t
industries, either indirectly by protective duties, or directly by bou es
and ﬁubﬂd:ﬂs—-and then another one-fourth should be set apart for an
industrial development fund for each industry in order to enable the
committee to carry on experiments, investigations and research for the
improvement of the industry and thus help the country to sooner indus-
trialise itself and help the agriculturists and others also generally.

We find here several provisions to help the shareholders as against
the Direetors, Munaging Directars and all those who are in charge of the
companies, hut all these provisions are a sort of negative provisions made
to help them. But who is to implement these sections ! Who is to help
them actively ¥ We are told that any shareholder who is aggrieved can
go to the Court, but it is a well-known fact, Sir, that most of the share-
holders are quite ignorant of the condition of the companies in which they
have invested their money, and many others are too poor to be able to
go to the Court. Those few who can afford to go to Court are often in
league with those who are in charge of these companies, and therefore
they do not like to go to the Court. Therefore, I think it is absolutely
neeensary that additiond]l powers shonld be given to Registrars of Joint
Steck Companies so that it may be possible for them to take the inmitiative
whenever they think that a particular company is going wrong or adopts
frandulent praetices either through a Director or a group of Directors, T
find. Sir, that, as far as this particular Bill is concerned, the State as well
as the public cam stand to gain more by placing a little more confidence
and a little more power in the hands of Registrars of Joint Stock Com-
panies than the framer of the Bill is inelined to give.

Then. Sir, coming to the question of public utility of those companies
which are interested in carrying on their business, in supplying the
utilities that the public want on such a lnrge scale, the demand for which
is se inelastic, the control over which gives such a tremendous amount of
power and influence to these companies over the every day life of our
people, it is a fact that our life is becoming more and more complicated ;
the towms are grornng mere and more in number and size, and also the
needs of the people are growing, especially in re,ga.rd to the clearance of
slams, the supply of, electricity, gas, water and ‘several other public
utilities. . It ig in this direction that we should-take care to see that these
private mmpu.mca are not given any chance to ply their trade, any chance
te play their tricks, any chance to get their stanglehold over the every
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day life.of our wmasses. It is for that reason, Sir, that it is abeolutely
negessary te prohibit private companies . or . rather. any joint  stock
gompanies to .carry om their.trade in vegard.to onr public. . ytilities in &
-mgnner. prejudicial to the interests of the shareholders. . We ghould. try
to classify all those cOmpanies which carry on their business in. public
utilities, whiah try to satisfy the public utilities of the public as public com-
panies, 5o that they wauld be liable to very much greater control hy the. State
than is poasible if joint stock companies alone are allowed to carry on
these businesses. 1In fact, as far as possible, and whenever any particular
industry dealing with a public utility reaches a magnitude, a big enough
magnitude that the services that it renders can eagily be said to have
been standardised, steps wust be taken by the State to nationalise that
industry so that the interests of the public may be fully and adequately
safcguarded. It is generally accepted by the economists in different
countries and also by the statesmen in some of the European countries
that such industries should not be allowed to be exploited by profit earn-
ing concerns. Even if we wish to respect the existing vested interests
which have grown in the recent past owing to the failure of many of our
municipalities to supply themselves with their own electricity, to
develop their own electric supply concerns, we can certainly make a
provision even in this Act to the effect that these existing interests will
be sufficiently and adequately respected for a definite and yet a short
time 8o that a little later it would be possible for the State, even as it is
now constituted on an imperialistic and capitalistic basis to legitimately
nationalise those concerns and take control of all these companies,

We can also try and we ought to try to nationalise all those industries
concerned with communications and the accessories thereof. We have a
large portion of our railways now Dbeing managed and owned by the State,
but there are still many important railways in this country which -are
being managed by companiesx and we know only too well how these com-
panies have been exploiting not only the investing public but also the
public as a whole. It is a well known fact that even this House
itself has unanimously passed a Resolution to the effect that the Madras
and Southern Mahratta Railway and the Bengal North Western Rail-
way should be nationalised because this Honourable House has come to
the conclusion that it is better that such an essential industry like com-
munications, and national communications like railways ought to be
nationalived and ought to be controlled and run and managed in the
interests of the people of the country, in the interests of the Labour em-
ployed in that particular industry, rather than run and managed by
vompanies for the sole benefit of their shareholders and the special benefit
of their managing agents and managing directors.

It may be wondered how it would be possible for anybody to define
‘these public utilities. It is such a vague term it may be said, and it will be
imposgible for the State to try to amend in that direction this particular
Act which deals with certain' definite and specific grievances' and defects
noticed in ‘the working of the Indian Companies Act. But, Sir, it is not
impossible to try to define public utilities as we find them even in our
own country, and 1 shall take an opporfunity later on to define them
sspecifically and in detail when Igive hotice of dn" imendment to' this
-affect. In the very mature of our mdderh ‘wociéty; railways, 'telegraphs,
telephones, radio, even broadcasting, road traffic, have come to play a
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very important and essential part. These mdmtnes should be denlopad
as soon as possible ; we find mow that the railways are not so very
anxious that the motor industry should grow and they are even trying to-
thwart its growth by bringing in all sorts of Bills. We¢ find also in the
Punjab and some other provinces this industry is slowly going into the
hands of a few monopolists who have it in their power to fix whatever
rates they like and exploit the consumers of the services they offer, in
whatever way they like and they wish. Theretore, it is necessary that
it should be laid down as a principle that whenever the State finds it
poasible to nationalise them, they are liable to be nationalised, and only
subject to that condition any companies may bhe allowed to carry on their
businesa.

There are two provisions in this particular Bill which deal with
compromises which may be arrived at between any two or more companies.
and coalition that may be arranged between any two or more companies,.
and also the holding companies. It would be possible under these clauses
and other clauses of this Bill for various companies in any parti-
cular industry or any two or more like industries in the supply
of one or more national services to organise themselves into a trust or a
cartel or combine, and thus try to exploit the public by restricting the
output and by raising their prices and even by refusing to supply their
gervices except at a particular price and thus victimising the public. I do
admit that in the capitalistic conditions and within the capitalistic system,
it i1y impossible for any particular company to ensure itself against the
bogey of over-production. I also admit that there is an imperative need
within this system for as many companies as possible within any particular:
industry to come to some sort of understanding, open or secret, public or
private, so that it would be possible for them to gauge the demand for
their supplies, to gauge the nature of the market for their supplies and
thus produce only that much as is really needed by the consumers, produee
only that much as can really be absorbed under the present economic- condi-
tions by the consumers and thus help themselves and help their workers aud
the public. But at the same time it is necessary for the State to take every
possible step in advance if neecessary, in time certainly, to see that these:
companies are not brought out in such a manner and to such an extent
that the public are likely to be exploited, that their workers are likely to
be victimised. In the experience of England and America and even
Germany it has been found that these eartels or combines or trusts have
operated more often than not against the public and against the industry
as a whole and not in favour of the consumers and in favour of the public
and of the State. That is why in America specially any number of laws
have come to be passed to protect the public against the operations of the
trusts. In England too, even under the common rule of law it has been
held again and again that these eumbines are illegal because they have
been considered to be operating against the interests of the public and
therefore these combines have been prevented from being formed. In
Germany the State has taken a8 more constructive attitude. Tt has tried
to regularise the organisation of these cartels. It has tried to eontrol the-
activities of these cartels and for that purpose it has imposed certain:
restrictions upon the rights of these cartels. In the case of every cartel it
hps now become necessary for the board of direetors to invite the co-opara~
tion, active co-operation of one or two dinectors mominated.dy -the :State.
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In addition to that, the State also fixed, and has fixed in the case of certain
industries, 8- maximum rate of profit beyond which the shareholders should
not expect to get auy profit and the State also reserves to itself the right.
to see that the prices fixed by these cartels for the products that they place
on the market from time to time are not too high and are really reasonable
and within the capaeity of comsumers to.pay for under normal cireum-
stances.

Pandit Lakshmi Kanta Maitra (Presidency Division : Non-Muham-
madan Rural) : Is the llonourable Member suggesting that a certain
percentage of the protfits should be reserved for the consumers !

Prof. N. G. Ranga : 1 have already suggested that one-fourth
of the surplus profits which remain after allowing the shareholders to take
6 per cent. maximum profit should be set apart for the lowering of the
prices of the services that they render.

It is a pity that the Honourable the Law Member has not made provi-
sion for the possibility of the development of these trusts or combines
and for seeing that when they do come into existence they are not operated
in such a way as to exploit the publie, in the way the public is being
exploited at present. It may be thought that after all there are not many
monopolies even in our country and that it is too early to think of anti-
trust legislation to protect ourselves from the operations of trusts. It is
a well-known fact that even recently the Indian Steam Navigation Company
and the British Navigation Companies that ply in the Bay of Bengal
have come to an agreement and have raised the fares charged even om
third class deck passengers and they have been exploiting the publie.
Again take the steel industry. There you have an extraordinary instance
where almost one company has come to exercise a sort of monopoly and
power under the shelter of the protection given by the State itself.
Certainly the production of steel is a very essential national necessity
and even in times of war pig iron and steel are found to be of extraordinary
use and it is for that purpose that the Indian Tariff Commission also
made a special recommendation to the Government of India that special
protection should be given to such an industry and it is for that reason,
I dare say, that the Stiate has given protection to this industry with
the co-operation of the public. It is only an axiom that such an industry
should not be allowed to pass into the hands of one or two controlling
interests and when they do so, they should not be allowed to exploit
the public by charging high rates.

Mr. Sami Vencatachelum Ohetty (Madras : Indian Commerce) :
They are even competing and cutting the rates in order to kill the other
company.

Prof. N. G. Ranga: That is another danger. As soon as another
ehterprise entérs the field, they pretend to be in love with the consumer,
as my Honourable friend, Sir James Grigg, does, and they lower the
priees. For what purpose ! Only to make it impossible for their com-
petitors ‘'to ply their trade as against them and as opposed to them.
Boon - after they get rid of their competitors, they raise prices.
They do not try to produce, as they ought to, maximum production and
thus bring down the marginal cost of produetion according to the law of
ineteasing returns. Om the other hand, they try to get maximum profits,
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"W¥hich is achieved only by cutting down production and reising the priees
and thus exploiting the consumers as well as the public:

.. There is another danger arising from this state of affairs, Take the
-band loem weaving industry. It employs a crore of p'aogle. It has
not yet been able to get any kind of protection from this Government.
This Government has been willing to give them only five lakhs of rupees
“per annum and nothing more. 1t is-‘gwnuse they are not nrganised. It
‘is because they are not big capitalists and have not formed themselves
into joint stoek companies and combines. But take the textile industry.
My Honourable friends from Bowmbay, although they are only two or
three in number to directly represent the Bombay cotton mill industry
are more powerful than 40 or 50 of us and they get more support from.this
Government because they are an organised industry. That leads us on
to the point that these orgenised industries can control the Government
.and its activities, can influence politicians and legislatures and persuade
legislatures and manage to get whatever protoction they want. They do
not need protection but they want protection. They get whatever bounties
.they desire and whatever bonuses they desire. The political life of any
particular country is in danger of being poisoned by the development of
.these trusts and comnbines. There are trusts and combines in the cement
trade in which some of my friends are interested. In the constructional
trade again, some of my friends are interested. Also some of my European
friends are interested in tea, coffee and rubber plantations and trusts
are being developed cven in the sugar manufacturing industry in Punjab,
.Sind and the United Provinces. Thlere is almost & wonopoly in tea, coffee,
tobaceo and jute in this country. It is to prevent these monopolies from
exploiting the public, not only the public but also their own shareholders
‘that we should try to take the necessary steps to see that the State has got
sufficient amount of eontrol over their activities.

There is the question of nationalization. Some day or other we must
try to nationalise as many industries as possible. We must nationalize as
:s00n as possible at least the key industries, sueh as mining, steel, pig iron,
armaments, power-prodtcing industries and other industties. But if we
are to nationalize them some day or other, sooner or later, sooner than
later, it is certainly wrong on the part of anybody to suggest that joint
stock companies should be allowed to develop their business and develop
‘their vested interests in these industries and thus create their rights as
against the State for compensation later on. It is a well-known fact that
even in England economists, even though they be wholehearted socialists,
‘have been obliged to realize the necessity for paying more than one
hundred per cent. compensation for these companies for the supply of
services regarding key industries because those companies have come to
establish for themselves such a terrible control over the political life of
the country. And why should we unnecessarily create that dificulty for
‘ourselves here in this country by allowing more jointstock companies to
develop their vested interests in those industries and those directions where
nationalization should be established as soon as possible in the interest of
the public, in the interest of the State and in the interest of everybody
concerned. It is because of the importance of these trusts and. their greed
for money, and it is because of the importance of the jointstoak
companies and capitalists in the industries that.ought to he nationalized
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that we are having all this trouble in the international situation. ' If today
there are eommercial safeguards imposed npon g in thip country, and if
today we are prevented from. pnasmg any kind .of legislation that we wansé.
mordertogrotectourmtg in order wmmown industrialists,
in order to bring about speedy Industrialization, it is hecause.of the com-
mereial safeguards imposed upen.us through thai infameus, Government,
of India Agt! Sir, as m nourable xfnen,d. Mr. 8ri Prakeea, put.it,
the East'Tidian Company led fbe weay and in. its train so many Eurepean
companies have come into this country. Now they try to .escape from all
responsibilities by calling themsélves ‘‘ Europsan, companies *’, but most
of them are English companies. Now they have gaiped an awful control
and hold over our whole economic'life in various dxrectlons,-—ceﬁee tea,
rubber plantauoms the jute industry, even a large portion of the textile
industry in Madras and Bombay, the oil industry and several other indus-
tries, and I am afraid stealthily even in the steel industry,—and they are
trying to get a control over the textile industry, also with the collusion
of my Honourable friends from Bombay who have an interest in the matter.
Sir, we cannot take any action against them Beeguse thé safeguards come
in our way, but at least we should try to see that our industrialists are not
enabled to get into a liaison, to get into & compromise with the monopolists
of other countries and thus try to exploit the consumers not -only of this
country but of all other countries.

It is known to everyone how these international wars are brought
about by the competition that rages so wildly beiween these various trusts
and between these powerful and big combines. In Germany and in Italy
the Governments are completely at the beck and call of these trusts and
combines, and it is quite likely that our Government also may come to be at’
the beck and ecall of -our own industrialists. I must correet myself to some
extent in this matter hecause I find that even foday our Government is very
much under the thumb of our industrialists and capitalists, aided as
they are by the [European capitalists, and especially the
Brmah capltalxsts We must prevent that, Sir. If we are to help the
consumers in this couatry, we must prevent the growth of these trusts.
If we are to help the public, we must certsinly try to take the earliest
possible steps to prevent these trusts and comhines? m playing all their
pranks upon the public and the State.

Even in the case of what is known as the interlocking of direetor-
ships, I am told that certain favourite children of these industries are able’
to get the directorships of not one or two but of twenty or thirty com-
panies at a time and are able to draw large salaries and fat fees for them-
selves. They are even worse than those agrarian absentee landlords.
Thex exploit not only the public but also the shareholders. All that they
do is to lend their names—names that in any decent country cannot be
considered worth anything at all—and yet in a country where joint stock
companier are allowed to ply their business, are at a premium and they
are thns able to earn huge sums of money for themselves. It is these
gleeping partners in many of these companies who really are a danger to
the joint stock companies and even to the system of capitalism with which
our friends are so much in love. We must put an end to such a scheme,
and it is suggested by various responalble people in the country that a
maximum limit should be fixed for the number of companies of which
individuals can be directors. Yet 1 find no provision at all for that in

L234LAD ]



%0 LU LBGISLAFIVE ASSEMBLY. ' -~ ' [9tum Sepr. 1936.

u{MlN.'ﬂ.‘Mﬁ;" ISR KA . - I :
thiy ‘Billi ' 'And these directors’ dlso ‘are mostly ignorant people. Any-.
body and -¢verybody, any Tom, Ditk and Hatry, provided ‘he has got &
decent enough namé-and liss an income, ean become not only a direstor:
baut a ‘mahaging: director, not ‘of one tompany ‘only but of many ocom-
penies, he canh gain any amount of control in the country: And even’
though they have not got much brains about him, and even though they
have not cared to study anything at all, their names are flourished across
the front pages of the Press, because there is s0o much money behind them,
and the Government simply shivers in its shoes before them ! Sir, we
must put an‘end to this staté of things also, and it is for that purpose that
we should stipulate that anyone, before he is elected as a director, should
qualify himself either by experience or by technical knowledge or
business efficiency, and that the ownership of money alone and the
possession of a big name should not be the passports for a man to these
comfortable positions of directorships and managing directorships,

Then, Sir, there must be a provision, and it must be made now. if
our co-operation is sought, for the State to be able to take over the owner-
ship and the management of all those industries which concern themselves
with the supply of the necessaries of the country and with the public
utilities, to acquire them, to purchase them and to run them. Without
that, it would be impossible for us, it would be a losing business for us
to allow these companies to come into existence at all,

Pandit Lakshmi Kanta Maitra : Is there to be no joint stock
enterprise before these key industries are nationalised ?

Prof. N. G. Ranga : No, Sir, there should be public companies,
not joint stock companies a3 far as key industries and public utilities are
concerned. This law should be allowed to come into existence on this
condition that after a particular period, or whenever the State deems it
necessary, it ebould be possible for the State to take over the control of
these companies and manage them for the benefit of the public and
utilise them for avoiding the exploitation of the publie.

Pandit Lakshmi Kanta Maitra : How do you expect this Govern-
ment to do that for you ?

Prof. N. G. Ranga : Sir, it is only too true to say that this Govern-
ment may not be willing to do any such thing. We made it perfectly
clear that by taking over the Madras and Southern Mahratta Railway,
Government will make a decent job of it. The Madras and Southern
Mahratta Railway is making a profit and-I am told by my friend over
therq that the Bengal North Western also has a profitable business and is
sure to be a profitable business if the Government were to take it over.
But the Government is so much interested in their British shareholders
that they do not want to touch them at all, thanks to our Finance Member,
Sir James Grigg, who is said to be a great financier. But he knows to be:
a financier only when this Government is losing and he forgets that he is
a financier when this Government is likely to gain. In spite of all that,
we are told that there are going to be two or three Indian Ministers on
that side and there is going to be a Federal Assembly.

.~ Mr. President (The Honourable Sir Abdur Rahim) : All these
remarks have nothing to do with the Bill. -~ !

[
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Prof. N. G. Ranga : This Federal Assembly is going.fo confer seme
wmore pawers wpon us and to, help us to forward our Swn industries and,
our gwn interests.  If that is so and if they ‘really believe thaf it is going’
to be so, then let them mske fhat particular provision’now 'in'this Bill in”
thie -hope and ‘with the corifidence that:'the future Federst Assemibly will’
try to insist upon ke future Government that is going to réplace this’
particular Government' very aton % take the" neceamry action in ‘pro
tecting the publi¢ interest so far as ¥ey industries 4nd nationaP industries’
are conoerned. S RS R " ,'1” Ty

Then, Sir, coming to a few smaller points, I find that provision is.
made for at least one-third of the: direetors. to:be elected by the general;
body of shareholders, for not more-than one-third of: the directors to be.
nominated by the managing. agents and as for the remaining . one-third
opportonity may be tdken by warions inrterests involved to get their own
men either nominated or elected and so.on.. But I do not-find any pro-
vision whatsoever either for labour or other comsumers. Consumers are.
certainly interested in ‘the operations of these Joint Stock Companies.
| am afraid in the transitional stage, before the Bocialist State comes into
existence, consumers will have to be represented by the State itself. So,
a8 my friend Dr. Ziauddin Ahmad ‘put it yesterday, in the tranmsitional
stage, let Government nomimate .on the advice of the mill-owners or the
Joint Stock Companies and the workers interested in them at least one
director in every company. But that won’'t go very far. There must
be ‘directors representing the interests of the workers who are interested
in the operations of the company. By this I should not be understood
to say that I am personally in favour of a mere co-partnership between
workers and employers. Even in England the workers have refused to
send in their representatives as directors becamse they thought it fit not
to co-operate with this capitalist system in its transitional stage. They

wili rather wait until they are able to establish a full-fledged Sociaiist
State. But, as things are here, even in their own interests, our capitalists
and their protagonists, the Government of India, ought to be wise
enough to come forward with the suggestion that they propose to create a
place at least for one director elected by the workers employed by any
particular Joint Stock Company. They have not done so and it is well
for them at least now to come forward with such a suggestion even if they.
wish to save themselves for a little longer than they ean possibly do.so
without it. '

Then, Sir, I come to the big bughear of this Bill about which so much
has been talked and written in our Indian press, namely, the managing
agency system. Sir, I know that my friends from Bombay and
Ahmedabad are extremely anxious to have this managing agency for as
long as possible because they only know what benefits they have been able
to derive rightly or wrongly, legitimately or illegitimately, with the aid
of this particular system. ' "

8ir H P. Mody (Bombay Millowners’ Association : Indian Com-
merce) : You mean to say what benefits we have been able to confer.

Prof. N. G. Ranga : Yes, Sir. We are asked : Look at Ahmedabad
and the great palatial buildings there : look at the Malabar Hill and our
own palatial buildings ‘there : look at the mills : look at the chimneys
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“EProf/N. @ Rémgad < v ool oot 5
pd all h¢ clouds of mnoke Which ate ebitiing st af thm 1 batos Hiot”
" thig" Ihow 'n‘lmt a ‘tremiendons’ aniotiht 6f ‘eotitribution e’ ]iq've Hinﬂe‘
the progress ‘of this bounfry, the industriilish ﬁoqof'thewun
and. tlie vi’hr.an of the cotntry 1 Do s{pﬂ not feﬁae hat T 4
n¥ great important’ Yn,du rialised ' cotnt¥ies in the world’
and is pecoqnised as such by the ‘Leagie of Nations' on " the, upphéatmn of!
this'Government ! How could you have athieved all these ﬂfpngs without’
our managmg agency system t This reminds me of an eXperiénee of
mine - Thefe were some nomigated Indian Civil '‘Service "Indians—-not
Enylichmen' this ‘time-—and they wers.there soon after the war. One of:
theny wrote s very bad essay; He went to his don, 'a terribls fellow at
Oxfdrd, and that man turned wound and said aiturﬂmgmgthnmy
oni ‘his face in the presence of-alb the-atmdents : **Do you not know that
Englayd is the best ootintry in the wbrid, Oxford is'the best University
in: Engiand and Balliol is the best .college at Oxford and I, myself an
the hest don at Balliol and so am’ the best don in the world and how dare
you insult the best dom 'in the whele world-’! 1 .Thet seems to e the
kind of logic-that my friend seems to be anxious to display in this. House.
18 they have made any contribution at all, ‘it is in the shape of slums in:
Ahmedabad and Bombay ; it is in the.shape of . slams in =l other
coun'ries ; it is in the shape of abeenteeism of workers which is foreed
upvn them because of the rotten condition of working ; it is in ths shape
of ‘many an abortive strike of the workers becanse they have not been
able even to strike against these people, so powerful these millowners have
become that they are unable to stand even on their own legs. (An
Honourable Member : ‘* Shame '’!) It is an umparliamentary word.
So, we are told by you, Sir, anfl therefore I obey the ruling of the Chair
dartd do not wish to use that word even in spite of the assistance of my
friend. Sir, they have dome something. There is a certain amount of
progress in our textile industry and several other industries, but they
haveé been paid amply for it.

An Honourable Member : How much $

Prof. N. G. Ranga : It was made perfectly clear that my.. Honour-
able friends like Sir H. P. Mody and others in Bombay and Ahmedabad
purchase cotton on their own account first of all and bide their time to
sell it to the company when the prices have gone down and keep it to them-
selves when the prices go up with a view to sellmg it again at a profit.
In this way they make money both ways. If it is thought that T am not
q_ulte fair to the managing agency system because I happen to be a

ist, T would only like you to hear my reading a few extracts from

%’Imutes of Disgent.

Babu Baijnath Bajoria (Marwsn Association : Indian Gommeroe)
Why don’t you try that experiment and make money ?

Prof. N. G. Ranga : I am not in that line. T will now read 8 few
sentences from the Minute of Dissent sent in by some of our frien

“¢ In several cases, the existing managing a.genta nlong with thelr prodeumu in'
i.hm have been in office ‘for several decades.’’

" ¥ think for several generations.

"¢ The emeluments earmed by them' have greitly enedodod b omiumerativn’ Which
the Managing Agents can hereafter possibly get under the restrictions iniposed by -this
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Amending Act. The industries that are well established can now thrive without the
driving force of the Managing Agents,’’ :
according to. them, not mine, for I do not believe that they have had any
driving force at all. I would soon answer that point. The Minute of
Dissent continues :

‘‘“ and on the whole it would work to the advamtage of the community if they are

relieved of these commitments and their energies are diverted to more fruitful channels
80 that the growth of new industries may be facifitated.’’ .

Well, Sir, that is a sufficient condemnation of this particular
managing agency system. New industries have not come into exigtence
because of this systema. This incubus of a managing agency system has
drawn for itself all the vitals of our own industrial system.

Sir, here is another Minute of Dissent which is a more just and mg:
ertinent one, written by my Honourable friend Sri Krishna Dirtta
aliwel : - -

“¢ This iy fhe mowt tmportant clause of the Bill ae it deals with the system of
managing agencles which has rightly incurred a considerable amount of public die-
pleamure of late. The system has been so grossly abused that the confidence of the
investing public in the joint stock companjés has been greatly shaken.'’ :

—I{e himself is a Director of three ‘companies,—

‘“ And thus the system has retarded the industrial advancement of the country
which it claims to promote and whieh can be its sole justification.. The emse mgainst
this systom has been thoroughly stated in varions publications which are easily avail-
able to all who desire to have them. Therefore I need not go into it here. Buffice it
to say that the system has not only been greatly abused but it has not even- proved
efficient in its working. Whatever its justification in the past,’’

—Personally, I think there was none at all,—

‘T don’t think there is any need to retain it now. In these days of surging tide
of socialism, when even the eapitalistic Btates are taking to the socialistie methods of
production in many ways it ill behoves us to say that we can’t do without the managing
agency system for some time to come.’’

The Honourable the Law Member said that he had come to know
recently what a tremendous amount of contribution had been made
towards the industrial development of our country through the managing
agency system.

The Honourable Sir Nripendra Sircar (Law Member) : I do not
think T said that.

Prof. N. G. Ranga : Then I stand correeted.

. The Honourable 8ir Nripendra 8ircar : I knew that long before
not recently. .

Prof. N. G Ranga: I am glad that the eapitalists of the country
hive secured the sdrvices of a convinced champion of this managing ageney
system. I would only draw your attention to the facts that were detailed
hére in this House on the oceasion when the Motor Vehicles Bill was being
discussed. Here is a new industry that has come into existence. In spite
of this Government and without the eo-operation of my Honourable friends,
the managing agents, it bas growp in.a, phenomenal manner during the
last ten years with the help of a few small people in various parts of
India. Crores and crores &f r‘u‘pae'sl aré fhvested tkséliy- in 'th;tlindustry.
akhs and lakhs of people arg employed in that,industry and I am sure
mgpe. people are employed -..ih:iqtor--ind_nsﬁirr than are employed in the
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otton textile industry of which my Honourable friend, Sir H. P. Mody,
fn the spokesman. It has become possible for this motor: tnnsport industry
to come into existence in such a short space of time and establish for itself
such a great place in this country, as to threaten the national railways and
‘threaten even the British Government and force it to bring forward two
Bills, two futile Bills and useless Bills, of course, and yet Bills which have
to be sent for circulation because we could not swallow them readily as
‘they wanted us to do. All that could have been achieved 'in this country
in several other industries even if this managing system had not been here.
1f only this managing ageney system had not been here......

~ The Honourable 8ir Nripendra 8ircar : Why don’t you start a
1

Prof N. G. Ranga : I would very much like to take advantage of
the advice given by my Honourable frignd, Sir Nripendra Sircar, since he
has done so well in business, butpemnallylam()pponedtothmhndof
business and therefore I do not propose to go into it because it is walking
into the enemiés parlour. 1 'do not wish to go and hobnob with the class
of people who live only by the exploitation of the masses as well as the
shareholders.

Mr M 8 (Berar Representative) : What is the value of the
share of this valuable industry

Prof. N. G. Ranga : What industry 1

Mr. N. M. Joshi (Nominated Non- Oﬂ?lcml) The mdustry of gas
making in this House.

Prof. N. G. Ranga : A special officer. was appointed for drafting
this measure in the hope that he will advise to the hlnng of the Governmens,
Unluckily for the Government and quite unusual in the anmals and practice
of special officers, this particular special officer has produced ;a tolerably
good report.

The Honourable Sir Nripendra Sirecar : That was expected.

Prof. N. G. Ranga : T am glad that the Honourable the Law
Member has at last expectod the’ iﬁ:ﬁht thing at the right time ‘and(at the
right place. The special officer said that within twelve months after the
coming into force of this enactment ino-law, this man.ngmg agency system
ghould go. The Government of India woqu not .agree because it would
not suit them. The managing agents are their bosom friends and how can
the Government deal such a death blow to this ineubus of managing
agents. So the Government came formard with a Bill whieh goes against
the report of the committee which was appointed some time ago and which
recommended that this managing agency system should be abolished
within five years after the law was passed and the Government have come
fnrward with -the provision that the mnnagmg ageney system should. be
given a further lease of life for 20 years.

+  The Honourable.Sir erpendn Sircar : No, no.
~Prof, N. G. Ranga :"Then how many yocars-1.

- The Honombh Bu'li'i dre, ‘Biroar: Th gested 25 years,
1)ut after 20 years they can bep:nemoved by a spééie.i{ %uthnd 'Way‘ha*e



ot oy (@EE INDIAN COMPANIGS (AMENDMENT) BILL. 700
reduced it now. I am sure my Honourable friend bhas not .read that
report. .
" Prof. N. G. Ranga : I do.confess that in spite of my industry I have
not been able to read that report, but I am relying for my information
upon one or two Members of this Select Committee of which my Honour-
able friend is the President. Well, it was 25. The Government of India
says, ‘‘ No, we have done better than our committee. We want to get
rid of it in 20 years "', The thing is that they do not want to get rid
of it in 20 years. They give them 20 years’ time and thereafter the share-
holders may have a ehance of having them or continuing them or getting
rid of them., But there is a special officer and his report is a more recemnt
one. Why have they dismissed it ¥ Is it not because of their affection
for the mamaging agency gystem ¥ If my Honourable friend, the Law
Member, has always been aware of the efficieney of this managing agency
system and the services- that it has rendered to our industries and so on,
-then certainly he should have put in a stronger and abler defence of it
than he did the other day. I daresay he will do it later on when he comes
to answer the speeches that will be made when this managing agency
system will come up for discussion, and I hope I will have an opportunity
of answering him again,

But, Sir, the gravamen of my charge is more against this Select
Committee than even against this Government. The
Select Committee simply seems to have been persuaded
by this Government which is interested in these people. I do not know
when the Government has come into a compromise with the millowners
and the managing agents, but certainly the Select Committee had no busi-
ness to barter away the rights of their shareholders as well as of the public.
The Select Committee knew only too well what havoe this managing agency
system has done in this country. (Interruptmn by ‘Babu Baijnath
Ba.,]ona )" My Honourable friend, Mr. Ba,]orm is very impatient. I hope
e is not himself a managing agent ; if he is one, I can only ask God to
‘save us from such managing agents. (Laughter) Sir, if the industrial
gystem of this country has made such slow progress as it has done, if the
industrial .system of this country has mnot been able to stand. on it:s own
feet even in spite of the protection, the unconditional and one-sided pro-
tection that has been offered to them, and if the indystrial system is not
in a position to assure decent living. conditions for their workers, it is
mostly because of this managing agency system. The sooner it is got rid
of the better it is, better not only for this country, not only for the puh].ic,
mot only for the workers, but also for the capitalists themselves (8sr
H. . P. Mody : *‘ Rubbish | ”’) Yes, it is all rubbish ; the Csar was saymg
“Cjt is all rubbish ’’, the Russian nobles were aa,ymg ‘“ it is all rubbish .
They were elnn.k.mg their wine glasses and drinking one another’s health
when their palaces were being destroyed ; and my Honourable friend, Sir
Homi Mody, will also be doing the same t}nng when our chance comes to
stop all this. (Laughter.) . Therefore, Sir, I hope the House will realise
the seriotsness. of the situation that is-ereated by this managing .agency
system-and will agree with me in condemning it outright and in giving it
a3, early notice as possible so that.the cumm:ymll be saved from it.

., There’is one other small matter and: that is. the question of compensa-

tion.. My. Honourable friend, the Law Member, himself has helped me
wigh. his, amunent that usul;ly ini he eivil Courts' in such’ eircumstances,

1 pM,
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when the use for a particular system is considered to have evaporated, no
compensation is offered. Then why is this eompensation offered here 1
¥s this managing agency system going to be terminated because of the
will and plessure of the shareholders ¥ No. It is this Bill which is
proposed to be passed that is going to give this particular right to the
sharehglders. Otherwise they would not have had a chance of getting
rid of it in 20 years. And when this law is giving this particular right
to the shareholders,~—~the shareholders who have been so much exploited
ail these years—why should there be any provision for compensating these
people t If compensation has to be paid,~and 1 am afraid very many
Members of this House are rather very much in love with this idea of
zompensation,—then I would only suggest for the benefit of the eapitalista
themselves, that the compensation paid should never exceed 50 per eent.
of the aalary,—only salary and not other emoluments,—that is liable to
be paid to him. I consider that to be a wrong thing to do but even wrong
thimgs are liable to be dene. I'am anxious to gét rid of it and would not
pay more then 50 per cent. of the salary that would fall due to them. I
do not consider that they deserve any payment but if any payment is to
be made it must be the minimum possible. (Mr. B. Das : *‘ Ten years 1 "’)
You fix the number of years. I would leave that to my Honourable friend,
Mr. B. Das, who rose yesterday as a champion of ihe managing agency
Kyftem. Sir, it is rather a pity that one who is not a capitalist should
éspouse the cause of the capitalists, and one who has no chance of any
day becoming a great capitalist should die out of his love for the
capitalists ; and that is the plight of my Honourable friend, Mr. B. Das.
(Laughter.) There are some in England and in every other country who
would ohly do everything to hang on to the apron-strings of Duchesses,
and ih our country too there are very many who would like to be taken
as friends of the rich. And I hope my Honourable friend will soon get
ott of the Indian Merchants’ Chamber or the Indian Merchants’ Associa-
tion so that be can go and keep exeellent company with his excellent brother
Bwami in Orissa, )

There are the workers. What is to happen to them ¥ We are not
told anything yet. If a company is going to be wound up, then whatever
salary and whatéver wages are in arrears are to be paid first of all, and
then the rest of it should be distributed amongst the shareholders and
creditors dahd 411 othér people. (Mr. Husenbhas Abdullabhai Laljee :
‘““ That is the prevailing law.’’) And some conditions are made in order
t0 improve their ptivileges in that regard. But I am not satisfied with
that. Bven in the presefit éitcumstances when the workers are not power-
fal, when Govefntent is not for the workers, and when the political parties
of ‘the -country have not mude thetiselvés thoroughly socialistic in their
méntality, it is nrecessary that due provision should be made here. T dr
suggesting that one-twetfth of the salaries should be reserved for welfare
seliemed' 30 that “brfe month’s salary may be set aside for the’profeq’i_iﬁ
and benefit and uplift of the workers, in the course of one year. I lea
that in - the “railways' 6he month’s salafy js today being set aside fof
provident fund and 15 day¥’ Méave is granted to them with full pay and
allowances. 1 want :simila# privileges to be extended to all the workers
mploysd ;by.. all ‘the: joint mbodk companies. ard T want previdest funds
also to be grgmmised ocompulsdrily. - ‘Of codirse 1 would have no objes
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tion, subject to that proviso in this transitional stage, to aliow workers to
contribute & part of their weekly payments that should be made to the
provident fund. But a provident fund must be organised ; otherwise the
workers cannot be properly profected. 1 see that my Honourable friend,
Mr. Joshi, is not very much pleased with my suggestion that workers might
Pay some contribution. I stand corrected, beeause he knows much more
about these things than I do and 1 hope he will give expression to the redl
needs of the workers and also the best manner in which their interests cayp
be protected in these industries. .

To conclude, Sir, I want steps also to be taken to prevent at least non-
Britishers from having any more control than they have today over the
economie system—I will refer my Honourable friend, the Law Member, to
the réport of the External Capital Committee : they have made very
halting recommendations. It is a very moderate one—there were very
hany dissenting minutes...... '

The Honourable 8ir Nripendra Bircar : There is nothing in the Bill
about giving any preference to British capitalists. ... ..

Mr. President (The Honourable 8ir Abdur Ruhim) : I think the
Honourable Member is giving us more information than there is in the ‘ Bill.

Prof. N. G. Ranga : I bow to your ruling, Sir ; but we make our
speeches only to help the House with more information than my Honour-
able friend has thought fit to give us. I want certain steps to be takem
to see that the apprentices are properly trained even in companies which
come under the control of Europeans—which are under their control now
or which may hereafter come under their control. I want steps also teo
be taken to see that a minimum number of directors are elected who are
Indians and a certain amount of control iz gained over their management
by Indians as well as by the State—by the Indian shareholders as well as
the workers. I know only too well that in the Assam tea planta-

tions......

The Homourable Bir Nripendra Sircar : I thought my Honourable
friend said he was concluding.

Prof. N. G. Ranga : Yes, this is all in conclusion. (Laughter.) In
the Assam tea plantations, they will not even allow doctors for the Indian
workers to into their plantations—they will not allow any canvassing
apgents for elections and they will not allow any right to be exercised by
the workers there. These plantations are being worked under the Indian
Companies Act and therefore every possible step should be taken, every
possible avenue for reform should be explored by the State, by my Honour-
able friend, the Law Member, who in the committee stages has got a
treméhdous amount of patience. He should try and introduce as many
salttary amendments as possible in this Bill and accept as many of my
atmendments dhd the amendments given notice of by my Honourable
friend. Mr. Paliwal, and several others, and help the public in this country
to aveé themselves from the exploitation that has been carried on and that
is likely to be carried on by the managing agency system, and also by the
boards of directors of these various joint stock companies that are going
t6 be reégistersd hereifter, and he should also constitute public companies
to ;eiﬁ‘jfbh busitiess in public utilities and key indnstries.

. Jee o

' u; The ‘Assembly then adjoudned for Lumch till Hdlf Past Two of the
Clock. el g el oar R
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.+ ..The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

p—

‘Mr. Sushil Chandra 8en (Government of India : Nominated Official) -
Sir, after the eloguent entertainment which we had at the hands of Prof.
Ranga on the principles of Socialism as it should be translated into the
Indian Companies Act today, I do not know whether dry questions of
law, which I intend to submit before my friends, will attraet much atten-
tion, but I hope, Sir, they will, in any event, form a detraction.

Sir, I was glad to find yesterday from the speech of my Honourable
‘friend, Pandit Govind Ballabh Pant, that there is hardly any difference
‘of opition that the present Bill is undoubtedly a considerable advance
‘on the existing provisions of the Act. I was also very glad to find, Sir,
that it was recognised that we on this side of the House have at least
tried genuinely to remove some of the existing abuses. Where we differ
is, 8ir, ‘possibly as to the degree to which this Bill should go. It is, after
all, a question of degree, and I think on the main principles both sides of
the Honse are agreed. -

Sir, with your permission, I shall deal with some of the specific
suggestions which have been made by my friends on the opposite side,
but before 1 do so, I erave the indulgence of the House to proceed to
gnumerate certain main principles which undoubtedly are well-known to
my Honourable friends opposite. Sir, a joint stock company is, after
all, nothing but a partnership in the glorified sense with a large number
of partners, and it is governed by special rules intended to do away with
the difficulties of management. In fact, Sir, the whole scheme of the
Act is to have a centralised management. It is nothing but a convenient
form of working a co-operative business enterprise as Sir Frederic Palmer
put it. The normal feature of a company is that the business is carried
on by persons chosen on behalf.of the partners who for the purposes of
the Act are called shareholders. And, lastly, Sir, the most important
thing in a joint stock company is, as my Honourable friends are all aware,
that every individual member of that corporation runs the risk of being
held to be in a minority, and runs the risk of having to acquiesce in the
will of the majority, so long as it does not amount to oppression or fraud
on the minority. 8ir, bearing these principles in mind, I will go on to
discuss some of the suggestions which have been made by my Honourable
friends opposite, and I think I shall be able to convinee my friends that
some of the suggestions which have been made undoubtedly in the interests
of the individual shareholders can be easily left out for the present.
Now, Sir, if we analyse. the provisions of the Bill which are really based
on a Report which I made some time ago when I was asked to go through
the available materials and to make my recommendations as to the desir-
ablé amendments of the Act, T think it will be conceded that the main
abuses for which remedies were required could be classified under five
heads : firstly, the growth of mushroom companies and the checking of
frandnlént eompanies ; secondly, the complaint that shareholders were
ignored and kept in the dark by the people in charge of the management ;
thirdly, the abuses by the directors ; fourthly, the abuses of the managing
sgency system ; and lastly, what T may call the non-disalosure 6f material
information to the shareholders RN
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Pandit Lakshmi Kanta Maitra : What is the second 1

Mr. Sushil Chandra Sen : The complaint that shareholders werc

ignored by those in charge of the management as to the affairs of the com-
pany. E o :
' It was really from that point of view that 1 made my Report, and
for the purposes of my argument, Sir, 1 will shortly try to analyse the
provisions in the Bill which have been adopted and which are intended
to remedy these evils. Sir, on the first point, as my friends, who have
all analysed the Bill by this time, will find there is firstly elause 52 of the
Lill which refers to the stiffening of the provisions of section 137 regarflmg
investigation into the affairs of a company. I think it will be admitted
that the provisions of clause 52 are undoubtedly an improvement upon
the old section and it undoubtedly gives more latitude for inquiries than
'it originally did under the Act. Then, Bir, we find the provisions of
section 101 of the Act have been considerably altered. It was comman
knowledge that dishonest company promoters used for the purposes of
their own convenience to fix a very nominal sum in the Articles of Associa-
tion as minimum subscription which enabled them, as soon as the shares
for that amount were subscribed, to begin their activities. Once a com-
pany commenced its business, there was nothing to prevent it from
incurring liabilities, entering into contracts and otherwise acting as a full-
fledged corporation. Nobody really ‘looks into the details: of the capital,
nobody knows or inquires whether a company has started with adequate
or with wholly under-capitalised share eapital. That, Sir, you will find,
Jhas been considerably improved, and now the minimum subscription,
although it has been left to the Directors, must provide for certain things
which ‘it s essentially neeessary for a ‘company to provide before it can
‘legitimately embark on its career. ' '

- 'Then, 8ir, we. find that bankrupts and other undesirable persons have
been prevented from having any hand in the management of the company,
-and that is to-be found in clause 40, which is a new departure. We have
in the amended. seotien 130 (brought about by clause 64) provided what,
according to me, was a most.patent defect in the old legislation as regards
the books of accounts. .There.was nothing in the old law to say what books
4 company was bound ta keep, and that has been now provided in clause 64.
Then youy come :to-clause 76D in which the duty has heen cast upon the
-Auditors- not ounly to certify the balance sheet and-to make their report
but also to make a .report as to whether the company keeps proper books
assprovided .in the Act. Then we come to the previsions which were badly
-needed regarding safety of the monies and securities which mushroom
companies used to veceive and which they used to fritter away without
any compunction at all. I refer to section 282B in the Bill under which
you will find that proper safeguards have been made for the purpose of
preservation of these securities. .- Taking all these into :account I think my
Henourable. friends- opposite . will agree with me that so far as the first
mbuse, if I may be permitted,to call it so, was comcerned, there has been
A gceouine, attempt to. remedy the.evil and I have sincere hopes that if it is
worked on the proper lines the-remedy .would, soon prove adequate in. regard
4n.thq abuses for which it wag meant. . -:, . . .. . .. -
A Tnédw' piss O to the ‘second ohe, ndihely, thé complaint of the share:

holders that they weré Kept in-the'dark by those in charge of the manage-
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ment,  When I examined the materials I .came to .1hU‘cp1:_t!1uﬂ0n,'mpch
to my regret, that the directors did, in the majority of cases, keep the
shareholders in the dark. To meet this, the provisions in the Bin which
bave been made may shortly be referred to as clauses 16, 35, 41, 44,
where you will find. that access to books giving information as to .th'e h:sts
of shareholders, the directors and managing agents, the contracts in which
‘the directors are concerned, the resolutions passed at the meeting.of share-
holders, aud other relevant matters have been provided for. These
informations will now be easily within the access of the shareholders.
Then we find that there is a provision for a compulsory report by the
suditors and for a profit and loss account and there is a provision for
the compulsory circulation of these documents amongst the share-
‘Bolders, a provision whieh was, in my opinion, very badly needed. This
‘as been provided for in elauses 65 and 66. Coupled with the provisions
of clause 132 which make compulsory provisions for the holding of
meetings, 1 think I can safely say that so far as the inner working of the
company is concerned much more details will now be available to the
sharcholders than there used to be under the old Aect. )

Well, Sir, I will crave now your leave to dispose of one point which
wes made by my Honourable friend, Mr. Ananthasayanam Ayyangar, and
that is about the auditors being made independent of the management.
On first blush it seems a very reasonable preposal, but if you come to
analyse it and if you come to see what is wrong with the present system,
unless you start with the presumption that the management is, of
neeessity, a body of thieves and cheats and unless you also presume that
the auditor is an impecunious person who depends for his living upon
one single audit, I do not think there is any chance of the auditor being
coerced or rather suborned into making any report which he does not
like. The provisions of the law give him the right of aecess to all the
books and documents. He is under an obligation under law to Bay
whether he had access to them, whether he has got all the information.
What, then, is there to prevent him from giving an honest opinion for
the use of the shareholders t It may be said that the management will
not elect him at the annual general meeting if he ‘goes against them in
hi.s report. But may I remind my Honourable friend that it is not the
directors who have the right of dismissing him from his post ¥ Under
the law it is the majority of the shareholders who have that right, and
Y cannot believe that if in the interests of the shareholders he makes
a report, a genuine report pointing out the defects or the abures in the
management or in the accounts, the shareholders will be so foolhardy as
_f_b et rid' of anvbody who has striven to bring to light things which are
thaonbledly in theit interests t0 know. That is one aspect of the thing.
The other afpect is, T do not know whether my Honourable friend,
B_Tr; Avyangar, has thought about it,—the only other alternative that
has been snggested in the veg numerous opinions that have been received
15 that 4 patrel of #uditors shonld be made by the Government to whom
mdsf bé eiven the right 62 appointment of auditors from such a panel.
The richt of apnointment would undoubtedly have to be given to the
Government or:mther the Governor, General in Council. and, I.dp not
know, whether my Honourable friend, Mr. Ayvangar, would, like:that..; .
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Mr. M. Ananthasayanam Ayyanger (Masdras: esded: Distriets ‘and
Chittepr = Non-Muhsmmadan Bwrnl) I smmed . B»rd of Lontrol
os m]!oard of Tratde.: . I .

* M. Sushil Ohandra Sen : I am obhged to my H‘onoumble friend ‘bat-
hﬂ ‘knows ‘that in this country there is no Board of Trade o'r an,y other
boird which can take'its plaoe g

M, H, Apanthasayanam Ayyangsr : Or a Board of Account&nc}

"' Mr, Sushil' Ohandra Sen : Under the present system, the Board of
Aééountancy deals with the fixing of the qualifications and the grant of'
certificites. Possibly, by stretching it might even be asked' to provide’
for the eancellation of a certificate of competency, but that is about all.-
Hoéw does my Honourable friend suggest that the Board of - Aoeountancy
could be asked to nominate persons to act as auditors ¥ Which is the
bétter course t To leave it to such a body, who are not aware of the:
needs and ‘the problems arising in the company or to leave it to the share- '
holders who, as I have pointed 6ut, it is most unexpected would be ever
willing to give the go by to the services of a man who has striven to serve
them by disclosing the abuses and defects of the management !

Mr. 8. Batyamurti (Msdras City : Non-Muhasmmadan Urban) : May
1.aak a question of my Honourable friend t Have (Government examined
the suggestion which [ rcad in the evidence, that managing agents should
be prohibited from eanvassing by obtaining proxies and otherwise, for the,
appointment of a particular set of men as auditors ?

Mr. Sushil Chandra 8en : 1 did look into that, but I am told that the:
Leader of the House will deal with this aspect of the question and I will
accordingly net try to answer my Honourable friend. But let me assure
my friend that there is a good answer to the suggestion. The suggestion
is 1mpractlcab1e

Babu Baijnath Bajoria (Marwari Association : Indian Commerce) ;
May 1 ask one question of the Honourable Member ¥ Is he satisfied
personally that the auditors at present discharge their duties efficiently t'

Mr. Sushil Chandrs 8en: Yes. In the majority of cases.
An Honourable Member : What about the minority !

Mr. Sushil Chandra 8en : I will come to the question of minority. My
Hpnourahle friend cannot forget that in trying te put down the abuses
in the minority of cases he may. be domg the greatest injury to the.
majority.

I now come to the question of the third abuse, that is, the abuse of
the directors. The provisions in the Bill which have striven to remedy
the defdcts as they were noticed are these. Firstly, there is clause 37
wliiéh prevents-a company 'from having a packed body. of directors,
chivse 40 which provides for their remoyal by an extraordinary resolu-
tion, section 86-D, which prevents the giving of loans or guarantees to
thesa directors. We then come to section 86-E which provides for restrie-
tion¥ on' the holding of offices of profit under the company and clause 86-G
which provldea for the automatic vacating of the directors. Last but not
the least is élanse 44 whith' providles for the keeping of a register of
contracts which are hit under the provisions of section 91-A.
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: '«/Now, Bir, ‘with your leave, I' will--in- ﬁmaonuutimf deal with:one
question which was touched by my Honourable friend; Mr, Pant.:..That is:
tha question ag to whether the provisions:of clause 37 of the Bill are
cient, He was candid enough to say that in his opinion the percentage
of e directors who should be elected by the shareholders should be two
thirds and not one third as it is. Now, if you arialyse the matter, what are
the provisions of clause 37. Clause 37-t the first place says-that the
managing agents’ power of nomination of directors is limited tq.one
third. It also provides that one third of the number of du-ecr,orq must
be elected by. the shareholders.” I am for the moment net troubling about
the mode of election, whether it is to be by a general meeting or by
nomination by the shareholders or by different groups of shareholders.
As my friends, the Honourable Mr, Pant and Mr. Satyamurti, know, the
proportion was fixed after a good deal of discussions by the Select Com-
mittee and the conclusion that that one third should be left without being
earmarked for any particular group was arrived at for the purpose
mainly of enabling special directors to be appointed under certain Aects.
This was explained by the Honourable the Leader of the House yesterday.
Take it from this point of view, if there are directors who under the local
statutes or under the particular arrangements with financiers like deben-
ture holders, it is the only bloc from which they can come in but assume
for the sake of argument that there is & company in which there is no
provision for debenture holders to nominate them and no provisions by
any Loecal Government- or authority to nominate directors. How 8 this
one third to be filled up ! From where ¥ Not from the managing agents
because there is a rigid limitation as regards their rights of nomination.
They cannot nominate more than one third in any event. Therefore by
process of elimination, that one third must go to the shareholders. There-
fore, in effect, except in those cases where by arrangements with debenture
holders whose money the company employs in its business or under
statutes by whieh local authorities are granted, the right to nominate
directors, the remaining one third is also available for the election of share-
holders. Thus in substance I submit that the shareholders only can fill up
the remaining 1[3rd from the shareholders. In effect, I think that except
in the few cases in which the company is by reason of its commitments or
by reason of any statute bound to let in directors to represent certain
interests, every company will have the opportunity of havmg two thirds
of its total number filled up from the shareholdera.

I will now come to what my Honourable friend, Pandit Pant, was
candid enough te say was a revolutionary suggestion. I mean the sugges-
tion for what has been stated by him as election of directors by the right
of proportional representation. Sir, 1 wonder if the exact purport of this
phrase has been realised but if I am not mistaken, what my Honourable
friend, Pandit Pant, says is this. Under the present system, the election of
directors is by the prinelple of majority. Any group of shareholders who
contrive to get a ma;onty, by any permutation or combination, . -can
utilire the majority in electing the directors. Now Pandit Pant says this
will enable one single shareholder or for the matter of that a hloc of share
holders who have combined for the purpase to get all their nominees in to
the exclusion of the minority and this he says is an unaustlﬁnble hardship
which has got to be remedied. The remedy suggested by him is this, that
the minority must be provided for, t.e., they must be allowed to have
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their own representatives on the Board in proportion o the capital: held by
them. But may I remind him that that is against the fundamental
principles underlymg joint stock companies where every shareholder of’
wei‘y‘«group -0f shatreholders who are ih a mmox‘ity stand the risk of hav-
ing to acquiesce in J:he wishes. of the majority-so .Ipng. a8 it doegr not
amount to any oppreéssion or fra.ud on them That is the fundmentd

notion of a. joint stock company. . . . e =
e A Homnrwbh Imbar That is a wrong notlon Shareholdera'
suffer.

Hrﬁnlhi‘.l Ohandra Sen : Sir, opinions differ and I think the least that
can be said is that up till now the existing prineiple has not been objected
to geriougly. in India or in England where it has been in vogue for a good
long time. Now, let us look at the Buggestion which has been made from
the practical point of view. How is it going to be worked ¥ Who is to
determine the minority ! How is it to be reckoned, because there are permu-
tations and combmatm,ns_ which cannot be found out uptil the result of
the elections are out? What I mean is this. Supposing A, B, C and D are
up for election as directors, you may have one group gupporting A, you may
have another group supporting B but there may be permutation and combi-
nations, who would support C and D. There would thus be no standing
minority whlch you can point to, which is being ignored. (An Honourable
Member : ** There is.”’) In my humble submission, so far as I have
been able o follow it is impossible to determine any particular group
which can be called a minority, unless it is a combine for the purpose of
ousting or measuring its forces against another combine, all through..

Babu Baijnath Bajoria : Is the Honourable Member aware that the
system of proportional representation was followed in the Reserve Bank
election of Directors.

Mr. Sushil Chandra 8en : I am ; but we do not know how it will work,
It has been in use for a very short time and it will be injudicious to act upon
it as a precedent. Then again if you have got to divide the shareholders
into groups of minority and provide for representation for each group, it
may lead to the adoption of that principle which has been described by my
Honourable friends opposite as a pernicious principle which may ultimately
land you in making provision for different communities, on a communal
basis.

Mr. B.. Satyamurti : We would only thereby be following the
Government.

Mr. Sushil Chandra 8en : Sir, I do not think even my friend,

3 pa, Mr. Satyamurti, want specific provisions to be made for
specific minorities. (Voices : ““ No, no.”’) Well, then, Sir,

T think we are on common ground. 'l‘hen again, Sir, my fnend if he
follows up his suggestions logically, will have to pronde for votes for every
class of shareholders who contribute to the capital. Now it is well-known
that there is a certain class of shareholders, namely, the preference share-
holders who, under their own arrangement with the Company, are not
entitled to any vote, and for good reasons. The preference shareholder
runs no risk, he gets his dividend whether the company is making a profit
or not ; if he does not get it in one year, it is cumulative, he gets it in
another. year ; and there is therefore good reason for depriving him of the
right to interfere in the management when he takes no risk. Now what-
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1,
“i0 héppen to those classes of sha ellol.dernf Should th t]:g
'.. .PP 08 Which my anourqble f,rignd makes, be. also entltl u;otﬁ t

. M I W ! They get no votés, ez Aypothesi,

Hr Sushil Oha.ndra Sen : But I thought thé proportionate representa-
tion was to be calculated according to the proportion of she capital that you
contribute. (Voices : ‘“No, no.””) It is quite possible that I am dense
enough not to understand it but that is how it struck me and most..of ws.

Pandit . thnd Ballabb Pnt (Rohxlkund and Kumaon Divisions '
I}Ion-Muhamnudm Ruzal) : A mnn may sometimes not understand a thmg
without being dense.

Mr. Bushil Chandra §en : The last point which struck me and which
I think is also a point against this suggestion is that under the present law,
supposing there dre five persons seeking election, every individual share-
holder has the option of exercising his vote five times. 1f my Honourable
friend's suggestion iu carried into effect, certainly that right of vote will be
curtailed. If you want proportionate repreaentation, the shareholder will
not be allowed to vote in the ease of all the candidates. That certainly is
not justifiable. (Interruptions.) 8ir, if I am mistaken as my Honourable
friend, Mr. Pent, says—I will pause during the course of the amendments to
hear as to what exactly my Iionourable friend means. I will only deal
with another suggestion in this connection of my Honourable friend, Pandit
Govind Ballabh Pant, and that is the suggestion about the diselosure of the
dealings of the directors with the shares of the company. S8ir, this is not
a new suggestion. It was examined along with the materials which were
placed before me for examination and I had occasion to go into it, and if
I may refer my Honourable friend to the report at pages 15 and 16, it will
give my Honourable friends the reasons why any pessible legistation on
these lines has not been recommended by me. If I may recapitulate them,
firat of all, if there was any dishonest director who wanted to utilise the
informations of the inner working of the company in order to dabble in
shares, nothing would be easier for him than to resort to a nominee to carry
on for him, and, no law could possibly prevent such a procedure, unless there
vias a bureau like the C. I. D. in every company to find out if any person
who is operating on the Stock Exchange is a nominee or not, of any director.

Pandit Govind Ballabh Pant : Is there anything to prevent nominee
from receiving a loan from the company for the benefit of the director and
negotiating a promissory note in his own name ¢

Mr. Bushil Ohandra 8en ; Sir, I know some of my Honourable friends
have put in an amendment which deals with the question of a direet or
indirect loan to the director. That will be dealt with it at the proper
moment. But that struck me as the principal objeetion to having a legis-
lation of the nature suggested by my Honourable friends. The other
thing which I think is rather reprehensible is this. 'Why should you presume
that the directors, or even any one of them, are dishonest people, people
:\;w are oblivious of the trust which the shareholders have imposed in

em 1

Pandit Govind Banl.blt Pant : Because you have said sq in _your
report.
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Mr. Bushil Chandra 8en : If my friend will turn to my report, he will
find the answer to the suggestions which were made and the reasoms which
prompted me not to make any recommendations in that behalf, Then we
come to the provisions of the Bill regarding managing agents. Sir, I will
not purport to deal with the main question lilﬁmul‘, the period of the managing
agency. As the Honourable the Leader of the louse intimated, he will go
into this question at length, and from the facts and figures which he proposes
to place before you, the House will be in a position ‘to jlidge whethér the
provigions in the Bill putting the existing managing agents and the new
managing agents on the same basis are justified or not.

Pandit Govind Ballabh Pant : What do you think ¢

Mr. 8ushil Chandra 8en : Sir, my view on the materials which were
then before me is set out in the report. However, I do not think I will be
drawn into this controversy as regards whether my view has changed.
Undoubtedly it has.

Pandit Govind Ballabh Pant : Why 1

Mr. Bushil Ohandra Sen : Because of the materials now available 1o

me.
Mr. 8. Batyamurti : What are they !

Mr, S8ushil Chandra 8en : They will be found in the seventeen volumes
of the opinions which are available to my Honourable friend.

Mr, 8. Satyamurti : I have seen them.

Mr, Bushil Chandra 8en : But apart from that question, let us see if
in the Bill an attempt has been made to tackle the question of such abuses
as have been found to exist in the system of managing agencies. Sir, I
would refer Honourable Members first to clause 48, which provides for dis-
closure of the managing agent, his contract and his remuneration in the
prospectus. I am beginning from the first stage, the formation of the
company. Then, Sir, in clause 41 we have provided for the disclosures of
the constitution of the managing agents, the changes, and the dates. In
clause 41, by section 87-A, the much-abused clause, we have certainly put
a limitation upon the unlimited periods for which managing agents used
10 be appointed in former times. In clause 87-B we have provided for the
removal of the managing agent for fraud and other offences. Then, Sir,
in clause 67 full disclosure of the remuneration which the managing agent
gets has been made available to the shareholders ; and in clause 87-C, there
is the limitation about the remuneration of managing agents, certainly of
those who will be appointed hereafter, viz., that they will be appointed on
a remuneration which must be calculated on the basis of a percentage of the
profits. Sir, these are matters which I think even the most cynical of all
crities will say is a considerable advance upon what the law has been up to
now. Sir, the last point on which T would like to touch is about the balance
sheet and what further disclosures have -been made in the interests of the
shareholders. Provisions have been made so as to disclose much more
information than used to be disclosed under the old legislation. I refer to
clauses 65, 66, 67 and 68 and I also refer to clause 69 which provides a very
rigid penalty in the event of the proper provisions not being observed.

Sir, these are the main features of the Act. But there are undoubtedly
a large number of minor alterations, minor in the serse that they are not
matters involving any principle but they are certainly improvements which
were required as a resnlt of the experience obtained during the last 23
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years that the old Act was in existence. The cumulative effect of these
minor alterations is also very considerable and I think my Honourable
friends opposite will also find that as a result of the introduction of these
minor alterations, as I call them, the general tenor of the Act has been
considerably modlﬁed and modlﬁed for the benefit of the investors and the
ghareholders. Sir, I do not want to talk about the banking sections beyond
saying that two of the much-needed reforms in the case of the small
indigenous hanking companies, namely, the keeping of reserves and cash
reserves, has been provided for in the statute. Sir, I can say with some
amount of experience of sinall banks in the province from which 1 come
and I had ooeasion to deal with one hundred if not more of these banks
which were on the verge of insolvency, and the main reasons, when investi-
gated, were that these banks, which were very flourishing and which used
to declare dividends ranging from 50 per cent. to 25 per cent. in days gone
by, had no system of keeping reserves or cash reserves with the result that,
when the rainy days came, they came almost to the verge of bankruptey.
These provisions, coupled with the provision of something in the nature of
a moratorium which is in the discretion of the Courts to gramt in proper
cases, affords remedies which were much needed. Lastly, Sir, I ¢come to
gection 277, over which a good deal of controversy has been raised. I find
in the speech which my honourable and esteemed friend, Pandit Pant,
delivered yesterday that he wanmted the principle of reciprocity to be
followed. That is natural. He wants the forugn companies to observe
the same law as is provided for companies in our own country and he
especially referred to the provisions of the English statute, section 374.
What was pointed out that section 374 of the English Act should be
incorporated en bloc in the provisions of the Indian statute. Bat, Sir,
that would be unworkable for these reasons. Form F, in our Act which
our companies have got to comply with, is not to be found in England.
There is no such form there. There are certain sections which provide for
disclosures on certain matters with regard to the accounts. Most of them
were tried to be incorporated in the Form ‘‘ H ’’ which was provided in
the Bill. Besides that, it has ‘been rightly pointed out by some of the
largest companies domg business in India like the Lloyds Bank, the
National City Bank of New York and the Standard Vacuum Oil Company
who have extensive branches in India, that the form of the balance-sheet
which they have got to fill in their own country is entirely different. It
contains informations which are not of the slightest importance to the
Indian customers. It has also been rightly pointed out and I have no
doubt my Honourable friends have gone into their representations that it
will be well-nigh impossible from the point of view of labour, money and
trouble to try and comply with these forms for their entire business. It
was for this reason that the provisions in section 277, as they now appear,
had to be re-drafted- But if my Honourable friends can offer any sugges-
tions to the Leader of the House which can meet 'with their objections and
at the same time keep in view the spirit which my Hpnourable friend,
Pandit Pant, strives for, I have no doubt that they will be considered on
the floor of the House. That is practically all that I have got to say on
the question of this Bill. Sir, I would make an appeal to my Honourable
friends opposite before T resume my seat. T would ask them to take stock
dispassionately of what has been done in the Bill. Are they not satisfied
that there is & comsiderable advance on the law as'it stood before ©* Are
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they not satisfied that a genuine attempt has been made to tackle with the
problems which comfronted these in charge of the legislation ! I quite
admit that there may be individual cases which have not been priovided
for in the Act, but I think my friends will agree that we should not try to
legislate for individual cases lest we might injure the interests of the
majority. Let us tighten the provisions but let us not strangle the institu-
tion. 'That is the point of view from which they should look at this piece
of legislation. Let us not squabble about trivial points but I agree that
with regard to major points we must all unite and try to find out the best
that we can. With these remarks 1 eommend the Bill, subject to any
reasonable suggestions, to my Honourable friends opposite. (Loud
Applause.)

Mr. Husenbhai Abdullabhai Laljee (Bombay Central Division :
Muhammadan Rural) : Sir, it will be agreed by all that this amendment
of the Act has come in right time and it will also be agreed that the
labours, that have been spent by the Government Benehes and especially
by thc Leader of the Ilouse and his eminent assistant who has just
addressed the House, have been real, and that they have done their best.
From the opinions that we have had and which Lhave been circulated to us,
I am sure we may safely say that an honest and hard attempt has been
made to meet the difficulties and to avoid as many frauds as could pos-
sibly be done.

Now, Sir, there is no doubt that in our country limited liability com-
panies are increasing and I, for my part, welcome that move. Not only
that, but I do believe that all Indians ought to welecome that. It is in
the inteérests of the country, it is in the interests of the investors and it is
in the interests of all those who are engaged in industries. The great
need of this country is to industrialise as soon as possible. We were
once industrial people, but we are now almost an agriculturist people.
We import everything, and all our raw produce is being sent out and'
brought back again, and the only solation for our safety now is to indus-
iridlie as fast as possible. Every country is attempting to industrialise,
and every country is trying its level best to stop the imports from outade.
If we are in this position, I wish to ask one simple question whether the
trotting out of the theory of the consumers’ imterests does not cover aiszo:
the interests of the agriculturists and labouring classes ¥ Who are, after
all, interested in the industries ? Agriculturists, because of the raw
produce they are interested in. Labour certainly are interested and,
dbove all, the greatest consumers are the agriculturists and the labouring
classes.

Now, Sir, recently we have been trying our best to industrialise, but
it is also a fact that for the last 60 or 70 years we have attempted to
industrialise and that attempt has been due to, what my Honourable
friends would call, the managing agency system, and nothing else. I ask
in all earnestness the Ionourable Members of the House to point out to
this House a single important industry which has been developed in this
country without the aid of the managing agency system. The textile
industry has been developed by the managing agency system. The jute
industry has been developed by the managing agency system, the coal
industry and almost all the important industries. Therefore, it is certaim,
that up to now they have done some service certainly to themselves aund
aldo to the country. T am not a managing agent of any limited concern,
and T am not even a director of any textile company. I know very well,
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and 1 sympathise fully with many here, that there are and there have beex
managing agents who have not acted as they ought to have. Above all,
we cannot forget that it is due to the managing agency in the first instance
putling in their moneys that the public come {orward to eontribute their
wite. As the Honourable the Leader of the House pointed out there has
aiways been the prospectus and everybody wishes to invest and belove
doing so the investor has to look into the prospectus. I am very sorry
that my lionourable friend, Mr. Sri Prakasa, said the other day thut he
iost over Ras. 40,000 in one instanee. But, in all fairness, I ask him and
1 ask everybody that if he were to invest Rs. 5,000 in any business, would
he not take care to enguire into the soundness of the concern, and if he
chooses to be careless, surely the whole system ought not to be condexancd
for that. When I say this, let me tell you frankly that we do nced, and
this Bill is providing for that long felt need of improvements in our
wanaging agency system. 1 give credit to the Dombay Shareholders Asso-
ciation which came into existence about eight years ago. I wish there
were such associations in all parts ol the country. I do wish that share-
holders do take interest in their own all«irs, and, above all, as my Ilonour-
able friend, the previous speaker, has said, you must concede that, in any
business and in any undertaking, the majority voice must prevail,

I do not wish to go into details of what my Honourable friends on
this side of the House want about auditors. I am not going to be a parly
to any business of that kind, and, in the industrial affairs of the country,
to make separate interests and thereby bring in all sorts of representution
of interests is not good, because, after all, we have to remember that even
though we will do our level best to industrialise oureelves, there is going
to be keen competition, and that competition is at our very doors, and
unless and until unity prevails in all the interests, you are not going to be
successful in your enterprise.

Sir, it has been said on the floor of the House and a lot outside as
well with regard to the textile industry of my City. The textile ind
wm my City has been there for over sixty years or more. I ask in all
carnesiness whether a single prosecution of any importance has taken place
in any law Court with regard to mismanagement of that textile industry
iu Bombay. Is there any instance bruught forward in Ahmedabad 1 1
wugratulate the Leader of the House in acknowledging the advantages of
the managing agency system in Ahmedabad. I say, Sir, that the same
thing existed in Bombay for a number of years, and even now there are
concerns of which everybody could be proud. Tt has been said by my
Honourable friend representing socialist views that the Bombay mill-
owners had brought in glums to the City. I remember very well my very
ofd father saying that, before Bombay had mill industry, the population
was only five to six lakhs, whereas the present population is 124 lakhs.
The municipal revenues were then only 80 lakhs, whereas now they are
3,75 lakhs. At that time, there was no free and compulsory education ,
whereas, at present, we are spending 42 lakhs on that branch. It is also
a fact that we have a number of chawls, and I do admit that a lot of
improvement is necessary. But it must be conceded that if the mill
industry in Bombay has come to trouble, it is not due io the managmng
agency system.

[At this stage, Mr. President (The Honourable 8ir Abdur Rahim)
requm?d the Chair.]

.
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We have had no doubt strikes. I de mot deny that. Labour has the
t to sirike. But the result of all that is —I am open to correction by
' Ilonourable friend, Mr. Joshi~-that: the millowners of Bombay pay
thelr labour the h;ghest that any employer of labour pays in any part of
India. .
Mr. M. M Joshi : No, it is not true.: A]lmedahad pays the highest.

Mr. Husenbhai Abdullabhai Laljee : There is none or very little
difference between the wages paid in Bombay and those paid in Ahmedabad.

I also wish to point out. another thing. There was & great world
depression. Even @Great Britain, the master of industries,—what was
her condition ! Even if Great Britain could not withstand the world
depression, how do you expect Bombay to face it 1 Is-that fair, therefore,
to blame managing agents ¢ I, as 4 shareholder, have bitterly suffered. I
have got shares which 1 pnrchn&ed in ordinary times, not during speeulation,
for three lakhs, and they are now worth not more than Rs. 300. I do not
blame the managmg agency system for this great fall in the value of my
shares. Tt is due to world depression and also to some extent to the political
movement that we had in Bombay during 1930 and 1931.

. Pandit Lakshmi Kanta Maitra : Do you, uttrlbute that to the Civil
Disobedience Movement ¥

.. Mr. Husenbhai Abdullabhai La.ljce 1 o not attribute aolely to the
political ‘movement. :The world causes also contributed to that. . But the
political movemnent also was one of the causes for the fall in the price -of
shares. 1 will tell my Honourable friends from Bengal that now that the
Bengalis are developing the textile industry unless and until they have a
good managing agency system, they will not get any benefit or profit out of
‘the industry. The banks in this country will not lend to the mills alene.
It is-a fact. The managing agents who are solvent, who are supposad
to be solvent (Laughter)—I do not say that everybody is solveni-—
please. remember -that the banks will not advance a farthing unless and
until you get a managing agent to give personal security. Without money,
yon cannot develop the industry. I know eminent scientists, brilliant
economists who all want to float companies. They are competent to do so,
but neither you mnor I will give a single pie and take a single share of 1hat
company unless and until some mnlti.millionaire.or one known to.be multi-
millionaire comes forward as the managing agent of that concern or a
director of ‘that concern.  These are. facts between ourselves which - we
must admit. T ask in all earnestness another question. Is there a single
industry which has been floated by an individual. without a managihg
-agent or an eminent person on the board ¥ We have that mentality there.
The facts. are there, and, furthermore, the conservative banking system is
there. Sir, onme of the greatest managing agents company in Bombay,
‘owning 13 millg, came to trouble & few years ago. (Prof. N. G. Ranga :
X“Why. 1’’) I am. coming to the reason. It is not the managing agency.
That firm was in existen¢e for 65 years and paid crores of rupees as
‘dividends. And why did they fail . At the time théy had one mill, at
thp time they had six mills, they were giving a dividend of 12 per eent.
nfortuna,tegr for them they went -in for more mills. At that time, there
was a crisis in the mill industry of other countries and they thought the
information they gathered would be of help to them. Being rich they
fook up another six mills in the interests of the country, in the interests
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of the working classes ard in their own interests. All that they -were
worth they put in these eoncerns. 'The world depression went on, they
oould not-help it. A few banks which used to lend them 20, 30, 40 lakhs
or a crore at a time all of a sudden demanded four crores, and three
and two crores, and nobody came forward to help them. They
lost all their four crores of rupees and their 13 mills. The mname
of that company I am quite prepared to disclose, and they were
Currimbhoy Ibrahim and Co. It was not their fault, and the
blame could not be due to the manuging agency system against whom, I
um sorry to see, a general allegation has been made all over. I may
point out one thing more. Il is not ounly the managing agents upon
whom the shareholders subseribe ; it is also the board of direclors. It
is well known in the share bazar, it is well known in certain cireles.
You do not find anybody buying these shares and the poor shareholders,
when they find that a large number of shares have been subscribed, go
in for it. I do blame many of the directors, and 1 do fecl thut evem
in the present Bill sufficient provision has not been made with regard
to the responsibilities of directors. I welcome the proposal that the
shareholders should have two-thirds directors t¢ appoint, but remem-
ber that it must be that the majority will rule, and specially in con-
cerns of an industrial nature. Sir, some of ny friends have said that
the managing agemts have been taking away all the profits. I am
speaking subject to correction by my Honourable friend, Sir Homi
Mcdy, but in the course of the last 10 or 12 years 1 believe most, if
not all the mills in Bombay, have changed their Articles of Asso-
ciation and put down their commission on the profit basis. Not only
{nat, but that industry and many other industries are likely to fail »f
the people of the country will not think that there is need for capital and
there is need for labour, and that the interest of capital is not the interest
of the people. It is on these grounds that it is you who are responsible
for not getting the help from Government that we are entitled to. My
friends here made speeches from which you can see very well that there
are only two alternatives ; either not have any industry, or, if you
have industries, nationalise everything. But I do believe that
aone of those gentlemen who preached that sincerely believed that.
We do want industries to flourish and it is in the interest of the country,
of capitalists and of labour and of agriculturists and of one and all to do all
‘we can in the best way 80 as mot to be obstructive in that development. It
is only that point on which I feel duty bound and feel sincerely that T
ghould draw the attention of my Honourable friends. I quite agree with
many of the remarks that my Honourable friend, Mr. Pant, made that a
lot of improvements are necessary. A good deal of improvements have
been proposed in this Bili, and I do feel that, when we come to the clauses,
we shall certainly look into the merits. But, after all is said and
dene, I do hope and trust that my Honourable friends will admit that
the managing agency system is not so bad as has been described.
With regard to the managing agency, I wish to draw the attention of
this House to one important question, and that is this. You may do
away with it but a managing agency in most cases is a firm. T know
thal. in most cases it does happen that a son succeeds his father, and
for that reason I do not like that system entirely. But if it were a firm
‘im which those who have been working in the interests. of the firm, -those W
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have beew working im the mills, those vho have beem woxking jn the fuc-
turies, are included frum time to Lime as pariners, and if these people sue-
ceed in the firm as pariners, it is that experienced management which we
require, If it is a firm, it will always carry that weight with the
lLankmag world that it deserves. 1 do feel that up to now a large
number of industrial concerns bLave not the public money, but group
aqoney either of the managing agents or of the directors. Thereiore,
again, unless and until the public come forward with a majority of
subscribed capital into the afiairs, you cannot insist upon having &
managing director, because he must have money. Who is going to lend
to one individual, and how is the managing director going to guarautee
a bank ? It would not work ; and, therefore, if you have firms, and in
the firms if you take partpers who have buen working in the coucern,
und if the shareholders take pretty good care to see that in the consti-
tution of the managing agents in their gener al meetings they make rules
by which every one of the partners of the firm should be such persons
who have got experience of the Working of the firm, I am sure the
managing ageney system will not be unsuccessful. We have instances
in India of many good English firms and Buropean firms in which the
partners have not been members of the family, but persons who have
risen from the lowest ranks and have become the greatest men. Take,
for instance, Messrs. Mackinnon Mackenzie and Co. My old father said
that Mr. James Mackay, when he first came to Bombay, came as an
employee on Rs. 350 a month ; and, afterwards, he rose to be no less a
person than Lord Incheape, the Managing Director of the P. & 0. and
the B. I. Steam Navigation Cowmpany, one of the largest combines in
shipping and holding a large number of coal, jute and other interests.
‘Therefore, my appeal is that we ought to consider the position in that
way, and we ought to make our move in that direction if we really wish
that our country should industrialise as soon as possible.

8eth Govind Das (Central Provinces Hindi Divisions: Non-Muham-
madan) : 8ir, I also rise to make a few remarks on this Bill. The Honour-
able Mr. Sen, in his praise of this Bill, entirely forgot the great omissions
which are there. When he said that the present Bill is an improvement on
the existing Companies Aet, I agree with him. But if he thinks that only
individual instances or amendmmm or improvements are left, I do not

agree.

At the very outset, I want to mention that, as far as the present Bill
goes, there is very little that is objectionable in it : but, Sir, it does not
go far enough. When this Bill deals with the entire law relating to com-
panies, it should have gone still further into many details into which it
has not gone. All the industries in any country cannot be dealt with in
one and the same Bill. My Honourable friend, Mr. Ranga, was referring
to key industries and to public utility industries, and I also want to
mention that this Bill is entirely silent as far as these industries are con-
cerned. When this Bill was dealing with the whole question, it should have
dealt with matters relating to thesc industries as well. There is no denying
the fact that every country has key industries and every country has publie
utility industries, and it is really surprising that this Bill is absolutely

silent as far as these industries go......

The Honourable 8ir Nripendra Bircar : It is silent about every
industry.
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Seth Govind Das : It is ; but it should not have been. There are
two kinds of industries—one, ordinary industries, and the other specifie
industries, that is key industries as well as public utility industries ; and
this Bill should have gone into this question. - Fortunately. in :our. eountry
today no vested interests are created in most of the key industries and most
of the publie utility industries, and this was the most opportune time when
this Bill should have proposed some legislation as far as the key industries
and public utility industries are concerned. - Liet it not be said that we are
advocating any novel principle. The key industries and publie utility
industries have been dealt with in a different way in many countries,
like France, Germany, Italy, Japan and others. This is necessary both
Yor the natmnal development as well a8 in the interests of the cousumers.
This can be done if proper amendments are introdueced in this Bill
in defining the industries and adding schedules, and 1 hope my friend,
Prof. Ranga, is thinking of giving notices of certain amendments to that
effect.

As far as the clauses in the present Bill go, it seems that, the main
ohject of this Bill has been to control the managing agencies and the

romoters of various compamps in this country. Much has been said
{:en. in favour of managing agencies and against them. Everything in
this world has got both sides, good and bad : there is nothing which can
be entirely praised or anything which can be totally condemmed. My
Honourable friend, Mr. Husenbhai Laljee, when he was just speaking,
pas saying. that the managing ageney is praisewnrthy in 99 out of 100
cases :-at least, that was the effect his speech produced on me. 1 am not
entirely in favour of condemming the system ; but at the same time,
1. want to point out that it cannot be said that there are not evils and
great evils in this system. . Though this system does not exist anywhere
else in the world, -except in India, yet in this country too it was first
introduced by the foreign exploiters. Long before the year 1882 when
there were no indigenous joint stock -companies, our foreign exploiters
were trading in this country with their head offices in: fereign lands
#nd -their agents who "were looking after their business in .this gbuntry
were called managing agents. This was the ocase when the tea and jute
industries were being usurped by the foreigners. Later on. our own
capitalists also began to work in the same way. [ do not deny that our
industrial organisation has been pushed up much by the managing agents
like Sir Jamshedjee Tata and others like him, whose names will he
written in golden letters in the industrial history of our land ; but at
the same time, I cannot deny the other fact as well which has come into
light in recent years, that evils and great evils have cropped up into this
system. When my Honourable friend, Mr. Husenbhai Laljee, was
praising this system, T think he entirely forgot what has been pointed
out ahont this system by so many industrial experts. In this respect, Sir,
I shall here read a passage from the report of the Banking Enquiry

Committee. At page 279 of the Majority Report, it is said :
‘“ Although the Managing Agency system is reported to have done a great denl

for the industrial development of Bambay, it is admitted ﬂmt it la not by any means
a perfect arrangement but has many serious drawbaehs. .....

Mr. Husenbhai Abdullabhai La.que ¢ 1 never said no.
Seth Govind Das : o

;¢4 Thigfe’ Kave-bben cases where the Matiaging iAgbuts' have, Besldes Hanaghlg their
own mills, traded and speculated and the resulting weakness in their poettits ‘has
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mcted on the linancial position of the mills themselves and led to the banks withdraw-

ci.h credits even when the mills were intrinsically sound, merely because the Manag-
‘mg ents had ‘becoms week. Farther, although it is true that in times of -crisis
such as Bombay hns been  going through, Managing Ageuts bave incurred extensive
lossos as a direct result of financing the Mills under their control, there have been «
few cases in which these Agents have turned their loans to the nnl.la into debentures,
with the result that the concerns have passed into their hands and the shareholders
have lost all their capital invested in the undertaking. It has also been pointed out
that this Managing Agency system works well when everything goes on smoothly and
when the industriea are prosperous. During these periods of prosperity if more money
1 required by the industrial concerns, the Managing Agents may very often continue
to supply the money themselves to a considerable degree. Later on, however, when
‘conditions alter and the industry or the particular concern comes up against bad times
und the Managing Agents find themselves compelled to find more money to support
the industry, it is found that they are not able in all cases to eope with the require-
ments.’”’

Mr. Husenbhai Abdullabhai Laljee: Quite right.

.8eth Qovind Das : At uny rate, the speech which the Honourable
Member made did not point out the defects of this system ; on the other
hand, it gave me the impression that he was entirely praising it.

Mr. Husenbhai Abdullabhai Laljee : But 1 do want improvements.

Seth Govind Das : Now; Sir, the improvements which bave been
suggested in the present Bill are, according to some opinions, adequate,
while those improvements, accordmg to others, are not at all adequate,
I am one of those-—1 may say here that T am also a managing agent of
certain concerns.—who think that the improvements which are suggested
in the present Bill are not adequate enough. . In my opinion, Sir, if the
managing agency system wants to-exist, it should of its own accord: invite
these improvements, because, Sir, what the people want at present is not the
total abolition of this system, though I admit some might advocate it,—
but what the majority of the people want is that shareholders should have
larger control on managing ageney, and if any managing agency is doing
its work properly, it certainly cannot have any grudge or objection- to
the shareholders exercising larger control over it.

Sir, it is pmponed that the time for a managing _aggency should be
curtailed. Tt is proposed that 20 years should be given to ‘manamng
agents who come into existence after this Act iy passed. For the managing
agencies which are already in existence the Honourable the Deputy Leader
of my Party is going tp move an amendment which I think should be
acceptable to the House. The people who are interested in the managing
agency system should themselves come forward and say that even if a
lesser time is given they have no ohJect1on because if their work is really
good, T am ahsolutely certain that, in spite of their contract, they will be
given mare time and their contraets will be renewed.

Another point raised referred to the appomtmont of Directors.
Tt ic said*that one-third of the Direetors shonld be appointed by share-
holders, one-third by the. managing. agents and one-third by debenture
holders, preference shareholders and others. In my opinion, the managing
agents should not have any objection even if all the Directors are appointed
by the shareholders. If one or two persons on behalf of the managing
agency are on ‘the Board. and if the managing agents are doing really
good work for the benefit of the shareholders, T cannot ,understand
what ebjéction .any managing dgeney ean ‘possibly ha.ve even if all the
Direetors are appointed by the shareholders.
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Similarly, Sir, a lot is being said about disclosing certain facts to
shareholders. If the work of the managing agents is clean and above
suspicion, 1 cannot understand what objection can they possibly have to
disclose what the shareholders want to know. After all shareholders are
masters and managing agents are their servants. When the servants want
to keep the whole power in their own hands and work as masters, and
not as servants, then the trouble always crops up. My Honourable
friend, Mr. Sri Prakasa, whispered just now, that the managing agency
system has become just like the bureaucratic Government of this country.
I mostly agree with him.

I have read certain opinions on the present Bill, and I find in some
of them that people think that this legislation is premature. In my opinion,
Sir, it is not so. It was in 1929 that the last Companies Amendment Act
was enacted in England. A demand for reform of our company law
has been going on for a very long time. When Sir C. P. Ramaswami
Aiyar was Commeree Member for a short period,—I think it was in
1932—an assurance was given by the Government that they would intro-
duce some kind of legislation to improve the company law of this land.
Sir Joseph Bhore when he was Commerce Member was engaged in other
things and so he could not introduce this legislation, and it is
fzrtulr!{ate that this piece of legislation has after all been introduced in
this House.

Before I sit down I want to make one or two more points elear. It
is somewhat supervising, 8ir, that we find diserimination even in the
present Bill. In clause 5 we find it is stated that, ‘‘ Exeept with the
previous consent in writing of the Governor General in Couneil, no com-
pany shall be registered by a name which contains any of the following
words........ ’* and in these words there are—'‘ the Bank of Bengal, the
Bank of Madras and the Bank of Bombay '’. Now, these three banks
are not in existence at present. I would like to ask the Honourable the
Law Member what is the reason of prohibiting any concern from using
any of these names if it wants.

The Honoureble S8ir Nripendra Sivcar : The objection s this. If
somebody starts & concern under the name of the Bank of Bengal today,
people may be misled and may take it for a continuation of the old Bank
of Bengal.

Seth Govind Das : I think people are wise enough, and I don’t
think they will be misled.

The Honourable 8ir Nripendra 8ircar : Yet it is said shareholders
are fools ; they cannot protect themselves.

8eth Govind Das : I cannot agree with you in this respect.
The Honourable 8ir Nripendra 8ircar : I am glad.

Beth Govind Das: We kuow, Sir, to whom permission for using
the other prohibited words will be given by the Governor General as the
Government of India is comstituted today, and, therefore, I want that this

. clause of the Bill should be deleted. Now, thers
" is under clause, clause 109, section 277 of -the
existing Act, in which it is said that certain companies whieh are imcor.
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ported outside India and whiech are doing business in this country will
be exempt from filing the balance sheet accounts, ete., in the way in
which Indian eompanies are required to do. I eannot understand this
discrimmination. If the foreign concerns are carrying on their business in
this country, in my opinion, they should be asked to file the same kind of
balance sheets and keep their account books in the same way as the com-
panies of this land are required to do, and I propose that there should
be an improvement in this respect also.

Mr. M. Ananthasayanam Ayyangar : What about the control ?

Mr. Husenbhai Abdullabhai Laljee : What about the large deposits
they take from the people.

B8eth Govind Das: I agree with the Honourable Members and
therefore 1 propose that there should not be any discrimination. Every
legislation is bound to leave certain loopholes and these loopholes are
taken advantage of by the undesirables. When the Honourable Mr, Sen
was speaking, it was pointed out that we should have some sort of separate
department which should be created to look after the working of the joint
stock companies.

The Honourable 8ir Nripendra 8ircar : I am glad to see your failh
in the Government. (Laughter.)

S8eth Govind Das : 1 do not mewsn that it should be an entirely
Government body. It should be a non-official body at the same time ; it
should have representatives from the non-official institutions as well. I
never meant it should be a Governnient body and T do not know how the
Honourable the Law Member can come to the eonclusion that I have entire
faith in the Government.

The Honourable #8ir Nripendra 8ircar: You have some f{aith.
(Laughter.) '

Seth Govind Das : There should be some control over the working
of the joint stock companies of this land. In conclusion I want to add
one more thing. My Deputy Leader, Pandit Govind Ballabh Pant, had
suggested a revolutionary change, according to him, in the election of
Directors. The Honourable Mr, Sen has said. how will the minority be
represented on the Board of Directors even if they are elected by the
single non-transferable vote. Now, there is no question of majority eor
minority. The question is this. Supposing there are 100 votes and 51 of
them make a list of Directors and wish that only those Directors should be
%Iectn‘a]d, 49 will not be in & position to send a single representative on the

oard.
The Honourable 8ir Nripendra B8ircar : Quite right.

8eth Govind Das : It is not right and I differ from the Honourable
the Law Member when he says that it is right. The opinion of 49 should
not be ignored. There are many shareholders on behalf of the managing
agents ; at the time of the general meeting, at the time of elections many
shares are transferred and many votes are created, you know all these things.
The opinion of 49 should not be ignored at all.

The Homourable 8ir Nripendra 8ircar : But your 49 may be
divided into nine groups. Then let 'us have ten directors.
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Seth Govind Das : Even if 49 are divided into nine groups, and
there is election by the single non-transferable vote they are hound to
send some direetors. - The candidates who will get the minimum number
of votes, which are required for election, will be elected. I think it was
the wiscst and most appropriate suggestion that was made by my Honour-
able friend, the Deputy Leader of my Party.

Mr. K. Ahmed (Rajshahi Division : Muhammadan Rura.l}_ :
Suppose it is 50-5U, what is your answer {

S8eth QGovind Das: If there.-arée 50 on one side and 50 on the
other side and if there is proportional representation, half will be sent
by 50 and half will be sent by another 50, there won’t be-any difficulty
at all. So far as the debenture holders and holdets of préference shares
are concerned, the Deputy Leader of my Party never meant that these
Pitectors should also be elected by the gingle non-transferable vote because
their numbers would be automatically fixed and debenture holders and
preference share holders will send them on the Board. With these remarks,
T resume my seat and I hope that the Honourable the Law Member will
consider the suggestions that 1 have made.:

The Honourable 8ir Nripendra 8ircar : May I get information froi
my Honourable friend ¥ He made  the points‘that he .is surprised that
this Bill does not distinguish between key industries and other industries
and that in France and Germany it is done. T have not read the French
or German law, but ‘may I know if in any country the eompany law pro-
vides different provisions for different industries ¥ I am not talkmg of
other laws, tariff laws, protection laws and so on.

Beth Govind Das : We are going to have here this reformed law
relating to all companies after a long time. My point is this that in other
countries they introduce diffcrent legislations at different times to im-
prove their company law. But here this reformed law'dealing with the
entire company law has come after a long time, and we do not know for
how many more years we shall have to wait if we do not add all these
pre\usxons in this very law, which in my opinion can be done.

The Homourable Sir Nripendra Sircar : Nowhere ‘does the com-
pany law provide for this.

Mr. 8ami Vencatachelam Chetty : I have, much pleasure in taking
part in this debate. T welcome this Bill as an embodiment of the greatest
‘measure of agreement between conflicting views in regard to the question
©f joint stock companies. If I may not be misunderstood as indulging in
flattery, I am bound to say that under the guidance of the Honourable the
Law Member alinost all the suggestions which have been raised by the
Honourable speakers who have spoken previous to me have been raised in
the Select Committee and had been disposed of in the most satisfactory
manner excepting one or two points of which notice of amendment has been
given by the Deputy Leader of my Party. I must also say that I have
-ecome across no other person who, knowing so much of the subject, yet had
the willingness, patience and courtegy to hear all sides and. all points of
view on even the most trivial matters as the Honourable the Law Member.
(Hear, hear.) He was ably assisted by my Honourable friend, Mr. Sen,
who brought all the knowledge which he had collected on this subject for
the edification of the Committee and for clarifying . ‘many diffioult and
important questions in connection with this Bill.
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So far as.I have heard the speeches of Honourable Members, it does
not appear to me that it is the case of any section of this House, excepting
perhaps my Honourable friend, Prof. Ranga, that the system of managing
agency must be totally abolished. Sir, those commissions and enquiries and
those students who studied this subjeet of managing agency have not
condemned the managing agency system entirely. They have no doubt
stated the drawbacks and abuses of that system and I do not think even
the Bombay Shareholders’ Association, to whose indefatigable exertions
we owe so much knowledge of the abuses of the managing agency system,
would themselves desire the total abolition of the managing agency
system. 1 think any person who has closely observed the progress of
industrial, commercial and joint stock undertakings in this country cannot
but come to the one conclusion, namely, that while the managing agency
system has revealed some abuses which have got to be eliminated that
system ought to be encouraged with these abuses eliminated in order that
our industrial and joint stock undertakings may further improve. My
Honourable friends, Pandit Govind Ballabh Pant, Mr. Satyamurti and
Mr. Paliwal who have appended a dissenting minute to the report of the
Select Committee are also of the opinion that until the State takes a direct
concern in matters of this sort, it must be left to the private agencies like
the managing agency system to cultivate the growth of joint stock companies
in this country.

Pandit 8ri Krishna Dutta Paliwal (Meerut Division : Non-Muham-
madan Rural) : Not L

Mr. Sami Vencatachelam Chetty : I beg your pardon. 1 believe
that in so far as the abuses of the managing agency system have been
revealed, a genuine attempt has been made in the amendments to this
Bill to avoid those abuses, and in the course of the consideration of those
proposals, other facts and other loopholes by which the managing agents
might perhaps escape the provisions of the law were also taken into con-
sideration and I think due provision has been made to rectify these
defects. I think one Honourable Member mildly suggested that instead
of an amending Bill of such a wide nature it would have been better if a
comprehensive Bill had been ushered in by the Government. Whatever
might be the technical objection that may hereafter be raised by one side
or another for moving amendments in respect of clauses which have not
been put in this amending Bill, I must say that so far as the proceedings
of the Select Committee are concerned, the Honourable Chairman of that
Committee allowed certain amendments which do pot deal directly with
the amending clauses.

Mr. M. 8. Aney : On & point of order. Is the Honourable Member in
order in referring to the proceedings of the Select Committee ?

Mr. President (The Honourable 8ir Abdur Rahim) : He cannot
discuss the proceedings of the Select Committee,

Mr. S8ami Vencatachelam Chetty : So far as I could gather from
the long criticism of my Honourable friend, Prof. Ranga, on this Bill, it
seemg to me that he would substitute for the managing agency system
what he considers to be a system of commercial undertakings based on
socialistic principles. For some time past I am also trying to know what
really socialism means and go far as I could see, what my Honwurable
friend has been pleading for does not seem to me to be socialism but State
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ospitalism. What he would ask is that public utility undertakmgt and:
joint steek undertakimgs should be undertaken by the Goverament. I do
not know whether he wants this Government to undertake them or he:
would wait till our Government comes into existence. If he desires that
it should be immediately undertaken by this Government, I would request
him to learn from the experience which we are now having in regard to the
State management of railways. They have now become State capitalised.
Day in and day out we are criticising that administration and quite justi-
finbly. I do mot think that undertakings of this sort can ever be worked by
a State satisfactorily. (An Honourable Member : ‘“ They are being
worked.””) 1 can certainly agree with my Honourable friend, Prof.
Ranga, if he wants that the shareholders who really contribute to the funds
of these companies should have direct and more intimate touch with the
management- of the affairs of the company. If that is the point, then ¥
entirely agree but unfortunately our experience is that our shareholders
are too lethargic or too indifferent or too neglectful to take any interest
in the management of these companies. Till we are able to educate, as
perhaps Bombay is doing, by organising shareholders’ associations, till we
are able to infuse better spirit into the hearts of these publie investors, it
would appear to me that to entrust the management of these institutions
to the class of shareholders we have, will be disastrous to the companies
themselves and to their own funds. The agitation against the managing
agency 3ystem started somewhere about 1921. That was partly due to the
greediness of some managing agents taking more than they justifiably
deserve. It is true also that this besetting sin is confined more or less to
the Bombay Presidency. Madras can neither boast of so many joint stock
dompanies nor feel ashamed of so many defaults as have been committed
by the Bombay managing agents. (An Honourable Member : ‘ Ques-
tion.”’) Let me at once assure this House that I hold no brief for the
managing agents but I must say that taking, on an average, the results
of the management by the managing agents, there have not been numerous
cases to warrant the total abolition of the managing agency system,
inclusive of Bombay. Well, a reference has been made to the boom period.
Sir, everybody has suffered owing to the economic depression that followed
the boom. But I must correct one or two statements made by one or two
Honourable Members that the depression was due to the political activities
im the country. 8ir, my own opinion ig that during the political activities
the Bombay mills profited more than ever. (Hear, hear.) (4An Honour-
able Member : ‘‘ Question.””) In fact, Sir, they really utilised the
political movement for their own betterment (Hear, hear), and, no sooner
than the politieal activity subsided, they turned agaimst the political
movement which gave them their bread. (A4An Honourable Member :
‘“ They concluded the Mody-Lees Pact.’’) Sir, apart from that, I was
referring to the large profits earned by the managing agents during the
boom period. True, they have earned large profits legitimately apart
from other sources. Now, simuitaneously with the large profits, ¥ think
that the shareholders also gained correspondingly. The values of sharex
of Re. 16 and Rs. 100 imereased to Rs. 150 and Rs. 1,000. T do not think
that that will be demied. Bo, whenever there were large profits, both
managing agents ard the shareholders earned large profits, (Hear; hear.y
But undoulitedly, abuses, such as entering into contracts for the purpese
of selling goods to the very company which they manage, or,transferring
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the purchase of goods at the most profitable time to the company, the
diversion of furds by means of the creation of a subsidiary company, not
accounting for certain large sumns of money because they are not required
to do so by law, indulging in Benaemi transactions, have all come in in the
rapid wake of the large profits of the boom period : and I think it is these
abuses that have led to the agitation that has been carried on against the
managing system. Sir, every one of these abuses seems to have been
met in this Bill by suitable amendments. But it would be betraying an
utter lack of a sense of proportion if, on the score of revealed abuses,
instead of rectifying abuses, we should ask for the total abolition of the
managing agency system. Sir, in this Bill, I think, we have gained a
very important point in respect of the provision we made for exercising
the same provisions of law in respect of subsidiary companies as in the case
of the principal companies. We have also, I think, made suitable provi-
sion for the proper preparation of the profit and loss account. It might
be said that there are still some more matters upon which fuller informa-
tion can be given in the profit and loss account. While it must be admitted
that there might be some more points of information which may be
necessary for shareholders in order to exactly assess the solvency of com-
panies, it must also be recognized that there are insuperable difficulties
in giving that information unasked-for : and I think a provision has been
wade that even that information should be supplied on the requisition
of the shareholders if they so desire. Otherwise trade secrets or things
which ought not to be known to competing companies might have to be
divulged, to the detriment of the interests of the shareholders. Now, there
is one other point upon which there seems to be a possibility of doubt.
That is with regard to the managing agents taking up other businesses. At
present, managing agents ean take up any business which may also be of
a conflicting or competitive nature with the company which they manage.
It is, however, recognized that these managing agents should not be
allowed to undertake companies which will be in direet competition with
the original company which they are managing. Sir, a small phrase has
been introduced in order to avoid this abuse, that is, that the managing
agents ought not to undertake a business of the same nature. Now, those
who wanted that this abuse should be eliminated have agreed to that
phrase, thinking that by the use of that phrase the abuse will be entirely
eliminated, but I think those who disagree or those who want that the
managing agents must be permitted to have other undertakings, also seem
to be of the opinion that this phrase will not affect their right to undertake
other undertakings. Well, I think, here my Honourable friend the Law
Member was not quite frank in the Seleet Committee. He did not help
us really by elucidating what that phrase would really mean in respect of
this abuse. Now, Bir, with regard to the two important amendments of
which notice has been given by my Honourable Deputy Leader, Pandit
Govind Ballabh Pant, and others, viz., that, with regard to the existing
managing agents, the term of their continuance must be limited to a period
which is less than that provided in the Bill, Sir, much has been made of
the fact that the Honourable Member, Mr. Sen, in his original recom-
mendation wanted that even the esmisiimg managing systems must be
terminated after a period of one year from the commencement of this
Act. Well, Sir, I do not know what made by Honourable friend make
that somewhat radical recommendation. But it seems to me that if that
amendment had been incorporated in this Bill and if that came up fer
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discussion before this House, many Honourable Members who are now
sapporting Mr. Sen’s original recommendation would have opposed it on
this ground. Now, Sir, what would have happened if within one year
of the commencement of this Act managing agents had to terminate their
contract with the companies § Apart from the sanctity of contracts,
which may be used for and against them as occasion suited, there is the
danger that the companies would go to ruin on account of the threatened
termination of the managing agency at the end of ome or two or three
years. The managing agents would so manage the business as to destroy
the credit of the company within that particular period and make the
shareholders suffer before the threatened termination of this contract.
I am glad that that calamity has been averted. But on that ground it
wonld not be desirable that the old managing agents should continue to
enjoy the benefits of the existing law while their new competitors in the
field will be subject to greater restrictions. Thereflore, wherever it is a
case of dissatisfaction, it must be open to the shareholders to have an
opportunity of revising or renewing or terminating the managing agent’s
agreement after a certain reasonable time being given. From that point
of view I welcome the notice of the amendment which has been given.

Now, with regard to the other point, namely, proportional repre-
eentation, I am afraid the Government have not appreciated the importance
and the value of that amendment. Difficulties have been trotted out which
are merely theoretical. These difficulties have been met by other bodies, not
only in the non-commercial field but also in the commercial field. For
instance, as has been pointed out, the Reserve Bank Act makes a provision
for a representation of that sort. 8ir, the point that is to be gained by
giving proportional representation is this. The diseontented minority or
the minority which has not properly understood the affairs of the company
will have a reasonable opportunity of getting itself acquainted with the
affairs of the company in order that its dissatisfaction may be silenced.
Apart from that, there {s another ground why proportional representation
should be given. It is on account of territories. Now, Sir, Bombay is
the centre of industrial activity and Bombay floats a company the shares
of which are open to all Indians all over the country. Unless it be the
intention that the participation in the profits must be confined purely and
solely to Bombay, Bombay should welcome the co-operation and assistance
and finance of other provinces also. Bir, if that be so, what is the incentive
for other provinces to join with Bombay or with any other industrial
province if they are not to be in contact and in touch with the affairs of
the company. Sir, denial of proportional representation would confine the
choice of the directors and other important officers in the hands of the
majority of shareholders who must naturally belong to the province in
which that undertaking is floated.

8ir Cowasji Jehangir : Are you in favour of proportional repre:
sentation ?

Mr. Sami Vencatachelam Ohetty : Yes. I would, therefore, suggest
that in order that all provinces might participate and evince as much
interest as the forward industrial provinces of this country, you must give
them a chance. By means of giving proportional representation, it will
ensure provincial representation also. But if it could be managed by
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giving provincial representation the proportional representation also, then
it is quite a different matter.

8ir Cowasji Jehangir : What do you mean by provincial repre-
sentation {

Mr. 8ami Vencatachelam OChetty : I mean provincial representa-
tion of provinces which finance these undertakings.

8ir Cowasji Jehangir : And whose shareholders may live outside
the place ¢

Mr, S8ami Vencatachelam Chetty : I will not be so unreasonable as
thar. Any question may be reduced to absurdity by putting very hard
cases against it. But if it is conceded that every Indian who wants to
evince interest in these undertakings should have opporiunities to come
into contact with them, then I suppose some reasonable adjustment should
be possible. With these words 1 have great pleasure in supporting this
motiow.

Mr, Buryya Eumar 8om (Dacca Division : Non-Muhammadan
Rural) : Bir, I congratulate Mr. Sen on the very careful and illuminating
report that he has submitted, and I also congratulate the Select Committee
which has taken so much pains to meet all points of view as far as
possible. It appears from the discussions in this Assembly as well as from
the general experience that this Company law is a very complicated
affair. This law has to deal with many parties and if ome has to satisfy
one party the other party to a certain extent loses a certain advantage
and I must congratulate the Select Committee that it has succeeded in
bringing out an Act which, though it may not satisfy all the parties, will
be able to satisfy most of the parties. After making these observations
I come to the managing agents. Under the present conditions of India,
the industries are in a very nascent state and the capital is so shy that
we will be retarding the industrial progress if not killing it altogether if
we uabolish the managing ageney system altogether. Sir, many abuses
have been mentioned against the managing agency but it is on account
of the managing agency system throughout India that we now can see
some industrial movement in the country. I, therefore, appeal to the
Assembly not to go to the length of abolishing the managing ageney
system altogether but try to impose further checks against the fraud of
the managing agency system. I think sufficient checks have been pro-
vided in the Bill as it has emerged from the Select Committee and if we go
further than this I am afraid we will be killing the industry altogether.
Tf the managing agency system is to continue, then the provisions which
have been made to guard against the attorney of the managing agents are
quite satisfactory.

Then. Sir, T wish to refer to some minor points in this matter. T find
that for a long time there was a erying grievance in the country that only
the Iigh Courts have jurisdiction over matters that concern the qu-
panies Act. That jurisdiction has been given by the Act of 1913 to High
Courts and to High Courts alone. Now, Sir, in the districts there are
many Joint Stock Companies with a small capital and for any objection
that is to be taken, one has to go to the capital of the province and make
an application to the High Court. That involves a large expenditure.
We, the people of Bengal, know it very well what is meant by carrying
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on the litigation in the original side of the High Court. I# small com-
panies are to carry on their litigation through an attorney, I am afraid it
1s this litigation which will ruin the company and not the managing
agency system. This is a erying evil for a long time and I find that this
point has not been taken up either in Mr. Sen’s report or in the report of
the Select Committee. 1 find in section 8 of the former Act that there is
a proviso which has given the power to the Local Government to empower
any District Judge to exercise the jurisdiction under the Act. I would
appeal to the Honourable the Leader of the House to consider this point
whether there could be any objection to conferring jurisdietion on
District Judges under the present Act. Nowadays District Judges are
well versed in civil administration and so I think it is high time that the
proviso under this section is withdrawn and power is given straightaway
to District Judges to try cases arising out of the Act. While the Tocal
overnment is empowered to give jurisdiction to Distriet Judges, why
should not the Government of India or this Assembly straightaway give
that power to District Judges. I hope this House will consider that
point very carefully. The absence of such jurisdiction in Distriet Judges
is greatly felt by all companies, small or big. The companies that are
gituate in mufassil have to run to the capital of the Province to have
their cases tried there by the High Courts. Sometimes the subject matter
of the case might be a trivial one, there might be no objection to the case
from the opposite party, but yet the company has to take their case to
the High Court. There is no reason why jurisdiction should not be
given to Distriet Judges.

There is another point that I wish to refer. I find that in case of
transfer, if a transferor makes an application ‘‘ that 1 have transferred
the share to such and such a person ’’, notice is to be given to the
transferee. But if a transferee applies for a transfer, no notice need
be given to the transferor. I think, Sir, it should be the reverse. When
a transferee makes an application, there is a chance of fraud, there is a
chance of forgery, there is a chance of misrepresentation. I therefore
think that if a transferee makes an application, there should be notice
given to the transferor so that if he accepts it, there is no diffieulty and if
there is a dispute between the parties, the matter will be referred to a
Court. But here it is said that one who transfers, if he says that he has
transferred to somebody else, notice is to be given to the person who will
get the benefit. Here the transferor having made an application saying
that ‘“ I have gifted the property to such and such a person ’’, then such
a person is the beneficiary. No notice need be given. If notice is to be
omitted at all, it should be omitted only towards the transferee. But I
think notice should be given to transferor and transferee in case of transfer
of shares. In case a person says that he has purchased a thing from
‘“ A" property worth Rs. 50,000, it is common sense that that man ‘‘ A "’
should be informed about that. I hope this point will be considered by
the House and the section amended aceordingly. I have also given an
amendment on that point. I find that nobody has touched the point.

There is another point which I wish to refer now. There is a erying.
evil in the managing agents securing the greatest controlling power in &
congern by buying the largest number of shares. If a business begins to
flourish, the managing agent being in the know of things, buys ‘the shares
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by and by, to the extent of even 75 per cent. of the total number of shares
and thus the managing agent is able to seeure absolute controlling power
and he can do anything with the company beeause he has a majority under
hig control. That is the case with directors also. I have kmown many
cases in which directors and managers control the greatest number of
whares.

The Honourable 8ir Nripendra Sircar : What is the remedy you
suggest ?

Mr. Buryya Kumar Som : I suggest there should be a provision in
the Act prohibiting the managing agent from aequiring more than a
certain percentage of the shares of the company, say not more than 25 per
cent. There is another point about which I am not satisfied with the
explanation given by Mr. Sen, that is as to the position of the auditors.
It is a curious arrangement that still continues in the country. Auditors
are appointed by the companies whose accounts he has to . check.
Generally the auditor will be absolutely dependent on the favours of
that company, he depends for his remuneration on that particular com-
pany which has appointed him as the auditor. He dare not point out
the defects of the company because he will in that case lose his remunera-
tion thereby but he will also lose the chance of being appointed auditors
by other companies. The other companies will come to know that such
and such an auditor acted against the wishes of the company which
appointed him as the auditor and in this way he would lose in his pro-
fession. He will not be selected by any other company to audit the
accounts. My suggestion . i8 this. I understand that auditors are
registered in the books of the Government of India. My suggestion is
that a certain authority should be constituted, as in the case of the civil
Court commissioners. The civil Court commissioners are appointed not
by the Courts in the mufassil, either by the munsifs or the sub-judge but
generally the District Judge selects the civil Court commissioners. If a
report goes from a mufassil Court that a commissioner is wanted for such
and such a case, the Distriet Judge sends the man. The parties do not
know, nor the munsif as to who the commissioner will be. I suggest
there must be some provision made to select auditors as in the ecase
of the civil Court commissioners. There must be an authority composed
of officials and non-officials who will select the auditors. Even if the
shareholders should select the aunditor, there are diffienlties. The
auditor must be an independent man. He must not be afraid of dis-
pleasing either the managing agent or the directors or the shareholders.
He must be thoroughly independent. There are many things in which
the shareholders’ interests are against the managing agents. And there
are many things in which the managing agents are interested which is
against the shareholders. So my suggestion is that there should be an
independent body for selection of an auditor for a company to whom the
company will apply for an auditor to audit their accounts every year.

Then, T think there can be a provision about the qualification of the
Registrars of joint stock companies. You will find that if the Registrars
had done half their duty much of the mischief about these companies in
the provinces would disappear. At present it is not necessary that the
Registrar should be a lawyer ; it is neither necessary that he should be
learned in the Companies Act ; it is not even necessarv that he <hould -
know about companies or business. A man with no such knowledge is
now made the Registrar and there lies all the difficulty. I will therefore
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appeal to the Leader of the House to consider if any provision can be
made in the Bill as regards the qualifications of a Registrar.

These, Sir, are all the observations I have to make and 1 whole-
heartedly support the present Bill as has been amended by the Select
Committee, in spite of its defeets. I ask the House not to throw out this
Bill, because a better Bill than this it will be impossible to produce by
any one at present or in the near future. If there are any defects we
can go into them in detail and correct them. But we should not throw
this Bill out, because we cannot produce a better one in a few years.

Babu Baijnath Bajoria : Sir, I feel it my duty to congratulate the
Government of India on their undertaking a thorough overhaul of the
Indian Companies Act of 1913. I think this is the best and the most
important piece of legislation which has been placed before this House
since 1 became a Member here. This overhauling was long overdue
and various mercantile bodies in all parts of the country have been
erying for this overhauling, because the present Act has many short-
comings and does lend itself to abuse, sometimes gross abuse, by those
in charge of the management of companies. The abuse in some cases
has been so much that a certain section of the public has even lost
confidence in the efficacy of the system of management by managing
agents. Sir, I am not one of those, I have not lost confidence in the
managing agency system because I find defects. In spite of the abuses
to which this system has lent itself, it must still be admitted, and I
think nobody in this House will dgny it, that the present industrial
development of this country has been mainly, and I shall say entirely,
due to the enterprise and resourcefulness of the managing agents. But
for the managing agents we would not have reached the present stage
of industrial development in this country and I will be the last person
to see this system die out. Sir, it is well-known that there is a lack of
capital in India for the purpose of industrial development of our
country and one of the main reasons is that capital is very shy and the
investing public is very much afraid that the money which they invest
in the public companies may be lost. The industrial development of a
country always depends upon the proper and honest utilisation of
capital invested by individuals in public companies who for some reason
or other eannot themselves engage in commerce and industry. Sir, it
is the duty of Government and of this House to see that the interests
of the investing publie or the shareholders should be protected first and
foremost and that their money may mnot be misused by the managing
agents, Sir, once these misuses of public money are restricted con-
siderably,—though I know that they cannot be altogether eliminated,—
then the confidence of the public will be restored. If the confidence
of the public is restored, there will bc no lack of capital forthcoming
for the industrial development and industrial development will proceed
apace. Sir. as T have already said, there have been miguses by the
managing agents and others in charge of the management of companies.
But in spite of this T shall say that the managing agency system has
proved and has behaved on the whole fairly well. These few cases
have spoilt the fair name of the managing ageney system and T think
honest managing agents will themselves like that some restriction is
placed so that unscrupulous managing agents may not spoil the fair
name of the managing agency system.
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Mr. K. Abhmed : What about the People’s Bank in the Punjab and
the Bengal National Bank 1

Babu Baijnath Bajoria : There was no managing agency in the
Bengal National Bank.

Mr. K. Ahmed : Then, who misappropriated all that money %

Babu Baijnath Bajoria : For the proper. success of a public
company it is absolutely necessary that the shareholders, managing
agents, directors and the auditors should all properly discharge their
respective duties. The shareholders invest their money mainly on the
credit of the managing agents and look mainly to them for the safety
of their money and their investments and for a decent return on their
investments. If we do not have a sound and solvent managing agent
then you can never expect the investing public to invest their money.
It is the duty of the shareholders to take interest in the affairs of the
company and to see that the company is managed properly and also to
see how the company is faring. If they find that there is anything
wrong in the management it is also up to them to bring it to the notice
of the managing agents and the direetors. But I regret.that the share-
holders in this country generally take absolutely no interest in the
affairs of the company. Some suggestions have been made by my
Honourable friends, Mr. Sri Prakasa and Prof. Ranga, to ereate interest
in the shareholders. Mr. Sri Prakasa suggested that shareholders
should be sent to jail if they do not attend meetings of the company.
[ do not think Mr, Sri Prakasa was serious when he made this sugges.
tion, in spite of his assurance that he was quite serious.

Another suggestion is from Prof. Ranga : that is a very good
suggestion. He says that all the shareholders must
be given travelling allowance so that they may be
able to attend the meetings of the company. But he was very miserly :
he only wanted to give them third class travelling allowance. That is
beneath the rank and dignity of the shareholders.. ....

Mr. President (The Honourable Sir Abdur Rahim) : Has the
Honourable Member much more to say ?

Babu Baijnath Bajoria : Yes, Sir.

Mr. President (The Honourable Sir Abdur Rehim) : The House
will now adjourn till tomorrow.

The Assembly then adjourned till Eleven of the Clock on Thursday.
the 10th September, 1936.
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